HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘é éf): ___Datea: D——O\““)!%G‘

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Joyti Kumar

S/O Prithvi Nath

R/O H.No.Lane No.3, H.No.8J{, Anand Vihar, Talab Tillo, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
_ issuance of .this notification, subject to the verification of his/fher Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—152/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered therc before. /
\/""/A a)

(Mohamma asin Belgh)
Joint Registrar (Admn )

No: ZO&D—GF'}.}//‘Z[Dated:T)/Oj' \‘ 03\%\3 =X )} .
A

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. esident Bar Association, J&K High Court, Jammu.
Mcharge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Joyti Kumar, Advocate
...... for information and necessary action.

-

-
Joint Reglstrar (Admn ) m
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ccrneil under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

\Egg— Dated: D.C\\a“;\%\cﬁ\
It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Adil Malik
S/O Nazir Ahmad
R/O H.no.514, New Plot, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—151/2019 in the roll of Advocate maintained by this Registry.

The _renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. . /
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: 6077/*'76’/ZF Dated: —- C\\Oﬁ)ﬂ\%\cﬁ ‘7}/‘7 J\L,\

Copy forwarded to the: /’T:—

1. Principal District & Sessions Judge, Jammu. ' 7’3’{) YIS
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K. Jammu for uploading on the
website.,
6. Mr. Adil Malik, Advocate
...... for information and necessary action.
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Joint Regls ar (Admn)Qt@__, "](7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

‘NOTIFICATION
No: /663 Dated: 267"‘ 3-20 ,9

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Zahid Miyan
S/O Mohd Amin Wani
R/O Wani Mohalla, Diver Tral, Distt. Pulwama
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-150/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there bhefore.

~) . o
(Mohammad Yasin Beigh)°\
Joint Registrar (Admn.)

No: 6083%5#@7 Dated: 273~/
Moy

\AAD

Copy forwarded to the: ),9\

1. Principal District & Sessions Judge, Pukwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Pulwama

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Zahid Miyan, Advocate
...... for information and necessary action,

— - N
Joint Registrar (Admn.) 2 §) ~N
<
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

\ Lé;\{\ Dated: ©) 5 &Q ~ )‘hﬂ%

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Zahid Igbal Ahmad Lonc
S/O Gh Ahmad Lone _
R/O Village Wanpora, Tehsil Gurez, Distt. Bandipora
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-149/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(Mohamma Yasin Belgh)

Joint Reglstrar/ (Admn.)
No: é@ Bfﬁ&—&;& Dated: ‘)%\’ O’);\jq_“ ) @y%

Copy forwarded to the: )/9/\1,4\0;
Principal District & Sessions Judge, Bandipora.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President District Bar Association, Bandipora

website.
Mr. Zahid 1qbal Ahma:i Lone , Advocate
...... for infoimation and necessary action.

o

"y - T .‘--'
Jomt Reglstrar (Admn )Q\%

S
#\l‘\

In-charge N.I.C. High Court of J&K Jammu for upioading on the .

\‘L\-



HIGH COURT OF JANMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council uader Section 58 of the Advocates Act, 1961)
* % %k .

PROVISIONAL

ENROLLMENT

NOTIFICATION

\lo% Dated: Em_l_‘lzj_’bﬂ_q,

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Ziya Ul Nisa,

D/O Mohammad Ramzan Waui,

R/O Bagati Kani Pora, Sheikh Dawood Colony, Budgam

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Késhmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-148/2019 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
Pt I /\Q)

(Mohamma asm Belgh)
Joint Registrar (Admn.)

No: -8 /Zﬂ Dated: >C’J'§ "M\ O\/ |

Copy forwarded to the: ),9\

1. Principal District & Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jamrmu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Budgam
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website,
6. Ms. Ziya Ul Nisa, Advocate
...... for information and necessary action. |
)t o NP * ee\G
Joint Registrar (Admn.) 207 19
(”% /b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: __/ 208 Dated:

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Yassir Hussain Shah,

S/0 Raiz Hussain Shah,

R/O Hari Mohalla, Sanai, Surankote, Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
Character and antecedents from CID. His/her name has been entered under
serial No.JK-147/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
(Mohammegh) l@ ’(D

Joint Reglstrar (Admn.)

No: J//D/“D-é//fp Dated: B
= l/;i??iv\

Copy forwarded to the:

1. Principal District & Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Poonch.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Yassir Hussain Shah, Advocate
...... for information and necessary action.

Y — /
Joint Registrar (Admn.) 2\@ "‘.DFH
=X
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:(70f—3> Dated: f%@,g 'Q }?

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Wajida Naseem,
D/O Choudhary Haq Nawaz,
R/O Kahara, Doda. A/P Mominabad, Near Jalalabad Chowk, Bathindi,
Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-146/2019 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as
an Advocate is ordered there before.

/

\_
(Mohammad Yasm Belgh)
Joint Registrar (Admn ) -

No:éf’[:ﬁfl Q%['Zﬁ Dated: ’2\05"& }%\%_ =

Copy forwarded to the:
Principal District & Se«sions Judge, Bhaderwah/Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Governmeni Press, Jammu for publication in the next issue of
Government Gazette. ,
President District Bar Association, haderwah.
In-charge N.I.C. High Court of J&K Jammu for upioading cn the
website.
6. Ms. Wajida Naseem, Advocate

...... for informaticn and necessary action.
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Joint Registrar (Admn) By
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /@ ) /;9 Dated: _ >0 \| %\\%\\3\
It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Varnika Gupta

D/O Rajesh Gupta

R/O Ward No.17, Friednsa Colony near Kidzee School, Omarah,
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-145/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. .
vﬁ//\/"
— oA~ /I

(Moh:amma Yasin Beigh)l@’(-D ‘7

Joint Registrar (Admn.)
No: O] 115"~ [ # Dated: R0 \’5\%\‘9) =
Copy forwarded to the:
1. Principal District & Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Udhampur
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Varnika Gupta, Advocate
...... for information and necessary action.

.

— \/—/
Joint Registrar (Admn.) L® ~D7] 7



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cauncil under Section 58 of the Advocates Act, 1961)
: * ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: J Mg_ ___ Dated: ' _

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Vimmy Talla

D/0O Vinod Kumar

R/O Extn. 9-A, new karan Nagar, Jammu

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from ClID. His/her name has bteen entered under

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

/
“‘)\ ,/d)"w
(MohammacTVasm Beigh)
‘ - / Joint Registrar (Admn.)
No:ézf@- f}w—[ [,}A//Dated: ?)C) “) "?)D["; = \\
‘ e XV
Copy forwarded to the: /):Q,\'&\\b‘
1. Principal District & Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President Bar Association, J&K High Court, Jammu
" 5. in-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Vimmy Talla, Advocate
...... for information and necessary action. - —
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Joint Registrar {Admn.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_ V(L) Dated: Qol\%l%\j

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Varun Sharma

S/O Surinder Kumar

R/O H.No.3 Near Govts Quarters, main stop Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—143/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
| e
L gihin ] ~
(Mohammad Yasin Beigh) ,Z@AD ﬁ

/ Joint Registrar (Admn.)
No: é//[)BMQ/ZPDate.d: %nglg@lj 9/1“’\‘:&

Copy forwarded to the: 2R
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 in-charge N.IL.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Varun Sharma, Advocate
...... for information and necessary action.

P 1 WVM
Joint Registrar (Admn.) l@ (@,!o}

.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counil under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; S ég {»',___ Dated: 2;Q / 2; Zgé g Qr

| It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Umar Mukhtar,

S/0 Gulam Mohd Mughal,

R/O Kotranka, Draj, Rajouri,

A/P Zubairabad Nowabad Sunjwani Road, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-142/2019 in the roll of Advocate maintained by this Registry.
The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore,

/://#/‘
\/""
\ A 1@(@ H
(Mohamma&‘Yasm Beigh)
Joint Reglstrar Admn.)
No: b 1o - /?fgoated ey [9;,19353% = J
Copy forwarded to the: ,5\\0,
1. Principal District & Sessions Judge, Rajouri/Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Rajouri.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Umar Mukhtar, Advocate
...... for information and necessary action.
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e I ’hﬁ/"’ft . O
Joint Reg|strar (Admn. )16\ A:I) [ /
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cowneil ander Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \LQg Dated: & Ol fgS{)@ ]fg

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Udhey Vir Singh Jamwal,
S/O Avtar Singh Jamwal,
R/O Agorre Jandyal, Near Govt. High School, Bhalwal, Jammu
has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under
serial No.JK-141/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered therc before.

(Mohammad-Yasin Belgh) 9\@ ,.(])’\QJ

Joint Reglstrar (Admn.)

No: é/dc?/-——ﬁ{/éﬂDated: (?\m\ “%‘Q MM\

Copy forwarded to the: "A %
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Udhey Vir Singh Jamwal, Advocate
...... for information and necessary action.

W
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Joink Registar (Admn.) A1) rd)"ﬁ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cowtcil under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \((’bq\\% Dated: fig\ 5&5:@35‘

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Uday Singh Salaria,

S/0O Sehdev Singh, ' :

R/0O Bani Chack, P.O Sherpuy, Hiranagar, Kathua

A/P H.No. 76-A, Sec-3 Nanak Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-140/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. ‘ .
~ o AN

\9
(Mohammad Yasin Beigh) 2 O\
Joint Registrar (Admn.)

No: él A% Zl;é Dated: Mo x‘; S{):Q\Sl =X ,):ﬁ

Copy forwarded to the: W\ﬂﬁ
1. Principal District & Sessions Judge, Kathua/Jammu.

2. Secretary, Bar Council of India, New Delhi. -

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Kathua.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Uday Singh Salaria,, Advocate
...... for information and necessary action.

L
=N
. N9
Joint Re;\E\’m&d n) 20
//k/.

3¢



HIGH COURT OF JAVMITMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \63’5 Dated: l‘\\O\ ‘\‘rﬂ \ Q_(

It is hereby notified that vide High Court Order dated Dated 18.03.2019

Ms. Urvashi Raina,

D/O Anil Raina,

R/0O 135/7 Upper Roop Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification; subject to the verification of his/fher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-139/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

a"

A N ~\
(Mohammg'%sm Beigh) :Lm/@ C7

Joint Registrar (Admn.)
No: 5‘075?5,%*—-'%\\\1_{ Datec1:3~f]! D‘\DS ~\ "’“‘%//

T

Copy forwarded to the: ;,s\'b\\’e‘
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Urvashi Raina, Advocate

...... for information and necessary action.
’ /(,.—1 C/N-/"
. . fﬂ—-—-v, - o

Joint Reglstrar (Admn.) )\"&
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; /éf?% pated: D5 /2 /3 19

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Tanveer Farooq Bhat

S/0O Farooq Ahmad Bhat

R/O Mohalla Khawaja Saheb, Baramulla

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—-138/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there hefore. /
| I
— - N Ty 67/(/)

(Mohammad Yasin Beigh)

Joint R:agyi/s‘tr(ar/(Admn.)
No: é [& E*~@éé§ated: - q’ /Jj\
Copy forwarded to the: WZ\1R

1. Principal District & Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu foripublication in the next issue of
Government Gazette.

4. President District Bar Association, Baramulla.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Tanveer Farooq Bhat, Advocate
...... for information and necessary action.

-
Joint Reg&'l{fi'mn ) l& C/
s



HIGH COURT OF JAM MU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counueif under Section 58 of the Advocates Act, 1961)
x % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
‘ éqﬁ/ Dated:go /(")r)) /’)’75)(3
. <1 /

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Tehseen Ahmed

S/O Maqbool Hussain

R/O Husplote, Tehsil Thanamandi, Distt. Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-137/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

..'-«‘\ «"""/
A ™ ¢ 8
-\ 0T e a7l
(Mohammad Yasin Beigh)
/ ) Joint Registrar (Admn.)
No: /€7 3~7@/zfoated LD [Dalg S J \
&
Copyforwardedt the: ' }Q\b\\q
1. Principal District & Sessions Judge, Rajouri
2. Secretary, Bar Council of liidia, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President District Bar Association, Rajouri
5 In-charge N.I.C. High Court of J&K Jammu for upioading on the
website. :

6. Mr. Tehseen Ahmed, Advocate
...... for information and necessary action.

Joint Reg&t?a’r/(//\gmn.) /,)jﬁ) ~N7T C)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; \ (;(\vg\ Dated: )_A ! o™ )%\3

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Towheeda Fayaz,

D/O Fayaz Ahmad Bhat,

R/O Masjied Mohalla, UrichersopPulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provision'ally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—136/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencelenrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore. .
w"/\o\

- -
(Mohammad Yasin Belgh)9.® Uo

Joint Registrar (Admn.)
No: é@olS\rgthated 3‘?;//;“‘7,% C%A’\_‘;\_‘:ﬁ

Copy forwarded to the: 7,%\’/)\5\

1. Principal District & Sessions Judge, Pulwama :

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Pulwama

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Towheeda Fayaz, Advocate
...... for information and necessary action.
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HIGH COURT OF JAR MU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cuancil under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT l

NOTIFICATION

Nq:_ [éC?L L Dated:%g_ji_'b ,‘ hl 3

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Térun Bholla,
S/O Romesh Bhella,
R/O H.No.103, Phase Ist, Shant Nagar, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-135/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore. .

e k //(
(Mohammad Yasin Beigh) 29
Joint Reglstrar (Admn.)

No: b/ B4 Sj—7c?/z/5%ated: f;o_L_, I M J )

7 &

Copy forwarded to the: ’qﬁ?\b"f‘

1. Principal Bistrict & Sessions Judge,Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Prass, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association,

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Tarun Bholla, Advocate
...... for information and necessary action.

Jomt ﬁe;\ﬂra/(Admn) DE (D ﬁ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

\(DQ\\ Dated: g,glg \%n] 9

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Tania Sharma

D/O Satish Sharma,

R/O H.No. 176, New Plot, Ncal State Motor Garage, Jammu
A/P H.No. 347 Ward No. 39 Patoli Mangotrian, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cetrtificate from concerned Univérsity and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—134/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore. o w::/"/; \O]

f"’K_/‘ R\

(Mohammad Yasin Beigh)

Joint Reglstrar (Admn.)
ated: -
2ofa)odg L\
‘e\”b

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. _
4 President Bar Association, J&K High Court, Jammu
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Tania Sharma, Advocate
...... for information and necessary action.

. M
JKo—igt Reg&(ﬁ(ﬁ«dmn.) Q_@ r\f)’\ol
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION
\& & ¢ Datea: ‘Ew\’\\‘ S,

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Tahshumah Shafi
D/O Mohd Shafi Dar,
R/O Rahmoo, Rajpora, Pulwama

has been admitted and enrolied as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Cettificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—133/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

- > ,.«v"’/

. M Mﬂq
(n/n;?ﬁammdeaSIn Belgh)l@ A]D 19

Joint Reglbtrar (Admn )

No: 6I05?/64/Z/Dated &fﬁsftﬁ\j /b.

4.
5

Co forwardedt the:

SOy 0 the IR
2.
3.

Principal District & Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President District Bar Association, Pulwama. :
In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
Ms. Tahshumah Shafi, Advocate
...... for information and necessary action. .
’_,,/-"‘

/

~ - \ e -
JomtReglstrar(Admn) @ d) C'
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HIGH COURT OF JANMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION

\S&C’l . Dated:&g__(%__x_g__o_\ﬂ

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shahid Yousuf Koka
S/0O Mohd Yousuf Koka :
R/O Bogam, Kakapora, Distt. Knlgam
has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-132/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

mlamm ﬂm Belgh)('l%/o,b H

Joint Registrar (Admn.)

No: é/ 05’5’58/[? Dated: %@\3\'}—0\9 ==

f 7 ’ T 1 JA\
Copy forwarded to the: | 2/%\9 A

1. Principal District & Sessions Judge, Kulgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4, President District Bar Association, Kulgam

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Shahid Yousuf Koka, Advocate
...... for information and necessary action.

Ny _—
Joint Registrar (Admn.) 2§ ~@>
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:. Sg i g . Dated: é@l%\% ]%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Samreen Farooq

D/O Farooq Ahmad Bawani .

R/O Nai Basti, Tehsil & Distt. Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—131/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore. -
T
e
— - /fw'\ /:D’\o)
(Mohammad-Yasin Beigh)

SR\ 1
Joint Registrar (Admn.)

o o0 b gy S

Copy forwarded to the: \ \§
1. Principal District & Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Deihi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Anantnag.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Samreen Farooq, Advocate

...... for information and necessary action.

Y - k‘_,/d (,\/\,ﬁ/
Joint Registrar (Admn.) A~ \9



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _\ (;, &) 3: Dated: 2 @S o \ ™) %

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Surbhi Sharma
D/O Ajay Sharma
R/O H.No.3, Extn.1, Bansant Enclave, Trikuta Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-130/2019 in the roll of Advocate maintained by this Registry.'

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Al

(Mohar.nmax‘ asm elgh) ’l@ ’d)’\c}

Joint Registrar (Admn.)

No: — Dated: ‘SOI o™ 10_,gl ”\ é‘ L\
Copy forwarded to the: ﬂ‘\
1. Principal District & Sessions Judge, Jammu \

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Surbhi Sharma, Advocate

...... for information and necessary action.

g
Joint Registrar (Admn.) 2R~ \9
-
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cruncil under Section 58 of the Advocates Act, 1961)
* kX

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /6%\3/ Dated: 2@ Z% /D {9

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sandeep Singh Somaria

S/0 Kapoor Singh Somaria

R/O 797/B, Subash Nagar, Royal Chowk, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—128/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore.
-
~ . e o~ - Cﬁ
(Mohammad Yasin Beigh) 2§ ~U2

Joint Rg%rmdmn.)
e ' _
ated: 5@[32’9:‘]? L)&
\4

Copy forwarded to the: 29)

1. Principal District & Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Sandeep Singh Somaria, Advocate
...... for information and necessary action.

Joint Registrar (Admn.) ):&V_UD.-‘C‘
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A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
Na: /é é/ Dated: lq\'\“"D}%ﬂ\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shashank Vasisatha
S/0 Braham Datt Sharma
R/O 280/7, Sector-7, Channi Himmat, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-127/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

=g

(Mohammad Yasin Beigh)

Joint Re?;tm%r@dmn )
No: 50&bg Aﬁlﬁ\éé Dated 5[3{%2935 19
Copy forwarded to the: %l 4

1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5. In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Shashank Vasisatha, Advocate
...... for information and necessary action. _
\_‘//
oo v -1
Joint Registrar (Admn.) 16)
\M\
AP



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

VNOTIFICATION
No: | & Lo Dated: 3_9!0'5 /%lj

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sahil Sangra

S/0O Surinder Kumar

R/O Rajinder Pura, Telsil Vijaypur, Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-126/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

.

o™

—p e~
(Mo?amma asin Beigh) lm’(/) \C,

Joint Registrar (Admn.)

No: éO@L(/r—l ‘7/2/ Dated: ’)f\\‘ 0(5] =019 é\//// ﬂ?

Copy forwarded to the:

1. Principal District & Sessiens Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Samba.
) In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Sahil Sangra, Advocate

...... for information and necessary action.
\/-../"\
Joint Reg Fé'r’ﬁ-‘ﬁmn)l@

/Hf
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [0 Dated: 9\0!'33\['}?5 \?
It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Sneha Slathia

D/O Sahdev Singh Slathia

R/0 Mandi Garh, Gurah Slathia Rakh Barothian, Teh. & Distt.Samba
A/P H.No.723 behind Shiva Public High School Main Road, Digiana near
Digiana Pulli, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his’her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-125/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enrollment as
an Advocate is ordered there before, ,

‘\ Pt

el

= A
-
Mohammad\V"sm Beigh) 95{
Joint Registrar (Admn.)

No: QI NS 7q/[;90atgad: 2342:3‘_93&3 % L\

Copy forwarded to the: LS
1. Principal District & Sessions Judge,Jammu. Smbﬂ. M\ )

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Sneha Slathia, Advocate

...... for information and necessary action : ,,Mw'”"

)
Jomt Reg|s/rar (Admn.) 9_° ﬂ
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-



HIGH COURT OF JAMIVIU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961)
& % *

PROVISIONAL

ENROLLMENT l

NOTIFICATION

No: \LS\G\ Dated: D ﬂg%h{mg

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Sonali Parihar

D/O Narinder Singh Parihar

R/O W.No.60 near Tiny Tots School Dokh Plaoura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jarnmu and
Kasnmir Bar Council provisioﬁally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—-124/2019 in the roil of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
_ /
ka A Hal

/ -~
(Mohamma "Yasin Beigh) Y&
,\ Joint Registrar (Admn.)

No: éﬂiﬁ—;&@lyﬁed: _Dilx_hguﬂj = L\M\

Copy forwarded to the: ﬁ,/\lc]

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Sonali Parihar, Advocate
...... for inforiation and necessary action. .
v/‘"’f/ﬁ/f
~ 7" / -~
Joint Registrar (Admn.) 2 @ AD \E)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * & *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ S Dated: 'LQ\O"D\\%\Q\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shabir Ahmad Reshi
S/O Ghulam Nabi Reshi.
R/O Samboora, Kakapora, Pulwama, Eid Gah Mohalla, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-122/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
(Mohammad Yasin Belgh)")‘&
Joint Registrar (Admn.)

No: éO785-—%%]ZﬂDated: D 0 k & 5&93333 | L\)

Copy forwarded to the: . ),8\1’/\\%

1. Principal District & Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Pulwama.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Shabir Ahmad Reshi, Advocate
...... for information and necessary action.

~) - \\ /«'/
Joint Reglstrar (Admn) )\6\ U‘)"l
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

[65¢ Dated: 20\\\0%}%\1
It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Shivani Feria

D/O Rajnish Feria

R/O W.No.9, H.No.20,Main Bazar, Arya Samaj, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-121/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

- e
k//‘ \/.—/-;//. /‘
- NIy
(Mohammad Yasin Beigh)
Joint Registrar (Admn )

éoﬂ77-~&1)//Datea: D_C\\ a%\%\q 9//\—?7
1 })

Copy forwarded to the
1. Principal District & Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President Districct Bar Association, Udhampur.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Shivani Feria, Advocate
...... for information and necessary actiop.

/

Joint Registrar{Admn.) 2&_(}'}"\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: / 7 7 [! Dated:

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Syed Basit Riyaz

S/O Syed Riyaz Ahmad

R/O Bongam, Chanapora, Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

- serial No.JK-120/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
~ * ')’Q/J)

(Mohammad Yasin Belgh)

Joint Reglstrar (Admn.)
No: /)/oiowg%// Dated: T6 /22//:9:5 [ == J

Copy forwarded to the: \/9\34\9)

1. Principal District & Sessions Judge, Shopian

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Shopian.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Syed Basit Riyaz, Advocate

...... for information and necessary action.

Jgiagé/r’(ﬁn.) v)}\,,'(j‘)"‘()
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cousnicil under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ [7) Dated: %@\B}%kg

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Syed Akeel Shah,

S/0 §4eJ-Shakeel Shah,

R/O Shah Complex, Bus Stand, W.No.4 Near Shop No. 1 Great India Gun
House, Udhampur

has been admitted and enrollec! as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-119/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/lenroliment must be
sought before the date of expiry uniess the absolute/final enrollment as
an Advocate is ordered there before.

| N el
e :

(Mohammad Yasin Beigh)

' Joint Registrar (Admn.)

No: £ D o’%&e%}éﬂDated: 5= \‘m\ ATL = Ja
\ .
Copy forwarded to the: | <):Q l}’) S
1) Principal District & Sessions Judge, Udhmapur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Prass, Jammu for publication in the next issue of
Government Gazette.
4 President District Bar Association, Udhampur.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
: website.
6. Mr. Syed Akeel Shah, Advocate
...... for information and necessary action.

ST\

Y x o \/-—;,::« — O
Joint Registrar {Admn.) L5~ 7] )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councif under Section 58 of the Advocates Act, 1961)
% k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \_\'7‘ \\""\\ Dated: _ o L”)(%\Q‘

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sunil Sharma,

S/O Roop Lal Sharma,

R/O H.No-188-B, Resham Ghar Colony, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-118/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .
-l ol
(Mohammad Yasin B igh)lC} 2

; v Joint RegiWn.)
No: € ‘%qoj“%j/lﬂ Dated: > \"’;)rzo\q % ) e

4

Copy forwarded to the: —
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
S In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. _
6. Mr. Sunil Sharma, Advocate
...... for information and necessary action.

—
Joint RegistrarfAdmn.) /) & ~N~ 19
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_\1\ 7] l Dated: __ >0 ’r’S 7] Mg LC))
It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shubam Kapoor
S/O Sunil Kapoor
R/O Kapoor Residence, Ward No. 4, Adarsh Colony, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of histher
character and antecedents from CID. His/her name has been entered under

serial No.JK-117/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
—_
raan ™ \D’\C,
(Mohammad Yasin Beigh) -2 -
Joint Regisfrar (Admn.)

No: 620 ‘ll—w/jﬂDated: el x DI

Ja
Copy forwarded to the: /\:b'

. Principal District & Sessions Judge, Udhampur. 7"9)2{) W‘

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Udhampur.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Shubam Kapoor, Advocate

...... for information and necessary action.

Jomt Reggﬂarﬁﬁ;r: );;;/;'}3/; :
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ceuucil under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: lﬁ] 7(\, Dated: ™\ I N !g;b 1 91

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Shriya Sharma,
D/O Rajeev Sharma,
R/0O 306-B, Sec- 3 Ext, Vasant Vihar, Trikuta Nagar, Bahu, Jammu

has been admitted and enrollcd as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of nis/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-116/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
//.”/

U \/‘“’A”ﬁqfco"f?
(Mohamma Yasin Beigh)
Joint Registrar (Admn.)

NO:A),C‘)’ 6“2\1/“/’ Datod: @ 'L‘\)"}D\a . o J\
Copy forwarded to the: o , ‘/i-/—;l{)%\q

1. Principal District & Sessions Judge, Jammu 2%

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Shriya Sharma, Advocate

...... for information and necessary action.

-“/’\ / ul
//ﬁ) \ f.«/\ T -
Joint Reg"Trar (Admn. )‘943 a1
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' HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No; \"’1"}\7}\ Dated: 2 '\ N \' ¥ \5?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shivam Singh

S/0O Lekh Raj

R/O Dehra, Thathri, Doda .

A/P H.No. 112, Sec-2, JDA Colony Rajinder Nagar, Bantalab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of histher Provisional

ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-115/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
e

— 19
(MohammaaYasin Beigh) >
Joint Registrar (Admn.)

No: é/ R/ %'93// 7 Dated: "So‘\")\ A= ANY J‘)
fanant Ao

Copy forwarded to the: 7/9\}/)‘0,
1. Principal District & Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Bhaderwah.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Shivam Singh, Advocate
...... for information and necessary actiori. =

-

Joint Registrar Admn.) " 0) ;g/)’lo)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; l7?>% - Dated:%u_jfﬁl mgg‘

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Shivali Bhagat A*
D/O Jeet Ram Bha
R/O Lane No. 11 H.No.48, Gurha Keran, Bantalab, Jammu

has been admitted and enrollec as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-114/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. -

: k/nw/fg\ﬂ

)
(Mohammad Yasin BeighPC?
Joint Registrar (Admn.)

No: AMM Dated "o | Polagin T .Ji”—*\

Copy forwarded to the: 1,9\3\\5\

1. Principal District & Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court,

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Shivali Bhagat, Advocate

...... for information and necessary action. . —

J’gi:g i?egistrar (Admn.) LA ~N 15
= i
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ceuncil under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \’\"}:\\ Dated: "2 \fb xg:é §§1

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Shefalee Koul

D/O Raju Koul

R/O H.No. 2 Lane No. 4 Near Kamal Building Material Gugha Keran
Barnai Road, Bantalab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-113/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ‘

Joint Regi tra ;Rdrﬁ:?;‘)')qfﬁ
No: (0/'565"7//Alﬁated QQOl"w\% W\y L\b

) -
(Mohamma

Copy forwarded to the ' AL
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Shefalee Koul, Advocate
...... for information and necessary actio .
r{ (/ N )
Ty S Ul}”ﬁ
Joint Registrar (Admn.) :)_(’7\ ol
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HIGH COURT OF JAMMUU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1951)
* Kk

PROVISION AL

ENROLLMENT

NOTIFiCATION

No: s Z> “]  Dated:_ 200D~ 20| (;7

It is hereby notified that vide High Court Order Dated 18.03.2019

 Ms. Shaphali Bhagat

D/O Romesh Kumar
R/O Rangbir Sadrey, Dher Suchhetgarh, R.S.Pura, Jammu
has been admitted and enrolled as ‘an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under
serial No.JK-112/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

~ lc},«d} 19
(Mohammad‘Yasm Belgh)
Joint Registrar (Admn.)

No: \)/ (\ D0 - 28 l/ { Dated:_?D (o= (Gl 9?’

(/9
Copy forwarded to the ' 1N J198
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of

Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Shaphali Bhagat, Advocate

...... for information and necessary action.
‘ < "/"

~ A
J0|?1t Requé’*rar (Admn ) )“ﬂ DT H
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HIGH COURT OF JAI‘»/iMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *k

ENROLLMENT

NOTIFICATION

No; \h\‘\x\\ﬁ Dated: _ e —™> D= \%r

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shanum Gupta

S/0 Sanjesh Gupta,

R/O H.No.147, Raghu-NathPora, Jammu

has been admitted and enrolléd as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisiona.lly for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—111/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/finai enrollment as
an Advocate is ordered there before.

il PROVISIONAL

I Ty
-~ -
(Mohammam Beigh;)'q v

Joint Registrar (Admn.)
Dated: ">, P TN L e L)l\
/

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. 797}3 i
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.1.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Shanum Gupta, Advocate
...... for information and necessary action.
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Py B /«"’! -
Joint Reg\iEtFér (Admn.) }9
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HIGH COURT OF JAMMU AND KASHMiR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961A)
* % % -

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; f? (1')m Dated: '501‘"5\‘%49}
It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shalabh Singh Punia

S/O Dhruv Singh Punia

R/O Trihara, Kathua

has been admitted and enrolled as an Advocate on thAe rolls of Jammu and
Kashmir Bar Council provisiorrally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—110/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there hefore. -
| \/“”/:ﬂ/{
k (,/"" "\0)

~-
(Mohammad Yasin Beigh)')—o’ D
Joint Registrar (Admn.)

No: &/ W‘B‘“S}b/ﬂﬂmted: %@\’%\ el O %b

7 )

Copy forwarded to the: .2)’}/)(%
1. Principal District & Sessions Judge, Kathua.
2. Secretary, Bar Council af India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President District Bar Association, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6.  Mr. Shalabh Singh Punia, Advocate
...... for inforimation and necessary action.
- ee®
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councit under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT |

NOTIFICAT!ION

No:. \7 L{%  Dated: e J’rr‘: \ ) by

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shaibaz Raza
S/O Farid Hussain
R/O Ward No. 71, Near BSNL Exchange, Sidhra, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar'Council prdvisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—109/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

5 ?C*‘E"}// Dated: > s ‘% Il

] .f"’;/ \
(MohammWBelgh) 29~ J) L?

Joint Reglstrar (Admn.)

Copy forwarded to the

1.
2..
3.

4.
5

Principal District & Sessions Judge, Jammu.

1
ﬁ 5

Secretary, Bar Council of India, New Deihi.
Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President Bar Association, J&K High Court; Jammu.

In-charge N.IL.C. High Court of J&K
website.
Mr. Shaibaz Raza, Advecate

...... for information and necessary action.

Jarmmu for uploading on the

e ®
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Joint Regis rar {(Admn.) e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATI

ON

No. \ ’7 \-( \/} Dated%@‘

> %\j

o

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Shafeeq Ahmed,

S/O Mohd Bashir,

R/O Fazalabad, Surankote, Poonch
A/P Qrt. No.309, Block, U4, Police Line Gulshan Ground, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and

Kashmir Bar Council provision'ally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

ILL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK—108/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

1.
2.
3.

4.
5

(Mohammad Yasin Beigh) 9’0)

Joint Registrar dmn )

é/&éd~6§/[,7 Dated: _ "e / )%LQ)

Copy forwarded to the:
Principal District & Sessions Judge, Poonch/Jammu.

Secretary, Bar Council of India, New Deihi.

)/3\'\/\\.\

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President District Bar Association, Poonch.
In-charge N.L.C. High Court of J&K Jammu for uploading on the

website.
Mr. Shafeeq Ahmed, Arlvocate

...... for information and necessary actionk/ /
~

Joint Regisfrar (Admn.) >~ -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \'7‘ L[\‘? ~_Dated: ?XD“%\' r\—v«\Q\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mg Sehar Zulfiqar,

D/O Zulfigar Ali Parray,

R/O H.No.213, Mast Garh, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—107/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there hefore.

,-;\ —
’7 \/:-:""_/ .
el N PAY ,r‘"‘/ . /\9
(IVIoLammad*—YaSm Beigh) )0y - )
Joint Registrar (Admn.) ’

o: €1 SR ate: 2 [l matn S ]y

Copy forwarded to the: 2R\
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu
) In-charge N.IL.C. High Court of J&K Jammu for uploading on the
- website.
6. Mg Sehar Zulfigar, Advocate :
...... tfor inforniation and necessary action. .
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Joint Registrairv?Admn.)flO) -
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HIGH COURT OF JANMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ \I\ L Dated: ™ 0&5)“ D4 \\\

It is hereby notified that vidle High Court Order Dated 18.03.2019

Ms. Sapanpreet Kour
D/O Manjeet Singh
R/O Ward No. 10 H.No.166, near B.D.O Office, R.S.Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name haé been entered under
serial No.JK-106/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

- . .-r/
\/},f- -

(Mohammazi\Yasm Beigh) ),O)/O'B/\D)
Joint Rfeg(/ls}ar (Admn.)

ated: Hmts\%@ = J
et

Copy forwarded t0 the: ),9\ ]

1 Principal District & Sessions Judge, Jammui.

2. Secretary, Bar Council of India, New.Delhi.

3 Manager, Government Press, Jammu for publicaticn in the next issue of
Government Gazette. ’

4. President Bar Association, J&K High Court,Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Sapanpreet Kour, Advocate

...... for information and necessary action.
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Joint Registrar (Admn ),.25 771
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Conneil under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; \WHS‘ Dated: >0 l:) l% \Q]f

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sanjeev Kumar
S/0 Ravi Dutt,
R/O H.No. 711, Near Devak Community Hall, Janipur, Jammnu

has been admitted and enrollcd as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-105/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

No: 6/@@€*7//D¢ Dated: '31)7/ /)%L?

/ @/\a)

~0
~) -
(Mohammad Yasin Belgh)(‘)'o)
Joint Registrar (Admn.)

AEN

Copy forwarded to the: M)}’)\ﬁ

1.
2.
3.

4.
5

Principal District & Ses=ions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President Bar Association, J&K High Court, Jammu.
In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
Mr. Sanjeev Kumar, Advocate
...... for information and necessary action. _
. ///"
FTAd 2
Jomt Registrar (Admn.) 2-9 ~3
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ )7 Dated: 30 / > Jo-0 19

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sameer Kalotra,
S/0O Dhian Chand Kalotra,
R/O W.No.5, Near Shaheedi ( howk, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionali
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—104/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there hefore. /

\,f’/’ -
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: 4] 7%1%;%/;/ Datec! BOJ% [Dmki% J%

Copy forwarded to the: ‘ L912)\3

1. Principal District & Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, Kathua.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Sameer Kalotra, Advocate

...... for information and necessary action .
Joint Reglstrar (Admn ) Q}ifd)/,?
m 4
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HIGH COURT OF JAMMU ANDP KASHMIR AT JAMMU

(Exercising powers of Bar Cconcil under Seciion 58 of the Advocates Act, 1961)
* k%

OVI IONAL

EN ROLLMEN T

NOTIFICATION

\'7 ")_J?? ___Dated: ™ S*}E \ et \Y,

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Szhil Singh Jamwal
S/0 Amar Singh
R/O Omara Morh, Opp. Petrol Pump, Udhampur
has been admitted and enrcllec as an Advocate on the rolls of Jammu and
Kashimir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her |
character and antecedents from CID. His/her name has been entersd under
serial No.JK-103/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. »

H P
Py B —1 "’M’g‘f’) -—(/) \ }
(Moharmmad Yasm Beigh)
Joint Reqtstr&r (Admn.}

No: [ 777.0-7¢ //,;ﬂDated w\':a\\r\mm — L‘

Copy forwarded to the. /3)}) Y
1. Principai District & Sessions Judge, Udhampur.
2. Secretary, Bar Councii of india, New Detlhi.

3. Manager, Government Fress, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Udharmpur ‘

5. . In-charge N.L.C. High Court of J&K Jammu for up.oadmg on the
website.

6. Mr. Sahil Singh Jamwal, Advocate

...... for information and necessary actlon
[

‘. . .\”/""” -

Yy \\. ,../"4
Joint Regis trar(Admn ’l% - }7

=

]A\"’"L}_\{
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

L Dated: %O\\%)%W?
It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sahil Sharma,

S/O Vijay Kumar, |

‘R/O H.No.94 Lane No. 317, Rani mandir, below Gumat, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-102/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

f—-""-’ . /.,4/' 0\/\ f:/
(Mohammad-Yasin Beigh) :)_O),—(/y‘\ ()

Joint Regij;%uwmn )
No: é\/(g)/'lf 7/ Dated: e Ifb\ a o\

Copy forwarded to the: \’K\\Q
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government I'ress, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Sahil Sharma, Advocate
...... for information and necessary actlon

} e '.-"’T"M'
Joint Re&lﬁémn ) O~ iC}

=l
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HIGH COURT OF JAMBMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Coundit under Section 58 of the Advocates Act, 1901)
* k%

' PROVISIONAL

ENROLLMENT

NOTIFICATION

1M ’55*' Dated: %O!"’Dl%‘?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Sahib Thakar
S/O Raj Siugh,
R/O Wazir House Kalika Nagar, Kundrarian, Katra, Reasi.

has been admitted and enrollc<l as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her -
character and antecedents from CID. His/her name has been entered under
serial No.JK-101/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisiona‘i licencelenroilment must be
sought before the date of expiry uniess the absolute/final enrollment as
an Advocate is ordered there before,

.-/‘

, w/“”’/
Pl A / '):\’,- f) \ﬂ
(Mohammad Yasin Beigh)
‘ ' / Joint Registrar (Admn.j
. o Ly o Tha S e
No: 6] 806 /1 )1’ Datert: "ol }q ol j‘\\,,,,\
Copy forwarded to the: 2904 \ S
1. Principal District & Sessions Judge. Reasi. '
2. Secretary, Bar Council of indiz, New Delhi.
3. Manager, Government !"ress, Jammu for publication in the next issue of
Government Gazette. '
4, President District Bar Association, Reasi.
5 in-charge N.I.C. High Court of J&K Jammu for uploadmg on the
website.
6. Mr. Sahib Thakur, Advocate
...... for information and necessary action. .
) f)_(?) Ny \‘)

Joint Reglsfrar (Admn )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Conacil under Section 58 of the Advocates Act, 1961y
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \\'} \‘n_j bated: &M%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Safoora Javeed,

D/O Javeed Ahmad Mantoo,

R/O 158-Kursoo, Rajbagh, Stinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verificaticn of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-100/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of‘ provisional licencelenrollment must be
sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.
. ,,/"‘"{
W\/‘_,‘/"""‘ ¢ -
(Mohammad Yasin Beigh)

Joint Registrar (Admr.)

No:'_é “33~ Mated: %@}"7)”3’013 T L\.,.,\

Copy forwarded to the: WN

1. Principal District & Sessions Judge, Srinagar.

2. - Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President Bar Associ:lion, J&K High Court, Srinagar. .

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Safoora Javeed, Advocate

...... for information and necessary action.
‘\ . /_'«.A.
L. (z,_,/"‘"’ o -
‘el X P "f/’,)_ﬁ 4]}"’\ ?
Joint Registrar (Admn.) ©

= |y
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \r\\’)f\ Dated: ?;CD\"’)})%WS}

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Saba Atiq

D/O Atig-ul-Rehman,

R/O Khawaja House, Ward No. 8 Basoli, Kathua
A/P Lane No. 8 Usman Colony Bathindi, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of lhis/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-99/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

7 L//’ JV/;’,/:D/\ i

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: é ’ l 9 B“QQI/CFDate'd:hDO [ ", \% \Q\) - L\::j)(

\ 7

Copy forwarded to the: | 2% 7}
1. Principal District & Sessions Judge, Kathua/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Saba Atiq, Advocate \ )
...... for information and necessary action. e
foint Reg ~0%79
Jomi;?g/lstrar (Admn.)2QY
L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % '

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Xr\\\ Dated: 23”!523\323’3‘

Itis hereby notified that vide High Court Order Dated 18.03.2019

Ms. Rigzin Dolker
D/O Tsering Punchok
R/O Charasa Nubra, Leh Ladakh
A/P H.No.191, Patel Nagar, Talab Tillo, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnal
/LL.B Degree Certificate from concerned University and verification of his/her.
character and antecedents froin CID. His/her name has been entered under
serial No.JK-98/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroilment as
an Advocate is ordered there hefore.

:
e

P X Q \ (L)
(Mohammm Belgh) 2127

Joint Reglstrar (Admn.)

No: é// &7‘“[73MDated: | ‘\QD\ \r}()'\?ﬁ( LL,..,\

Copy forwarded to the: : 3,@\}\\}
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi..

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu
5. In-charge N.I.C. High Court of J&K Jammu for uploading ori the
website.
B. Mr. Randhis Singh, Advocate
..... for information and necessary action.

'
(/ﬂ""*’ ° i(w L '/N.—-“

,_..---"‘ 4

/ﬂ.

Joint R/eglstrar (Admn) 9:@ ,‘ff) ~'@
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Xr\ \J;;. Dated: __ QX,OD \,’3—5_@

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms Rohit Sharma,

S/O Prem Chand Sharma,

R/O Govindsar (Maroli) P/O MehtabPur, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-96/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fmal enroliment as

an Advocate is ordered there before. _
o ”f/c

~ " L//' ’L& N

(Mohammad Yasin Beigh)

v Joint Registrar (Admn.)
No: é / lﬁzh&’é[Z/Dated: e \‘ ")\")ﬂ? = L
| %Mz

Copy forwarded to the:

1. Principal District & Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploadmg on the
website.
6. My Rohit Sharma, Advocate
...... for infoimation and necessary action.

Jomt ;Qegjl\s’ral'/w;mn) LB (D/‘C)

»aw\\.q
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar ““ouncil under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

NOTIFICATION

No: \ \0\  Dated: \9),\]\1}3\’%161’

It is hereby notified that vide High Court Order Dated 18.03.2019

ENROLLMENT

Ms. Ritika Jamwal,
D/0 Sudheer Jamwal
R/o Vill. Suchani P.O Rahya, Vijaypur , Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for-a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-95/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

— AT &4})/\9
(Mohammad Yasin Beigh)
Joint Registrar | (Admn.)

No: 617 S0 pates: o\ Yomy HT

Copy forwarded to the: ¥y '81!"\

1. Principal District & Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4. President District Bar Association, Samba.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Ritika Jamwal,, Advocate
...... for information and necessary action

H_/:- _____ /""“‘
Joint Reglstrar {Admn.) 2 -
e e

ey
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council uader Sectich 58 of the Advoeates Act, 1961)
* o

PROVISIONAL

ENROLLMENT

NOCTIFICATION

No: \\O?\ Dated: _"2 9‘5_: \% 3%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Richa Sharma,
D/O Ashok Kumar,
R/O Mearth P.O Budhi, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents frpm CID. His/her name has been entered under

serial No.JK-94/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry uniless the absolute/final enroliment as
an Advocate is ordered there before.

. IS0 e —— /\
(Mohammé‘d’?&sm Be|gh)1‘® (D Q)

Joint Registrar (Admn.)
No: éf/é‘?f?'lf/zﬂ Date:d: %OL"D\"KB\% C—%( lﬁ

Copy forwarded to the: 7/9\3"] 18
1. Principal District & Sessions Judge, Kathua.

2. Secretary. Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubhcatwn in the next issue of

Government Gazette.
4. President District Bar Association, Kathua. '
5. In-charge N.L.C. High Court of J&K Jammu for uploading on the
website. .
6. Ms. Richa Sharma, Advocate
...... for information and necessary action.

1 V‘“"“

Joint Reglstrar (Admn.) )—® "D /&

//
w).;M




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

\'1 Or:} Dat_ed: 50,'r_> lg 39

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms.Renu Bhagat
D/O Lal Chand,
R/O Kathar, Kothey, Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-93/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there hefore. '
=
(Mohammad'Yasin Beigh) 2.0 ~J>

Joint Registrar n.)
No: & /1 €3~ 69/4/Datnd %0\'5\%\91 %
g\z\\3

Copy forwarded to the: v

1. Principal District & Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubhca’uon in the next issue of

Government Gazette.
4. President Bar Associalion, J&K High Court, Jammu
5 In-charge N.I.C. ngh Court of J&K Jammu for uploading on the
website.
6. Ms.Renu Bhagat, Advocate
...... for information and necessary action. '

Joint Registrar {Admn.) Q_Q /@’\9
=

Sz s
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar ¢ ‘onncil under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \'\IGCQ Dated: 34’5(1%\%

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Ravinder Kumar Pandita,
S/O Raj Nath Pandita,
R/O H.No.8, Laue No. 6, Nazceh nagar, Janipur, Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a pericd of one year from the date of
issuance of this notification, subject to the verification of his/heir Provisional
/LI;.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-92/2019 in the roll of Advocate maintained by this Registry.

The renewal/extensioit of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

\ [
a—vf"\ -

(MohammaH"Yasm Belgh)
\ Joint Registrar (Admn.)

No: 6”57’ é‘)///c’ F Datet: 1Y 0\"\*7 '

Sroutd
-

™~y
; g .
Copy forwarded to the: _ LA \3.’\0\
1. Principa! District & Ses=ions Judge, Jammu.
2. Secretary, Bar Couricil of India, New Delhi.
3. Manager, Government Press, Jammu fer publicalion in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.

T
o A0 oo )

S. In-charge N.L.C. tligh Court of J&X Jammu for uploading on the
website. v
6.  Mr. Ravinder Kumar Pandita, Advocate
...... for information and necessary action. ,
.J"/';'f
e T

P
Joint Reulsfrar (Admn )rL‘&,—O’B

/%/ L/\,_:h’
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HIGH COURT OF JAMNMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Coun«il under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: _ /2[)(/ Dated: %le ()b\‘ ')/6\7

It is hereby notified that vide High Court Order Dated 18.03.2019

Mg. Ranju Kumari
D/O Charanjeet Singh
R/O Dron Kirani, Thatari, Doda

has been admitted and enrolled 3 an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-91/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

\,W’f’"
e -t

s}
(Mohammad Yasm Belgh) a "(Df' }

Joint Registrar (Admn.)
No: ¢/ Qg'"\wg\gﬂ Dated: >0 }%\}%\%b

Copy forwarded to the: >2|3]19
1. Principal District & Sessions .iudge, Bhaderwah.
2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Bhaderwah.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mg. Ranju Kumari, Advocate
...... for information and necessary action.

/
/4\//"//

Jomt }Reglstrar (Admn.) 3_‘6\ ~D 7 c)

28|1q



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercisjng powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

"NOTIFICATION

No: / L~ Dated: 2.9 S . P‘ \q

ltis hereby notified that vide High Court Order Dated 18.03.2019

Mr. Deep Daler Singh Kulzem

S/O Amarjit Singh

R/O Village Thickerian Tehsil R. S. Pura, Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this naotification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-31/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must bhe
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamm3x-Yasin Beigh) 1Y 0\
Joint Registrar (Admn.)

No: 6010 “'SS‘)L Y Dated: D9 \‘ﬁ\\"n\ﬁ
Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
- website.
6. Mr. Deep Daler Singh Kulzem, Advocate
...... for information and necessary action.

-

- T
Joint Regis dmn.) m’_@,\q



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Lk ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:/ 6£S ‘:_'__Dated: f)=3 l é 15 §!?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Dheeraj Kundal
S/O Sham Lal
R/O Bharnara, Majalta, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-32/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

— e\ el J://
(MohammadYasin Beigh)l®,gy\ﬁ

Joint Registrar (Admn.)
No: éaﬁgé v—ifZéﬁ)ated:‘lO} ! '3_)]-’)/6)3 e a

Copy forwarded to the:

1.
2.
3.

4.
5

Principal District & Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammur for publication in the next issue
of Government Gazette.
President District Bar Association, Udhampur.
In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
Mr. Dheeraj Kundal, Advocate
...... for information and necessary action.

) A v;'::’:/ \ﬂ
Joint Registrar (Admn.) ) @ >~
= 0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION
\L‘mfa Dated: D,Cll or)\)‘\'\Yqu,
) T [

It is hereby notified that vide High Court Order Dated 18.03.2019

wi $

Ms. Divyanshi Sharma

D/O Arvind Kumar Sharma

R/O H.No 596-A Nai Basti Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=33/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

7 . A~ v;/:/"o‘
(Mohammad Yasin Beigh) -2

\ \Jomt Registrar (Admn )
No: 6083 DI f.%é,bated: M\ AR ==
A EA

g

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. 7}7\0’\6‘
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Divyanshi Sharma, Advocate
...... for information and necessary action.

Joirj;?glf rar (Admﬁ.) ‘)_EPCD”’C]

pEAVALY!



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar (‘ouncil under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

[ééﬁr Dated: Qﬂ\‘a";!')—z\ﬁ)
It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Dimple Bharti

D/O Bansi Lal Palwal

Vill. Bathaie Tehsil Mahore, Reasi,

A/P H.No: 174 Rehari Colony Near Hari Mander, Bharat Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-34/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there bhefore.

-

- o

(Mohamm asin Beigh)
Joint Registrar (Admn.)

No: _£p 58~ éB/Z,/Datod: MI_A::_M Jﬁlﬁi\

Copy forwarded to the: aa|4)ng

1. Principal District & Sessions Judge, Reasi/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammur for publication in the next issue
of Government Gazette.

4, President District Bar Association, Reasi.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Dimple Bharti, Advocate
...... for information and necessary action.

X ~4 W
Jomt Reg;B’UEF(/Admn )2 - U)"lof
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
!éé@ Dated: D_C\‘\h'b]%m'

It is hereby notified that vide High Court Order dated 1:4.03.2019 |

Ms. Diksha Mehra
D/O Pawan Kumar
R/O H.No.35, Lane No.4, Extn. Basant Nagar, Paloura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-35/2019 in the roll-of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.
W /

(Mohammad Yasin Beigh) 28) -1
Joint Registrar (Admn.)

No:@géj~ 6’9/&/Dated: PR ‘ GDM 34?\/ fp\}‘

Copy forwarded to the: 213 A
1. Principal District & Sessions Judge, Jammu..

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Diksha Mehra, Advocate
...... for information and necessary action.

M
Jomt Registrar (Admn.) 2 ) V2 ’7

2 L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /6 Kf? Dated: QBS () 5|D:= L Q

It is hereby notified that vide High Court Order dated 16.03.2019

Mr. Dildar Ahmed

S/O Gul Bahar

R/O P/O Nariyan opposite Govt. Middle School Rani, Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concernéd University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-36/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before. }

o~

ey
(Mohamma Vasin Beigh) 1§ "
Joint Registrar (Admn.)

No: 608 70“75/;” Dated: &ﬁ\\d%\%\q\%"

Copy forwarded to the: )ﬁ\‘: a
1. Principal District & Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Disrtrict Bar Association, Rajouri.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Dildar Ahmed, Advocate
...... for information and necessary action.

-~y " L/“ M
Joint Registrar (Admn.) r)__‘@ r(/')/f?
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PR

Pl



| HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /é'?l Dated: lﬂ\ﬁ% !%\9(

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Danish Bhardwayj

S/0O Raghbir Singh

R/0O H.No.62, Sec-8, Lower Roop Nagar, EWS Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His’her name has been entered under
serial No.JK-37/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

;//.;,/
s./,...-?"‘v

~" -
(Moham &Yaem Beighy2R -1

Joint Registrar (Admn.)

No: S 0Ra4~4 %’ZZ// Dated: ?Q/Qil) G"l\l'\ulQF%

Copy forwarded to the: AR
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Danish Bhardwaj, Advocate
...... for information and necessary action.

-

7 - 1 T
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/
> |4

g
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o

Joint Registrar (Admn) 2§ ~» 17



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

\ érl’), Dated: - > /" \‘%

It is hereby notified that-vide High Court Order dated \ 8.03.2019

Ms. Harmeet Kour
D/O Rashpal Singh,
R/O MBS Nagar, Upper Gadi Garh, South, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-38/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

W/

)

| a4
(Mohammad-Yasin Beigh) 13/(0 19

Joint Registrar (Admn.)

é %v ate
0 {/Ly Dated: 'D/Ot’ o“;\ &&m

Copy forwarded to the: A\
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government I’ress, Jammu for publication in the next issue of
Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Harmeet Kour, Advocate
S for information and necessary action.

'an / —_

Joint Registrar (Admn.) q’pf/

l"7



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
tg-?% Dated: D-O\l B/%\?

It is hereby notified that vide High Court Order dated | §.03.2019

Mr. Imtiyaz Ahmad Sheikh,

S/O Gulam Rasool Sheikh,

R/O Khindi Mohalla, Dolipora, Villagam, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-39/2019 in the rbll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
N e

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: éO 0(06,-/,7/41_’ Dated: 29 L%! o\ % J,\b(

Copy forwarded to the:
1. Principal District & Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Distict Bar Association,Kupwara

5 In-charge N.l.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Imtiyaz Ahmad Sheikh, Advocate
...... ..for information and necessary action.

1 u‘"‘:’ﬁ/
Jomt Registrar (Admn.) WWH

@’/%



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIEICATION

\j')«% Dated: 5@ \‘ '31‘\ e \3

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Iram Fayaz

D/O Fayaz Ahmad Sheikh,

R/O Zaripora, Nowshera, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—40/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

(MOhamm Yasm Beigh) Q%r{) :}"ﬂ
\ Joint Registrar (Admn.)

No: éf7 646 ‘7/¢ﬂ)ated:l "0 \ 2196\ ‘%‘ /\‘*:'A?

Copy forwarded to the:

1. Principal District & Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association,J&K High Court, Srinagar.

5. In-charge N.L.C. High Court of J&K Jammu for uploadlng on the
website.

6. Ms. Iram Fayaz, Advocate

...... for information and necessary action.
/ﬂ‘

o - o’ "
JOil:;) Registi‘éfU\{qm) o) @)"‘03 ‘9
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

'NOTIFICATION

No: \"\3 C;\‘ Dated: E% o 5% !!h \ 9

It is hereby notified that vide High Court Order dated 8.03.2019

Mr. Ishfaq Ahmad Dar

S/O Mushtaq Ahmad Dar

R/O Rawanpora, Tehsil Kunzer, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—41/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
W::/../'
oy 19

N
(Mohammad Yasin Beigh) ')—? -
_ Joint Registrar (Admn.)

No: é/&Sé?/éC/f//Dated: £ ' S Jk;v\

Copy forwarded to the: . wb\\“\

1. Principal District & Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Distirct Bar Association, Baramulla.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Ishfaq Ahmad Dar, Advocate
...... for information and necessary action.

xf”.f"-ﬁ'"/ﬂ
- A -
Joint Registrar (Admn.) ’)/}r/'@ftc?

7/""\;) w



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

/65(1 Dated: Qﬂ!fﬁlg 35.

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Ishwin Kaur

D/O Abhinandan Singh

R/O H.N0.33D C/C, Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—42/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be
sought before the date of expiiy unless the absolute/final enroliment as
an Advocate is ordered there hefore.

e

(/\/‘
(Mohammad asin Beigh) f@
A Joint Regi?f/lj(Admn )
No: 60(7 65——:70/.{/Dated: TL"\\‘ ’5\‘%\3

,d>':1

&

Copy forwarded to the: 7’%\3 VA
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Associatiori, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Ishwin Kaur, Advocate
...... for information and necessary action.

- v
— "
Joint Registrar (Admn. )1.@ ~N -\ D‘

)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \r\\ﬂ Dated: %o\'\\’h\%\

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Itinder Singh

S/O Amrik Singh

R/O Main Bazar, Tehsil Kalakote, Distt. Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—43/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional Iicéncelenrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

T
7" _,.—«"""? o
(Mohammkaa'%sin Beigh) 257 G

Joint Registrar (Admn.)

No: B[S 57 /1 Dated: 0 o =

Copy forwarded to the: >7\9,\\ 4

1. Principal District & Sessions Judge,Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Rajouri.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on th
website. ?

6. Mr. Itinder Singh , Advocate
...... for information and necessary action.

Joint gw/ I
Joint Regtstrar (Admn.) 22y~ 02 19
= Lw
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \""\‘\'ﬁ\ Dated: _"250) \'%\’%7( Lq(

It is hereby notified that vide High Court Order dated y8.03.2019

Ms. Jagdeep Kour,

D/O Om Prakash,

R/0O Vill. Kalyanpur, P.O Kanachak, Marh, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—44/2019 in the roll of Advocate maintained by this Registry.

The renewal/extensior{ of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

- W
(Mohamma Yasm Beigh) 5—?)”07 \0‘
Joint Registrar (Admn.)

No: A/D{/'? D}Z/Aated e \g\\wr% L

Copy forwarded to the: ‘5\
1. Principal District & Sessions Judge, Jammu. 7’”\'5)

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Jagdeep Kour,, Advocate
...... for information and necessary action.

~ kr//t =
Joint Registrar (Admn.) 2.7y -~ D" 19

[
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of tiie Advocates Act, 1961)
R

PROVISIONAL

ENROLLMENT

NOTIFICATION
\r\\&} . Dated: 0 \"53\%\9\

It is hereby notified that vide High Court Order dated {8.03.2019

Ms. JaSmeet Kaur,

D/O Balvinder Singh,

R/O Chak Keeman, Arnia, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LLL..B Degree Certificate from concerned Univérsity and verification of his/her

character and antecedents from CID. His/her name has been entered under .

serial No.JK—45/2019 in the roll of Advocate maintained by this Registry. |
The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

Y -~
(Mohammad Vasin Beigh) 2’\,«-(/3"}‘1

Joint Reglstrar (Admn.)
No: élﬁz“—[/ lfé/ZfDated %) !'bx‘h\j J"\::ﬁ./

o

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. '),7]’;)\0\
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Jasmeet Kaur, Advocate
...... for information and necessary action.

Ty T \-.,,.,.,..0,..«-"‘”‘ “"M - L/\-M(M
Joint Registrar (Admn.) ~(Y
- '“\/::L»
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \1\(‘ Dated: f%o "5\'% \%

It is hereby notified that vide High Court Order dated \8.03.2019

Mr. Junaid Shamim Dar,

S/O Shamim Ahmad Dar,

R/O Urapora, Nagbal, Chitragama, Shopian

has been admitted and enrolled as an Advocate on the rolis of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of hisfher

character and antecedents from CID. His/her name has been entered under

serial No.JK—46/2019 in the roli of Advocate maintained by this Registry. T
The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered therc hefore.

MM
—1 . /ﬂ,«‘ \f"""/;-" o

- -
(Mohammad Yasin Beigh)'L?”Cf) \ﬁ
Joint Registrar (Admn.)

No: é/D-ES\'(IOF/LfDatedZ %l'\g\’%\%%/ L

Copy forwarded to the: 294

1. Principal District & Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Shopian.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Junaid Shamim Dar,Advocate

...... for information and necessary action.

. \ \f“//-;:"/:
P \ A - P
Joint Registrar (Admn.) > N7 0’

)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /7/9 __ Dated 15’@,{5 |«_—;,:,: 'gf

It is hereby notified that vide High Court Order dated |9.03.2019

Ms. Jyoti Devi

D/O Raghunath Singh

R/O Mandli, Tehsil Billawar, Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/fher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under
serial No.JK—47/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

/
+ e~ -~
(N/I:t'lammgvné;;Belgh)a"} L2

Joint Reglst/ar (Admn.)
No: Y- Dated: ™ }0)} > 9,‘%
4/ 009 ;L;M 8 ] ) L\»ﬂ'\

Copy forwarded to the:

1. Principal District & Sessions Judge Kathua. 91\61
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Jyoti Devi, Advocate
...... for information and necessary action.

L/' s’_‘,/""""""
Joyrar (Admn.) 20" (C}

2 \’9\ &



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok x

PROVISIONAL

ENROLLMENT

NOTIEICATION
No: \“\'\/L\‘ Dated: D.;ox\‘};\’%l‘%

It is hereby notified that vide High Court Order dated {8.03.2019

Mr. Kawsar Ahmad Wani,

S/O Bashir Ahmad Wani,

R/O Bragam, Doru, Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-48/2019 in the roII' of Advocate maintained by this Registry.

The renewal/extension of provisional Iicencelenrollment must be
sought before the date of expiry uniess the absolute/final enroliment as
an Advocate is ordered there hefore.

~

— T

(Mohammad Yasin Beigh) ‘L?r’(/)f‘ﬂ
Joint Registrar (Admn.

" No: é/lgﬁcﬂijlfbated: %o\\ 'b)'\mjﬁgr > i‘ﬁ'
\WhA

Copy forwarded to the: 27

1. Principal District & Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Anantnag.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Kawsar Ahmad Wani, Advocate
...... for information and necessary action.

Y - ~1 \/;'?’/d -
Joint Regi&?ar(ﬁmn.) ")/;)—/U)'Vf
= L

);)\45/\\‘\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL

ENROLLMENT

"NOTIFICATION

,7')_'\; Dated: %QZ‘%;%(%

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Karan Jeet Singh

S/O Rashpal Singh

R/O Village Sai Kalan, Suchctgarh, Jammu

A/P H.No.55, Sec-1, Model Town, Gangyal, Jammu

has been admitted and enrolied as an Advocate on the folls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—49/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional Iicencelenrollmént must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

7" &M vr/’:/g)(\a\

(Mohammad Yasin Beigh)

: [f/ﬂ \ \ Joint R%(Admn.)
NO:M ated: R@‘ q)\ N 3 J:)

Copy forwarded to the: _ PR LY R
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Karan Jeet Singh, Advocate
...... for information and necessary action.

J‘STJ?Reg.grar (Admn.) Mﬂ
- ,L*E:;

AR



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,'7 D,'?_\' Dated: %O[é’z;}dzég

It is hereby notified that vide High Court Order dated 18.03.2019

Mr Kulbir Singh
S/O Brijender Singh
R/O H.No.27, near Army Greund Falora, Nagbani, Domana, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-50/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

-

/""’"’l

ank |
(Mohammﬁﬁsm Beigh) 3/(/’3

Joint Reglstrar (Admn.)

No: 61’77 Rm/ /Pated: 3#7[%@ ‘L\}

Copy forwarded to the:

Principal District & Sessions Judge, Jammu 7’7\7‘“
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association,J&K High Court,Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr Kulbir Singh , Advocate
...... for information and necessary action.

=

- _
Joint Registrar (Admn.) Ny~ 19

S N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ’79——‘ Dated: (?\0 !Ox',%l?

It is hereby notified that vide High Court Order dated 18.03.2019

Ms. Madhu Bala
D/O Natha Ram
R/O Vill. Chak Bala P/O Rathana, R.S.Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-51/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before. ,

//
\/f Kl o)
(Mohammad Yasin Beigh)

Joint Registrar (Admn. )
No: b 2N é{/‘[pated: S0 \'H 1N ‘Ma

/@(

Copy forwarded to the: ' \
1. Principal District & Sessions Judge, Jammu. )’OYAA A
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Madhu Bala, Advocate

...... for inforimation and necessary action.
- —r
- e /”‘.:&; \
Joint Registrar (Admn.) n 2y~

>

y9)») 14




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

PROVISIONAL

ENROLLMENT
NOTIFICATION
No: " /7 L Dated: ijy/b 'b//'}rsl@

It is hereby notified that vide High Court Order dated }§.03.2019

Mr. Manik Sanson,
S/O Ram Nakish,
R/O 12-A/4, Roop Nagar, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-52/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

i -~
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: 6 0‘?7‘(*77/[/Dated: r)‘»5\\\\ n“)l%\&‘ C?(/ 'Lb.

Copy forwarded to the: \% \8
1. Principal District & Sessions Judge, Jammu. 7

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6.  Mr. Manik Sanson, Advocate
...... for information and necessary action.

Jgi:i Registrar (Admn.) ")y ~o | 9
> %
7\~ &



HIGH COURT OF JAN MU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
/é?l} Dated: - /7

it is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Manisha Bhat

D/O Ashok Kumar

R/O Sogam Chadoora, Budgam

A/P Flat No. 21, Block 115, I.ave No.20 Jagti Nagrota, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of hisfher
character and antecedents from CID. His/her name has been entered under

serial No.JK-53/2019 in the roll of Advocate maintained by this Registry.
The renewallextension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as
an Advocate is ordered there before.

AT f-c/)”‘"\'ﬂ
(I\?I;I?'lammat!ﬁm Beigh) “f

/ int Reglstrar (Admn.)
No: 6(5 Zybfggggééomed: Qo /o } Lw

Copy forwarded to the: /"{/Mq

1. Principal District & Sessions Judge, Budgam/Jammu. YIne

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Budgam.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Manisha Bhat, Advocate
...... for information and necessary action.
ok " NG /,/{;:ﬁ
Joint Reglsfrar (Adn\n) Vo

¢’1>
21 ""/) ®



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
/478 Dated: D——O?]/rl}/%{%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Manjeet Kour

D/O Harbhajan Singh

R/O H.No. 90, Sec-2 Model lown, G‘mgyal Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-54/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

- '/A
\/""/.«-\*’/ ) —
2 A Ao
(Mohammad Yasin Beigh)
/ ) Joint Registrar (Admn.)

No: gﬁ 9 3 é-9ifjff'_’)ated: ”7{ o/ ?f%

A

Copy fo!'wgrded'to .the: : . 291M\4
1. Principal District & Sessions Judge, Jammu. :

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploadlnq on the
website.
6. Ms. Manjeet Kour, Advocate
...... for information and necessary action.

Joint Rewmn )W‘D al

%M

2 1 T4



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

: : - ENROLLMENT

NOTIFICATION

- \ éjq‘ Dated:ﬂ_‘_ﬁ‘i}lﬂ%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Meha Wazir
D/O Man Mohan Wazir,
R/O H.No.54, Lane No. 2/A, Roop Nagar Enclave, Janimu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisiona“& for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-55/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. o
« "
. t./’”/,’ Gt
(Mohammad Yasin Beigh)
Joint Reglatrar (Admn )

No: {‘0??)\~77/£VDated X o™ Vore) 3 _(“,LZ—&
Copy forwarded to the: ),.7’ })}Q,
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
9. In-charge N.I.C. High Court of J&K Jammu for uploadlng on the
website.
6. Ms. Meha Wazir, Advocatc
...... for information and necessary action.

(\ J/ /:-“\c\ T
Jomt Regl"’c?é/ (Admn ) W/(D

P ARY




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k :

PROVISIONAL ]
ENROLLMENT

NOTIFICATION

No: _\ Q&g; __ Dated: lcljb)ﬁ ! s ]%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Minakshi Baru,
D/O Ravi Kumar Baru
R/O Plot No. 75, Resham Ghar Colont, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaliy for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-56/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/finai enroliment as
an Advocate is ordered there before.

)"
(Mohammad Yasin Beigh)

- Joint Registrar (Adan
No: 6699 - bleo 2/ /Zfbated: PEs LA

Copy forwarded to the: )’/"!W
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association,J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploadmg on the
website.
6. Ms. Minakshi Baru, Adveeste
...... for information and necessary action.

fv--"/

> B 7 e
Joint Registrar (Admn.

e Lm
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g
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

‘NOTIFICATION

No: \ R\ Dated: ')_C\\‘O()Q\,%\Ql
It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Asif Naqeeb,
S/O Ghulam Mohd Nageeb,
R/O H.No.66, Ward No. 10, Kishtwar
has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-57/2019 in the roll of Advocate maintained by this Registry.

The _renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

\ .-\
,«/
~y - \__—" “’Nr— ~eny 19
(Mohammad Yasm Belgh)
Joint Registrar (Admn.)

No: /404 ‘ﬁ/l P Dated: lﬁ!\m%hﬁ@ % L\

Copy forwarded to the:

——

APPATAR

1. Principal District & Sessions Judge, Kishtwar. ‘)"‘\"’\“
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Kishtwar.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Mohd Asif Nageeh, Advocate
...... for information and necessary action.
. 1 ‘-/"/
Joint Registrar (Admn.) 0/3””) 1.
2 SN



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powcrs of Bar Conneii under Section 58 of the Advocates Act, 1961)
* ok

PROVISIONAL

ENROLLMENT

‘NOTIFICATION
No: \‘g & D Dated: 3_01\\0%\% \q\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Nahiem

S/O Abdul Kareem

R/O Sania, Surankote, Poonch

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-358/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamm asm Beigh) W

Joint Registrar (Admn.)

No: é! 0/0 ~X ) bated: L \‘OBSM ’%{% h:ﬁ

Copy forwarded to the: PR

1. Principal District & Sessions Judge, Poonch. AW
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Poonch. '
5. n-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Mohd Nahiem, Advocate
...... for information and necessary action. ,

»_/""/‘\

Py I e
Joint Registrar (Admn. )')-'T’(D ‘C)

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ciouncil under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \k\%;ﬁ) Dated: _ 9 &gblb 5%

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Yaseer Choudh:u y

S/O Mohd Shabir

R/O Swari, Koteranka, Rajowri

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaliy for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-59/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

(Mohamma?rYasm Belgh)
Joint Reglstrar (Admn.)

No: éf@\é\l)—'\ [nDated fl:a‘l_n%_ L

Copy forwarded to the

1. Principal District & Sessions Judge, Rajouri. ' )7Mk N
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Rajouri
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Mohd Yaseer Choudhary , Advocate
...... for information and necessary action.

w"‘/' -
Jomt Reg|s rar (Admn.) ")/>r““7'>

o

S\ s



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % X

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (6 8Y Dated: "2 ® , AR &,Dﬂ q

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Manik Raina

S/O Mangat Ram Sharma

R/O Ward No.3, H.No.74, P.O Sunderbani, Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-60/2019 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before. . ,

(s

) t N " e .

(Mohammad Yasin Beigh) 1')«'(/)"1&)
Joint Registrar (Admn.)

No: é[@)iwl@[{pDatéd: Cbo\\ ) 4% L»/

Copy forwarded to the: 1\ &

1. Principal District & Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President Distict Bar Association, Rajouri.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Manik Raina, Advocate
...... for information and necessary action.

R M’H
Joint Registrar (Admn.) ) /y—07D
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: \ é SN0 v Dated: ()_%/\0%\)%/@}

It is hereby notified that vide High Court Order dated [8.03.2019

Mr. Deepak Kumar Khokhar.

S/O Madan Lal

R/O Vill. Adlehar, Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-30/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. '
~
(Mohamméd’fégﬁ:;eigh) IIQ ~

. oint Registrar (Admn.)
No: b Og&ff?o/éﬂDated: ()’g/dq) }:thg@/%
/ | SARS

Copy forwarded to the:
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President Bar Association. J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Deepak Kumar Khokhar, Advocate
...... far information and necessary action.

Joint Registrar (Admn.) )\5 —d)’iﬁ

- w\\a



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d ok K

PROVISIONAL
ENROLLMENT

“NOTIFICATION

No: @D/ Dated: __©"% 2 %ZQ ;l%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Deeba Ashraf Mir

D/O Mohd Ashraf Mir

R/O Jakyas Budlhi, Gandoh (Bhallesa), Doda
A/P Vidhata Nagar Lane No. 4 Bathindi, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-29/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. =
Paslin N Q\/\ /
(Mohammad Yasin Beigh) ')}YO')"‘C}

Joint Registrar (Admn.)

No: 1H7/§Q]L? pated a1 'Qf(gﬁ- 49 ),*\"_—”"-ﬁ

Copy forwarded tq the:
1. Principal District & Sessions Judge, Bhaderwah/Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President Distritct Bar Association, Bhaderwah.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. ‘
6. Ms. Deeba Ashraf Mir, Advocate .
...... for information and necessary action. %
Jo(;1_t7Registrar Admn.) M A /\ﬁ

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar ¢ ouncil under Section 58 of the Advocales Act, 1961)
* %k *

PROVISIONAL
ENROLLMENT

"NOTIFICATION
No: \é)\l\@} Dated: D—%\ OQD)%L?

A

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Daleep Kumar,
S/O Shori Lal,
R/O Kanthal, Bani, Village Maughani, Kathua
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-28/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

ol 20

Y A

(o 213y fomes 23\ o N
No: 68 > 7 9-dY/)) Mated: o YWY B ’/\VA,

Copy forwarded to the:

1. Principal District & Sessions Judge, Kathua. >t \}\\Q

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government F'ress, Jammu for publication in the next issue of
Government Gazette.
4. President Distritcrt Bar Association, Kathua.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
Mr. Daleep Kumar, Advocate
...... for information and necessary action.
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Joint Regigtrar (Admn.) 16 —

= \

A RSN

O~

(Mohamm&'Yaﬁ’Beigh)l{) U3

.

"

A9

.,\9



pl
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

PROVISIONAL

ENROLLMENT

Nd‘TIFICATION
\,‘ LU Dated: ‘)—%\0’51‘ Y (ﬁ 5

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Brighu Prashar

S/O Joginder Sharma

R/O 35, peermitha Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-27/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
7 ° x—/,’ W.. r‘(/)"\
(Mohammad Yasin Belgh)Q{)

Joint Registrar (Admn.)

No: £0S 73 7Pé/Dated DY/@B)%H %/M

Copy forwarded to the: {\y\ﬁ

1. Principal District & Sessions Judge, Jammu

2. Secretary, Bar Council of India; New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President J&K High Court, Bar Association, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Brighu Prashar, Advocate
...... for information and necessary action.

.../"""’/"”'
Joint Registra¥ (Admn ) Qh()r’(/\’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NdTlFlCATlON
[\é 4 ':12\ Dated:__ lO%) ™y \Ql

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Bhumanyu Jamwal

S/O Pardeep Kumar Jamwal

R/0O H.No. 186, VPO Raipur, Bautalab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-26/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
N/
[N lg (d)
(Mohamma Yasin Beigh)

Joint Reglstrar Admn)
No:b O é. 2 )./ Dated: DA J gblf)@!g

Copy forwarded to the: 7/6"‘)\0‘

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Bhumanyu Jamwal, Advocate
...... for information and necessary action.
i M
Joint Reglstrar (Admn )':LQI)

FN
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HIGH COURT OF JAMNHT AND KASHMIR AT JAMMU

(Exercising powers of Bar Couscil under Section 58 of the Advocates Act, 1961)
* Kk * :

PROVISIONAL

ENROLLMENT

NOTIFICATION
No; , é \1 b Dated: D—%\ O’E\%\C’L

it is hereby notified that vide High Court Order dated §8.03.2019

Mr. Bandhan Panotra,

S/O Ramesh Panotra,

R/O Village Mahin Charkan, P.O Smailpur, Bari-Brahmana, Samba

A/P Opp. Phusotherapic Clinic, Greater Kailash(Down) Lane No.4, Behind
Narayani, Indo Western Boutiqul Greater Kailash, Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-25/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore. f /
. ~] O~ —
o &‘v/ «‘&Df\g
(Mohammad-Yasin Beigh) ) &
_ . Joint Registrar (Admn.)

No: 605 6/~ éé/l/Dated: )& ’ 0 b)ﬂ:o\ﬂi %’a
Copy forwarded to the: 26 P’ 14
1. Principal District & Sessions Judge, Samba/Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Samba/Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Bandhan Panotra, Advocate .

...... me
for information and necesswﬁsctxon& o V )

JomtReglst?”ax(/d mn.)n [~ ’\9
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
l, WS Dated: - lj?))%\‘?

It is hereby notified that vide High Court Order dated 1§.03.2019

Mr. Babar Jahanigir

S/O Mohd Jahanigir

R/O Dhaki Behra, Mendhar, Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK~24/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
(Mohamm ﬁﬁﬁetlgh) 2 b ?

Joint Registrar (Admn.)

No: 6o SS5— &o//z,ﬂ Dated: "2 gl

Copy forwarded to the: ‘ %\\,\\5\

1. Principal District & Sessions Judge, Poonch.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Babar Jahanigir, Advocate
...... for information and necessary action.

Joint Registrar {Admn.)
—
24] 14
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
\ é»,\\ L(Y Dated: 3_%\‘0%! 6\

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Bandhu Sharma

D/O Shyama Nand Sharma

R/0O 77-A Last Morh Gandi Nagar Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-23/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry tinless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Belgh)l.ﬂb'—(/)/\q
oncn;%»ér (Admn.)
No: émgh‘?—gé MDated D&_)_#KDL)_

Copy forwarded to the

1. Principal District & Sessions Judge, Jammu. %\'}\ v4
2. Secretary, Bar Council of india, New Delhi. '
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Bandhu Sharma, Advocate
...... for information and necessary action.

- o~ "’/’:/ -
Joint Regls ar(Admn)lE) -2 ‘(:7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

l 6 \\\j ___Dated: Df&&o%\‘%\(’\‘

It is hereby notified that vide High Court Order dated 18 .03.2019

Mvr. Arnab Sharma
S/O Som Dutt Sharma
R/O Ward No.9, Hira Nagar, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of hisher Provisional
/LL.B Degree Certificate from concerned University and verifica;cion of histher
character and antecedents from CID. His/her name has been entered under
serial No.JK-22/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.
Sy B /

o
(Mohamma ag'n Belgh) {'),— (})”lc)
Joint Reglstrar Admn.)

No: 6O §99~§fZ/Dated D

Copy forwarded to the: 3\ W\

1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Arnab Sharma, Advocate
...... for information and necessary action.

~—y " 4 M/
Jo;}gls C\( e 19
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: \ Lt,j' N Dated: DB \‘0%-)%1?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Anoop Singh

S/O Jasmant Singh

R/O 68, Hoochak, Pongal Pristhan Ukhral, Ramban

A/P Block 33, Old University Campus Canal Road, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-21/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencelenroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
< "/’M
(mammad sin Beigh)flbf(f)"\ ?

| Joint Regist/rZr (Admn.)
No: 4o S U2 éﬂg/{ﬂDated: >y LO \%\Q%

2 L
T Jo
Copy forwarded t(/the: | 8

1. Principal District & Sessions Judge, Ramban/Jammu. %b\

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubiication in the next issue of
Government Gazette.

4, President District Bar Association, Ramban.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. )

6. Mr. Anoop Singh, Advocate
...... for information and necessary action.

a«/\;//

Joint Regist (Admn.) '
oin egisirar n. -
9 )IQ/(D ‘9
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HIGH COURT OF JA M MU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
rl\’((’L Dated: D_%\O'\)\%\Q?
4 1| r

It is hereby notified that vide High Court Order dated 18:.03.2019

Mr. Atul Dev Du.tt

S/O Puran Chand

R/O Kharah P/O Akhnoor, Distt. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verificatioh of his/her
character and antecedents from CiD. His/her name has been entered under
serial No.JK-20/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before. /

. O[\/\ / —-(D’—\
(KII?hamm asin Beigh) D‘b

oint Registrar (Admn.)

No: § 0§37"49;jL/Dated: _Djﬁb%f% Q?V L

Copy forwarded to the: ’7/(,4'/\“
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Prass, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Atul Dev Dutt, Advocate
...... for information and necessary action.

. /
Jomt Regusﬁr (Admn.) D"b ¢

e,

\1 \\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ g W\ Dated: ‘l%\\g’b\{h\ \ 01‘

It is hereby notified that vide High Court Order dated 18..03.2019

Mr. Abhinandan Sharma

S/O Sudesh Kumar Sharma -

R/O Kattal Brahmana, P.O Jandi, Tehsil Hira Nagar, Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under
serial No.JK-19/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

) Joint Registrar (Admn. )
No: & 0,5>]-3 C//ﬂ Dated: ‘))é?\[ m“)\ o\ “%
Copy forwarded to the: (’\3/3\ A\
1. Principal District & Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Assaciation, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Abhinandan Sharma, Advocate
...... for information and necessary action.

7
P K/ ~t o / _
Joint Regisfrar (Admn.) ﬂ%f’(fﬁ \ﬂ

by
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Vb ¢ Dated: O \o‘%\l Do '

It is hereby notified that vide High Court Order dated 18 .03.2019

Ms. Asmita Sharma

D/O Neeraj Sharma

R/O H.No.450, Anand Street, Ambphalla, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents froin CID. His/her name has been entered under
serial No.JK-18/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.
\/"‘//‘/

7 A O~ _
(Mohaminad Yasin Beigh) 2., ~V> 19

Joint Registrar (Admn.)
No: €0§>§’37///) Dated: r)—w qu\ 575\ /’

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Asmita Sharma, Advocate
...... for information and necessary action.
Jomt Regns‘f“ar (Admn.)~ g,. asd 'Z}

=N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

PROVISIONAL

ENROLLMENT

NOTIFICATION
[d29 Dated: 2D 0‘5\‘513\0,r

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Ashwani Kumar

S/0O Krishan Dutt Sharma .

R/O Fafwal P/O Bana Chak, Teh Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-17/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(MohammadYasin Belgh)'l‘g"
Joint Registrar (Admn.)

No: t,(é'? Qq")’g/Lﬁ Dated: 1&7&1}&& »;%VL»(

"\

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. L(’W
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President J&K High Court Bar Association, Jammu.
S. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Ashwani Kumar, Advocate
...... for information and necessary action.

Jgi:t Regis mﬁAdTn‘n.)-lb ;J)/)ﬁ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [4 29  Dated :L%\‘ o@j\ 2 olo

It is hereby notified that vide High Court Order dated $8.03.2019

Ms. Arifa Majeed

D/O Ab. Majeed Lone,

R/O Gazi Chowk, Singhpora Kalan, Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-16/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

' —
f-

(Mohammad Yasin Beigh)‘)&f‘/)
Joint Registrar (Admn.)

No: 60§/3~/9/L*(7 Dated: 956)\\ O%\‘%S K b

Copy forwarded to the: 2/‘;\”4\3

1. Principal District & Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Baramulla.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Arifa Majeed, Advocate
...... for information and necessary action.

| e
e
33int Registrar (Admn.) ‘)_&\"c/) A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No; \QF&} Dated: ‘JS&\ m’s\ ols

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Amzi Arthur John
S/O Anil John

R/O 97/6 EWS Colony Lower Roop Nagar Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-15/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. .
/
~F k’ o

(Mohammad Yasin Beigh) 9\{)4—’(/') \C’
Joint Registrar (Admn.)

No: 60S67)-1n 7};,& Dated: R|ay | 2l %‘Eﬁ’

Copy forwarded to the: ye\}/\\q
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. ‘

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
4. President Bar Association J&K High Court, Jammu. .
5 In-charge N.LC. High Court of J&K Jammu for uploading on the

website. Ny t
Mr. Amzi Arthur John, Advocate .
> for information and necessary action. )

-
-~
Ao C\

Joint Registrar {Admn.) o { ~UD
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No; V6> 6 Dated: D‘%\b%\r el

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Ankit Sadh
S/O Mohinder Nath Sadh
R/O W.No. 5, Near Ramllela Ground, Basohli, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—14/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

! o = :
—7 ~
(Mohammat-Yasin Beigh) Q%p(f) 9

Joint Registrar (Admn.)
No: 60 ({Q?—-—-(Pl;/LI_/Dated: 2R ‘/O‘SJ‘%Q @
1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for-publication in the next issue of
Government Gazette.

4, President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Ankit Sadh, Advocate

...... for information and necessary action.

Copy forwarded to the:

o
Joint Registrar (Admn.) {y~

v
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \(:;RT Dated: D—C@)\ro'*a\‘%@\

It is hereby notified that vide IHigh Court Order dated '8 .03.2019

Mr. Ankit Dogra

S/0O Anil Dogra

R/O Bhaiya, Hiranagar, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-13/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before,

v'"'"‘f'/ (]o\

(Mohamm fYa{n Belgh)lé)
Joint Reglstrar (Admn.)

o 0 49308, Aatos. 8 | oe

| ] T Lp
Copy forwarded to the: ARG

1. Principal District & Sessions Judge, Kathua. >
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Distritct Bar Association, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Ankit Dogra, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

N6T|F|CAT|0N
A ‘(\%\\\ 'Dated: 3_%\‘0‘\3!;}733@(

It is hereby notified that vide High Court Order dated ! 8.03.2019

Ms. Anista Nazir Khanday

D/O Nazir Ahmad Khanday,

R/O Astanpora Rawalpora, Srinagar

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—12/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of.provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
/
. 'l(') (/)"'ﬁ
(Mohamm asin Beigh)

Joint Reglstrar (Admn )
No: 50[/77ED]£ﬂDated &l b\ j

Copy forwarded to the: (4\’17\

1. Principal District & Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Anista Nazir Khanday, Advocate
...... for information and necessary action.

\./'//
Jomt Reglstrar (Admn )'1—{3 U'> C\

»\\9)



HIGH COURT OF JAMD- AND KASHMIR AT JAMMU

(Exercising powers of Bar Council uader Section 58 of the Advocates Act, 1961)
Nk oW

- = =
PROVISIONAL

ENRO LLMENT

NOTIFICATION
No: \LW\B Dated: D——%\ID'\D N \‘}l

it is hereby notified that vide High Court Order dated 18.03.2019

Mr. Amit Puria
S/0O Bishan Dutt Sharma
R/O Chack-Lala, Bishnah, Jamunu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-11/2019 in the roll of Advocate maintained by this Registry.

The renewaifextension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

-
—
-
o
e -

/40/"/"/

(ﬂémm sin Beigh) o) %r([‘) Cf

' 1 Joint Registrar (Admn.)
e

No: bely7/~ 76/£f Dated: _* / )/')z\[? ‘T%.L\}ﬁ(

Copy forwarded to the: 2o\ A

1.
2.
3.

4.
5

Principal District & Sessions Judge, Jammu.

Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President Bar Association, J&K High Court, Jammu.

in-charge N.L.C. High Court of J&K vammu for uploading on the
website.

Mr. Amit Puria, Advocate

ST 4

N #’:..——/

Joint Reg\frar (Admn )Q_( . U’)"‘ q
e et
S
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Scction 58 of the Advocates Act 1961)
% k %

[P PROVISIONAL '
ENROLLMENT

N(\)vTEFICATION

Ve pated: l%\o%)%\qi

It is hereby notified that vide High Court Order dated I8.03.2019

Mr. Amit Kotwal,
S/0O Ram Prasad Kotwal,
R/O Vill. Gwari (Gatha) P.O Udrana, Bhaderwah, Doda

has been admitted and enrolled as an Advocate oh the rolls of Jammu and
Kashmir Bar Council provisidnally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisicnal
/LL.B Degree Certificate from concerned University and verification of nis/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-10/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

i ""‘“_',.4'
W JE

-

i
(Mohammad Yasin Belgh) 4 6»~(f) {c)
Joint Registrar (Admn.)

No: 62 (45‘3-9{;/& FDated: DR \l 6 ";\’% 9 o Ldp\

Copy forwarded to the: _}4“1\

1. Principal District & Sessions Judge, Bhaderwah. » \

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for pubhcatlon in the next issue of

' Government Gazette.

4. - President District Bar Association, Bhaderwah

5. in-charge N...C. High Court of J&K Jammu for uploading on the
website.

Mr. Amit Kotwal, Advocate
...... for informaticn and necessary action.

o))

7y k‘ g T T
Joint Registrar {Admn.) fl{;)’d)”ﬁ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % '

l PROVISIONAL

l! EN ROLLMEN T

NOTIFICATION

Noi AL\ Dated: @iﬂ@l«k\ﬁm\a\

Itis hereby notified that vide High Court Order dated 1&.03.2019

Mr. Amit Khajuria

S/0 Khem Raj Khajuria

R/O VPO, Lower Gadi Garh, Near Ice Cold Store, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from: CID. His/her name has been entered under

serial No.JK-09/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

o
v "‘/
_“_4/"

~7 - OV
(Mohamm\aeﬁ’asm Belgh)Q % -3 V4
Joint Registrar (Admn.}

No: Gol Yy ?-’53}/1//bated: ) = I-‘A‘ﬁﬁf

Copy forwarded to the: '/‘pfc\’f\‘q
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website. '
6. Mr Amit Khajuria, Advocate
...... for information and necessary action.

ey | 4 e~ T
Joint Re&sﬁaﬂﬁ mn. )2 4 ,,(D'—\ﬂ
=" | ’

,/_;I\q,\‘uﬁ




@

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
\Q 20O Dated: D_% \‘D(;D\)')/D\C}\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Aman Slathia

S/0 Satpal Singh

R/O V.P. Gurha, Slathia, Mandi, Vijaypur, Samba

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-08/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
(Mohamm&"asﬁéelgh)l ,(j’)
Joint Registfar Admn)

No: éOLI L//* &é//%)ated M

Copy forwarded to the \.;\ 9
1. Principal District & Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Samba.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Amau Slathia, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1561)
* K %k

PROVISIONAL

ENROLLMENT

‘NOTIFICATION

No: /éD.C? Dated: Q%ja?)/}n}?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Ajay Anand

S/O Surinder Kumar Anand

R/O Ward No 9, Teh Nowshara Distt. Rajouri

A/P H.No.1442 Rehari Colony near Education Board, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—07/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before,

T
yW‘/ )
(Mohamm Y( Beigh)2.,— D’ \9
Joint Re )@‘Adrpn )
No: 4'0935" 9/? Dated: O/-S)/,gr)/ ’,"L"ﬂ'
Copy forwarded to the: ) -4 )%\ \q
1. Principal District & Sessions Judge, Rajouri/Jammu.
2. Secretary, Bar Council of india, New Dethi.
3. Manager, Government Press, Jamimu for publication in the next issue of

Government Gazette.
4. President District Bar Assaciation, Rajouri.
5 In-charge N.LC. High Court of J&K Jammu for uploading on the
website.
6. Mr. Ajay Anand, Advocate :
...... for information and necessary actlon

Joint Reg%y}\dmn.) *1_6 -~ \57
6\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ceuncil wnder Sectivn 38 of the Advocates Act, 1961)
* k *

PROVISIONAL l

ENROLLMENT

NOTIFICATION
No:. /}é‘D-%) Dated: 27 /0 (é,/r)/d /}7

It is hereby. notified that vide High Court Order dated 1%8.03.2019

Mr. Aﬁtzaz Ahmed,

8/O Sheikh Rafig Ahimed,

R/0 Ward No. 5, Village Samote, Surankote, Poonch

A/P H.No.159/4, Upper Roop Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cetrtificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-06/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroilment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore. ) o
b e
1 C’\f: /4/’ CD A p‘
(Mohamm Yasin Beugh)'l\:) “’
. oint Registrar (Admn.)
, . Y
(3 e I{D -5 C// //’bated*: R\ X 6" Y%\ \?//\? L\
Copy forwarded to the b ‘% L5
1. Principal District & Sessions Judge, Poonr‘h/Jammu ro
2 Secretary, Bar Council of India, New Delhi. ,
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Poonch.
5. In-charge N.L.C. High Cowt of J&K Jammu for uploading on the
website.
6. Mr. Ahtzaz Ahmed, Advocate
...... for information and necessary action. _
‘ B f:; “”"‘“/ﬂ

m ) / . -~ ] (/’
Joint Registrar (Admn. )’l (D
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
%* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /él? Dated: ‘187/0' %/% 19

It is hereby notified that vide High Court Order dated18.03.2019

Mr. Abilash Magotra,

S/0 Ram Rattan,

R/O Vill. Chak Rakwalan, Udhampur

A/P LIG, 69, Phase-1 Housing Colony, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-05/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

P ed

Pk N e
(Mohamm asin Beigh) 15 U)“’\G\

Joint Registrar (Admn)
No: ébtl')‘%-—lﬁ)//bated P [g,gjlg@[?
Copy forwarded to t e: Lé‘% Y9

1. Principal District & Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President District Bar Association, Udhampur
In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Abilash Magotra, Advocate
...... for information and necessary action.

4.
5.

1 ‘/‘/\:-f-‘””" -
Jomt Reglstrar (Admn. )2'6 @ _{c?

—
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cduncil under Section 58 of the Advocates Act, 1961\
* % Kk

PROVISIONAL

|  ENROLLMENT

NOTIFICATION

Na; \ (alL Dated: 2% 1 0:5\ 3—5}9\\

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Abhinandan Salgotra

S/0 Ravi Kumar

R/O Ward No. 8 Hiranagar, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-04/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

J‘/“‘M

w«.f“

‘ o
(ﬁ;;xamma in Belgh)Q{)’\O%c?

Joint Reglstrar (Admn.)
No: 6 04/~ >>/L Y Dated: |\ s, T )

Copy forwarded to the: %\q;,\d

1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 In-charge N.IL.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Abhinandan Salgotra, Advocate

...... for information and necessary action.

LA

Y
Joint Regt!l?ﬁf@?n ) /

4?



A
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

ROVISIONAL
ENROLLMENT

NOTIFICATION

No: Vs Dated: '_)_%\‘Qr‘b\%\g\

It is hereby notified that vide High Court Order dated 18.03.2019

Mr. Abhinandan Raina

S/O Bharat Bhushan Raina

R/O 72, Rampura, Gandhi Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-03/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there hefore.
Pl

f—"-, - ,_./"
(Mohamma &5in Beigh)lgpm -\
Joint Registrar SAdmn.)

No: ggq;1~»/é/L-f DatecJ:’f)wa\@%\%\ﬁ%‘%-k/\\%

Copy forwarded to the: )/G\"/)“ 9
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 in-charge N.IL.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Abhinandan Raina. Advocate
...... for inforniation and necessary action.

) k(/’ ,\',’f/:‘/ .
Joint ifgis rar]i\dmn.)(z{‘, CD'—\Q
oo
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

* % %

\ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ \& 2\ Dated: 1%\1%\3_0\%

It is hereby notified that vide High Court Order dated 18.03.2019

Ms. Aarushi Sharma
D/O Vikram Dutt
R/O House N 0.25_1, Sec-B, Sainik Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK=02/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry uniess the abhsolute/final enroliment as

an Advocate is ordered there before. -

-

. AN
7~ 1 il /\c\
(Mohammad-¥asin Beigh) ,}_QAD
Joint Regjstrar (Admn.)

No: 60‘{0§—/07//,-[Q Dated: Q_%\'\D\r'}_o\ Q%C://y b

Copy forwarded to the: )/é’ 1,j|°‘

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Aarushi Sharma, Advocate .
...... for information and necessary action.

-~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cennil under Section 58 of the Advocates Act, 1961)
* %k X

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _\G62D __Dated: Q%\o%\%\q

Itis hereby notified that vide High Court Order dated §8.03.2019

Mr. Aabid Manzoor

S/O Manzoor Ahmad Malik

R/O Wuyan, Pampore, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-01/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered therc hefore, . o

f
7 ’ /' /\///%r\ 4
{(Mohamma asin Belghﬂ’o
Joint Registrar (Admn.)

No: Lo2q9- l,oy/l;amer: ')_8/0 b‘ma"j/%b

Copy forwarded to the: }(o\'z,)\c\

1. Principal District & Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Pulwama.

5 in-charge N.LC. High Court of J&K JammL. for uploading on the
website.

6. Mr. Aabid Manzoor, Advocate
...... for information and necessary action.

— - o

Joint Registr (Admn):).g’03 gl
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Ac't, 1961)
* K * ,

PROVISIONAL

ENROLLMENT

NOTIFICATION

Not 17 6o Daed Dol va1s
Itis heréby notified that vide High Court Order Dated 18.03.2019

Mr. Rajinder Singh,

S/O Ghansham Singh,

R/O Kundhal Near Jawala Temple, Vill. Phagmulla, Pogal Paristan

Ukheral, Rainban

A/P Excise Quarter No. 2, Behind Excise and Taxation Training Insttute,
. Nagrota, Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-90/2019 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

-

T

Ty " —T
(MohammatYasin Beigh)

Joint Regis?rar Admn.)
No: /() /4 S_é-'é}//é_fDated: %Q!KB\%L& % \%

Copy forwarded to the: | \\q
1. Principal District & Sessions Judge, Ramban/Jammu.
2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President District Bar Association, Ramban.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Rajinder Singh, Advocate

-

...... for information and necessary actior&d -
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Joint Registrar (Admn.) >3~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
.k Rk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \'\ S\g Dated: Qb@\\m)}l%\qk

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Rajesh Sharma,
S/0O Dina Nath Sharma,
R/O Dab Sudan P/O Kanachak, Tehsil, Marh, Distt. Jammu

has been admitted and enrdlled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-89/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before. .
~y
(Moham

!
mad-Yasin Beigh)f)’q'

Joint Registrar (Admn.)

No: 6‘/?)&}///1/ Dated: "2¢ /") !‘»‘}0\? %ﬁ,

Copy forwarded to the: NN
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu. '
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Rajesh Sharma, Advocate

...... for information and necessary action. - v

- 7 7 ;(7)('
th Registrar (Admn.) %
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
* %k %k ) .

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ [ 7S Dated: Do /OD//}nI %

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Priya Saini

D/O Balram Singh

R/O H.No.99, Sector-3, Sanjay Nagar, Shastri Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one vear from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerried University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-88/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment musf be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before. -

~ /”‘

e \-'/ / Q,
— e e’ O)AD 9
(MohammaEfYasm Beigh)

Joint Reglstrﬁrz(Admn J)

C C?S@"'SS‘/Z,/Dated )0/ /m\‘b e ool LL_,K

=

Copy forwarded to the: \ \\,‘
1. Principal District & Sessions Judge, Jammu. 1)

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K Hngh Court, Jammu.
5 in-charge N.L.C. High Couwt of J&K Jammu for uploading on the
website.
6. Ms. Priya Saini, Advocate
...... for information and necessary action. .

Joint Regis’iFZF(Admn.) 04 -9

CAl N
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¢
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couuncil under Scetion 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOT!FICATION

No: .. /'7 T Dated: s;_@ IQQ ’ggi ;i ’

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Priya Sharma

D/O Jeet Kumar Sharma

R/O Doongi near Higher Secondary School Jatote, Rajouri

A/P Priya Darshini Girls Hostel, University of Jammu, Baba Saheb Ambedkar
Road, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year frcm the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-87/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolutelfmal enrollment as
an Advocate is ordered there before. ——
\/"”/\
(Mohammad‘fgln Beigh) ne o 3
Joint Registrar (Admn.)

No:é/‘ﬁ(/é:_» L/(i/l*/) Dated: ">, ¢ ! fb-) 2 ,g&j‘_\' = j,‘

Copy forwarded to the: AN
1. Principal District & Sessions Judge, Rajouri/Jammu.

2. Secretary, Bar Council of india, New Delhi. _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Rajouri.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Priya Sharma, Advocate
...... for information and necessary action.

oy g u‘“,“;:"f'/r
Joint Re istmr(ﬁimn) 9/3 -y 19
| = |
! 2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
\'\Lg _Dated: 250 / }ﬁ@/?

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Priya Charak,
D/O Kuldip Singh Charak,
R/O Lane No.4 Bari Brahmana, Kartholi Dassal, Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-86/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. |
a o . d)/\?
(Mohammad-Yasin Beigh) L)~

Joint Registrar (Admn.)
No: é / N f')/3]7j/Dated: o4 (/ ');7,}%\ QQQ/(A

Copy forwarded to the:

1. Principal District & Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Ramban.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Priya Charak, Advocate
...... for information and necessary action

Jomt Regls Am; /ﬂw B
e A0 19
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: N Y, Dated: 0 fe e 1

It is hereby notified thal vide High Court Order Dated 18.03.2019
Mr. Princee Pandoh
D/O Kuldip Pandoh
R/O 9/B, Lane No. 11, Near Police Post, Greater Kailash, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-85/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
. M
fohan 9
(Mohammad-Yzsin Be|gh)"l%/

, Joint Registrar (Admn.)
él‘i'u'””',/é" Datod 30 [ |y, 02‘% Js

Copy forwarded to the: ‘

1. Principal District & Sessions Judge, Jammu. 7/')\}\\1\
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Princee Pandoh, Advocate _
...... for information and necessary action. .
| (\ /1 ‘M/‘M
) \ - D
Joint Registrar (Admn.) 283~ 19
L\~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k :

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \(\"1\4‘ Dated: ')fﬂ\ D'B)%Lq

it is hereby notified that vide High Court Order Dated 18.03.2019
Ms. Preetika Thakur,
D/O Surjeet Singh Bali,

R/O Viil. Alinbass Pogal Paritan Ukhral, Ramban
A/P H.No. 63 Sec-A, Pamposh Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-84/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

-

(Mohammad Yasin Beigh) 2R~
Joint Registrar (Admn.)

No: 609 b ~S’0/uDated: ‘"9«91‘\’ o \l o\ =2

Qopy forwarded to the: ' ‘)/jb‘\ﬁ

1. Principal District & Sessions Judge, Ramban/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website. )

6. Ms. Preetika Thakur, Advocate

&

...... for information and necessary action. { y //

~

Joint Registrar Admn.)\L@ ~D

|,

2.1 \*5‘ ‘q

N T

¢

\
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—————
Y

7




L
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % X

PROVISIONAL

ENROLLMENT

NOTIFICATION

s

No: \r\‘ S Dated: 2y ’)’%/’\,o [
It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Preeti Charak,
D/O Dharam Singh,
R/0 H.No.501, Lane No-11, Sec-1, Dogra Nagar Muthi, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-83/2019 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

4((,

" '
(Mohamma Yasin Belgh)‘/o’ UD

Joint Registrar (Admn. )
o G/ b~ (1 patea Dol rra |

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. V?)"L ‘ A
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. '

6. Ms. Preeti Charak, Advocate
...... for information and necessary action.

T
e

Yy o e | “:«{/
Joint Reglstrar (Admn JL8 - Sl

:/'Z\ )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘W?'LQ Dated: ‘ So \OB/)% L

it is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Pratibha Rani,
D/O Dinesh Singh,
R/O Laswara, P/O Deoli, Bishnah, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subjcct to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-82/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammag‘{ﬁl Beigh) 9/9' d.)

Joint Registrar (Admn.)

No: /601 6%~ ]1/ Dated: 12,0\ 0. Jl,b

Copy forwarded to the: . 55) 1)1

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6.

Ms. Pratibha Rani, Advocate ,

...... for information and necessary action. J/

mt’Regist dmn.) 22 D
- }l”:&

27 1)\4
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ 179<] Dated: 92 /'% }/}5 N
It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Prab Simran Singh,

S/0O Ragbir Singh,

R/O Ward No.9, Radio Statlon Haveli, Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/fher name has been entered under

serial No.JK-81/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /«s
29-071)

- L

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

909:— {LP Dated: ‘:30/ /“)«\‘1 = L%'
3N }/]

Copy forwarded to the:

1. Principal District & Sessions Judge, Poonch.

2, Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Poonch.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Prab Simran Singh, Advocate
...... for information and necessary action.

-

Yy " M
Joint Registrar (Admn ) ,}9)/60/, G)

%%ﬂ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: fﬁ <o Dated: 2o , "5!% (QZ

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Palbi Jasrotia,

D/O Balbir Singh

R/O W.No.1, near Durga Mandir, Kharakhdian,

Barwal, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-80/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
P “’J%)/_ﬂ(/
(Mohammad"Yasm Beigh)

Joint R%Admn )
No: é'l‘?fb@“b'%lbﬂ Dated: *>c¢ I/’% /% l? = LJ

Copy forwarded to the:

1. Principal District & Sessions Judge, Kathua. 7}7}'b>‘o'

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Palbi Jasrotia, Advocate
...... for information and necessary action.

jg}gt Regfgfi"é/r/(’;dmn.)m 19
A

pRlpic
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: }/?() ,f Dated: _"&\o ! 2N 1! 2o 19

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Palak Sharma,

D/O Suriner Kumar Sharma,

R/O H.No.26, Opp. J&K Bank, Near Satya Narayan Temple Panjtirthi,
Jammu .

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-79/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as .
A i ] .
an Advocate is ordered there before J/

(Mohammad Yasin Beigh) Q,O}’

. Joint Registrar (Admn.)
No: g//l?‘BD/MDated: “a l 2N l P l% é/_!,':@\

Copy forwarded to the: ‘ 0 \'1/\1 R
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of Inclia, New Delhi. )
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. ’

6. Ms. Palak Sharma, Advocate

...... for information and necessary action. :

j‘c;i-gt ;Regis f"(ﬁdmn.);_o) /(D/‘ O) —




ks
UAND KASHMIR AT JAMMU

under Section 58 of the Advocates Act, 1961)
* % %

HIGH COURT OF JAMM

(Exercising powers of Bar Council

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_ \1\ ¢, Dated: __ o | m | g
, AR B

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Orusha Rasool
D/O Sufi Gh. Rasool
R/O Nawakadal, Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CIl). His/her name has been entered under

serial No.JK-78/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
(Mohammad-Yasin Beigh) 2=)

Joint Registrar (Admn.)
No: 619 ?"):*'%7/U7Dated: D)o!’x I]%\q\ <ZA//(ALM

/
Copy forwarded to the: e

1. Principal District & Sessions Judge, Srinagar.
retary, Bar Council of India, New Delhi. o .
%1 f/leacnagery Government Press, Jammu for publication in the next issue of
‘ Government Gazette. . o
[ ar Association, JK High Court, Srinagar. _
L;,' fl::wrec;?wlg?gn; BN.\.C. High Coutt of J&K Jammu for uploading on the

website.

afe
-usha Rasool , Advoca :
Ms. Orus for information and necessary action.

@

e

3’;:)1% Revgis rar (Admn.) -5 S aN,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 127  Dated: %m\"\\,%ta

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Onisa Ismail
D/O Mohd Ismail

R/O Sheikh Dowd Colony, Lachmanpora, Batmaloo, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-77/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
(Mohammad Yasin Beigh)zc)"co 117

Joint Registrar (Admn.)
\’\—751 ‘\

No: (o),,()?{p”}‘?é/bated: Q\m

Copy forwajlrded'to 'the: ' ‘ ) )3)1 L.Q\
1. Principal District & Sessions Judge, Srainagar.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Onisa Ismail, Advocate
...... for information and necessary action.

.

Jomt Registrar (AdEn J) )—'%

> e

33) 18
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

"NOTIFICATION

No: /7 25 Dated: bﬁ,.&;l&:g%

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Nindia Sharma

D/O Narinder Sharma .

R/O 466-A, Gandhi Nagar, Jammu
A/P VPO Lower Gadi Garh, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. Histher name has been entered under
serial No.JK-76/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisionai licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolliment as

an Advocate is ordered there before.
LS “/""“
! .,,.,4”:/’/ i
. /,,} LW g —
(Mohamm&ﬁr asin Beigh) 2 5'4 10}

Joint Registrar (Admn.)

No: é()@ L(é _-54Z/,pDatéd: >0 ?‘71 ,f‘\m \ SR %’»

Copy forwarded to the: ‘ );\\ﬂl \
1. Principal District & Sessions Judge, Jammu. '

2. Secretary, Bar Council of India, New Delht.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bat Associaticn, J&K High Court, Jammu.
5 In-charge N.I.C. ngh Court of J&K Jammu for uploading on the
website.
6. Ms. Nindia Sharma, Advocate
...... for information and necessary action.

\ o \-',.,,:«;, T

Joint Registrar (Admn.). -3 <2 'L)

\k\:r
\3)
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HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

(Exercising powers of Bar (_ouncil under Section 58 of the Advocates Act, 1961)
* k

PRGVISIONAL

ENROLLMENT

"NOTIFICATION

No: Ar\ {cg 2% Dated: ' D6 [\’\3 \"’}z\\?\
It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Nighat Shafeeq

D/O Shafeeq Ahmed

R/O Kalaban Tehsil Mendhar, Distt.Poonch

A/P H.No.341, Sector-A, Sanjay Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-75/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolutelflnal enroliment as

an Advocate is ordered there before.
| g

(Mohammad Yasin Beigh) ﬁ)
Joint Registrar (Admn.)

No: 63—0/0~—\§-/)Lp Dated: 3\0\0)\\% \q = L

Copy forwarded to the: '2/3\7\ 19
1. Principal District & Sessions Judge, Poonch/Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Poonch.
2. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Nighat Shafeeq, Advocate
...... for information and necessary action.

v

) KM T .
Joint Registrar (AdE)}__ﬂ - Vi

2T e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

PROVISIONAL

ENROLLMENT

NOTIFICATION
\7@?{ Dated: %o ]\%“%L?

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Neelam Kumari
D/O Ushanak Chand
R/0O Rajwal P/O Kaleeth, Tehsil Jaourian, Akhnoor, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her

character and antecedents from CID. His’/her name has been entered under
serial No.JK-74/2019 in the roll of Advocate maintained by this Registry.
The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

Jf ( "l7
(Mohamma Yasin Be|gh)

- Joint Reglstrar Admn.)
No: E oo QH?/Lf Dated: @ lg \Qj L}

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court,Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for upioading on the
website.
6. M. Neelam Kumari, Advocate
...... for information and necessary action.

x/:::';\/

- - _
Joint Registrar (Admn.) 24 ~an\?

p— g
r——
»
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) .
%* % %

PROVISIONAL

EN ROLLMEN T

'NOTIFICATION

No: _\"\ El Dated: ! 2 , SR

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Nomni Sharma

D/O Mast Ram Sharma

R/O Ward No.12, Shiv Nagar, Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification,.subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her "
character and antecedents from CID. His/her name has been entered under
serial No.JK-73/2019 in the roll of Advocate maintained by this Registry.

The renewal/extensicn of provisional licence/enrollment must be
sought before the date of oxpiry uniless the absolute/final enroilment as
an Advocate is ordered there before. . o

—" & Y/ lﬁ),d}’\c}
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

ted: > Y == \
alea’ oo 36 \ % \’\’

Copy forwarded to thé: AN,
1. Principal District & Sessions Judge, Reasi. 74\\3/\&’\
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. -
4. President District Bar Association, Reasi.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
€. Ms. Nomni Sharma, Advocate
...... for information and necessary action.
\ e
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- g
Joint Re\g\ﬂstrar (Admn )')/S
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

| "'NOTIFICATION
No: ['7!@ Dated: D\o!h))"}ﬁ{\?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Navneet Thakur,
S/O Thak#r Das Thakaur,
R/O H.No.253, Vill. Kashirah, Near Air Force Station, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-71/2019 in the roll of Advocate maintained by this Registry.

The renewallextension(of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. . c‘
| / -\

)
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: @/(7‘? 9\'*(}’ZZZDEHCC!: My ! %l‘%\% % _I‘”/L’Q\

Copy forwarded to the: +9) 'b)\*\

1. Principal District & Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Udhampur. _

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Navneet Thakur, Advocate

v

Joint Registrar (Admn.

=,
e

for information and necessary action. /
. / - ,-—‘

7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘ \q K\A _Dated: ”;gg \ bg ) \%

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Narender Jamwal
S/OAtam Singh Jamwal
R/O Jagti, Nagrotra, Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial N().JK—70/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

. "
t""_') * v.w,--""'/ Ay
(Mohammad Yasin Beigh)D‘Q) -

Joint Registrar (Admn.)

No: AIOI él,_ @/éﬁ)ated: h\@l@z\' '}—b\'ﬁ‘ C?A// Jb(

Copy forwarded to the: m\'ﬂl}\

1..  Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Narender Jamwal, Advocate
...... for information and necessary action.

Joint Registrar, (Admh.) 25 A\

ot

20 \¥\4




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \jo S Dated: 2)\_)@ \\'33 \)")——5\‘3{

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Malvika Uppal
D/O Nirdosh Uppal
R/O E-29, Dahsmesh Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cer’ciﬁcate}from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-69/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencefenroliment must be

sought hefore the date of expiry unless the absolute/final enrollmen;(/as/-
an Advocate is ordered there before. —

it : 4
(Mohammad Yasin Beigh)gﬁrub Q’

Joint Registrar (Admn.)
No: é/f,ﬁﬂﬂ?/MDated: 6 \‘%\%\7% &m

Copy forwarded to the: Jr )x/) 19
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President Bar Association, J&K High Court, Jammu. '

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Malvika Uppal, Advocate .
for information and necessary action.

-~ ,_‘
Joint Regjstrar (Admn.)ﬁ_}"«—U)

A
e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % v ’

ENROLLMENT

NOTIFICATION

No: “\‘7 ((\,'\f;_, Dated: “De \"Jx\% o

\ T

Itis hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Naseer
S/O Abdul Kabir

R{O Chelhota, Behota Marmet, Tehsil Goha, Distt. Doda

A/P Dabbar, Opposite grid Siation, Sidhra, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK~68/2019 in the roll of Advocate maintained by this Registry.

The re'neWallextensidn of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrcilment as
an Advocate is ordered there before. :

-

T o

D LI T P
(Mohamr(n\au"*i'asin Beigh) 17 ~10 "]

Joint Registrar (Admn.}

—

Noé}(??cf’?%/ Dated:. .'\0\ '}3\"‘3,61(* - L\r—;"’,}c
| ! A

Copy forwarded to the:
Principal District & Sessions Judge, Bhaderwah/Jammu.

1. ' :
9 Secretary, Bar Council of India, New Delhi. 3 |
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. R i
President District Bar Association,Bhaderwan. o .
‘61. in-charge N.1L.C. High Court of J&K Jammu for uploading on the

website.

7. Mr. Mohd Naseer, Advocate )
for information and necessary acton.

...... ~
-
: e

TN ,‘,ﬂ//‘ Rkt
Joint Registrai (A«
AT
(= k‘\/v"f:\
. ‘ o

o r/;\,"‘(”?
drin) L7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Ceuncil under Section 58 of the Advocates Act, 1961)
% k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

,7[39 Dated: %@\'5 l%\q

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohammad Saqib Shah
S/O Gh Hassan Shah
R/O Bomai, Sopore, Baramulia

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—67/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencelenroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. //

— . | " Wf ‘:} f@(‘?
(Mohamm 76 Yasin Belgh)

Y Joint Regoylsrtrﬂﬁ\dmn )
} -
No: G/?@éﬁﬂ //Zﬂ Dated: B4 Zf\_:;] e \p ' L\_A,,\
/ Ay o
Copy forwarded to the: LAV
1. Principal District & Sessions Judge, Baramulla.
2. Secretary, Bar Council of india, New Delhi.
3. Mariager, Government Press, Jammu for publication in the riext issue of
Government Gazette.
4. President District Bar Association, Baramulia.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

€. Mr. Mohammad Sagib Shah , Advocate ‘
...... for information and necessary action. -

~y i\ ' \/ i::/" f|C7
Joint Reg gistrar (Admn. ) 9} -0 '

%/

Lot




¢C
HIGH COURT OF JARMU AND KASHMIR AT JAMMU

(Exercising powers of Bar « ‘ouncii under Section 5§ of the Advocates Act, 1961)
* % *

PROVISIONAL

|  ENROLLMENT

"NOTIFICATION

\('\ L U‘ ' Dated: _ "X\g ‘! ) ’f x\§

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Megha Sharma

/O Subash Chander Sharma

R/O Ward No.5, Near Bal Bliarati School, Samba

has been admitted and enroilad as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—66/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolliment must be
sought before the date of expiry unless the absolute/fina! enrolliment as
an Advocate is ordered there before. ‘

B vy
- e T h) (.) ,({y"
(Mohammad’Yasm Beigh} *
Joint Registrar (Admn.)

No: E’)I ‘i&o N%‘SJLV Datad: rb,w\ )\‘\’b&\ == \,,\&_,,,\
Copy forwarded to the: ‘;/aq/\" 4

Principal District & Sessions Judge, Samba.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government FPress, Jammu for publication in the next lssue of
Government Gazette.

4, President District Bar Association, Samba.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Megha Sharma, Advocate

...... for information and necessary action.
<—/-—""
<y C &\\-M’_ /--v". "”/‘:::::/ - .
Joint Registrar (Admn.) ) _5 019

ke A

7/7 ‘ V




e
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

It is hereby notified that vide High Court Order Dated 18.03.2019

Ms. Megha Choudhary
D/O Sat Pal Singh
R/O Chak Salarian, Ward No.i1, Ram Garh Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—65/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore.

: . o~ —
- -
(Mohammad Yasin Belgh)’lﬁ Ay
Joint Registrar (Admn.)
e
No: 6\/3)5:— })Q Dated: 'S¢ l s %\W/ J«.\«;;
“Z A\
Copy forwarded to the: 2\
1. Principal District & Sessions Judge, Samba. '
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Samba.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Megha Choudhary , Advocate
...... for infermation and necessary actiog. .

—
D . /"“/’A \;‘d/: Y.
Joint Registrar (Admn.) M AL ‘(7

%A‘\

2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * % %k

PROVISIONAL

ENROLLMENT

"NOTIEICATION

No: \NYU%  pated: 2 '!‘\ [% N

Itis hereby notified that vide High Court Order Dated 18.03.2019

Ms. Mridhu Bhashni
D/O Satish Kumar
R/O Pndita Mohalla, W.No.11, H.No.89, Haveli, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—64/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. /

; \\m/‘ 59019
(@amma asin Beigh)

Joint Registrar (Admn.)

No: {[%W { *g‘ﬁ/é/D%ted: 5% 1’ i) !’)ﬂ \s

Copy forwarded to the: 22|24\
1. Principal District & Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Poonch.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Mridhu Bhashni, Advocate
...... for information and necessary action.

K‘/ "-/m:j'\//
Joint Registrar (Admn.) 2% -9

N \"54‘/5
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
* &k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: .. /j}Af() Dated: HO ~ ) - )/O{d/?

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Younus Hafiz
S/O Mohd Sultan Hafiz
R/O prichoo Teh and Distt: Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—63/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there hefore. '

et
"

/"’"(;_‘/”/ :
) 2.0 19
(Mohammad Yasin Beigh) %
Joint Registrar (Admn.)

- . ) i | , — —
No: ()/ (;7 f)@ ////// Dated: ¢ - % '“)-»l-‘)/f/’ 2

Copy forwarded to the: ~9 \'1,, \ e
Principal District & Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President District Bar Association, Pulwama.
In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
Mr. Mohd Younus Hafiz, Advocate
...... for information and necessary action.

L

obh Wb~

o

o //1 //
& :\l ’/ " A
Joint Registrar (Admn.) 2—3
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&
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: AN S Dated: _‘20 z% 1%\%\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Arif Nayak
S/0 Safdar Ali Nayak
R/O Lamber, tehsil Banihal, Distt. Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisicnally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—62/2019 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(Mohammad Yasin Belgh):}_a)fos ﬁ
Joint Registrar (Admn.)

é/Wg"]z)l/A/Dath QK/Q/’X/\ W LL

Copy forwarded to the: . ‘

1. Principal District & Sessions Judge, Ramban. )')\24 15

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government ’ress, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar A=30ciation, Ramban.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Mohd Arif Nayak, Advocate
...... for information and necessary action.

= "”cﬂ) H

Jomt Reglstrar (Admn. )

P e O
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HIGH COURT OF JAMM i AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii nuder Section 58 of the Advocates Act, 1961)
* k% %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: {W é:'\« ‘ Dated: o l'S\‘rLU \@\

It is hereby notified that vide High Court Order Dated 18.03.2019

Mr. Mohd Aqib Aslam

S/O Mohd Aslam

R/O H.No.193, Sector-1, Pamposh Colony, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—61/2019 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore. .
~ 7"

(Mohamma sin Beigh))—o)/‘D m
Joint Registrar (Admn.)

No: {LlQLS_"T}Jé/V Dated: _"- \f\\%\q = L

Copy forwarded to the: 21 \Z/\ %
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 In-charge N.[.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Mohd Aqib Aslam, Advocate
...... for information and necessary action, .
Joint Registrar (Admn.) Kd}"]‘)’

2 |,

LI\ Ls
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

!

No: [543 Dated: 18/0'/"7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishfaq Rashid
S/O Ab Rashid Malla
R/O Jawbara Awantipora Pulwama

vide Notification No.552 dated 07.08.2018 has been declared as
Absolute/Final.

By Order . (_/‘\/,,- 5 ~ol-19

(Mohammad Yasin Beigh)
Joint Reglistrar (Admn.)

¢

No: -53?7/‘\/(3"7/U/) Dated: /gl/ol/fj

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Pulwama.

5. v-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Ishfaq Rashid, Advocate.
...... for information and necessary action.

Joint Registrar (Admn.)



"\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocaies Act, 1961)

NOTIFICATION
No: 164) Dated: /Q//m// i

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mashoogq Ahmad Malik

S/0 Mohammad Yousuf Malik

R/O Qusba Khall Tehsil. D.H.Pora Distt. Kulgam
A/P Dainwari Chattabal Srinagar

vide Notification No.1568 dated 03.03.2018 has been declared as
Absolute/Final.

By Order t/ﬁ fm‘%

~ "
(Mohammad Yasin Beigh)
Joint %gi;ttrar (Admn.)
/v

{ ' v
No: S$293- l-”d’/ﬁﬂ Dated: /&/01/13

/ /
/

Copy forwarded to the: -

—

Principal District and Sessions Judge, Kulgam/Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4 President, District Bar Association, Kulgam.

5. in-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.
6.  Mr. Mashoog Ahmad Malik, Advocate.
...... for informaticn and necessary action.

Al

b N : //,,/"1 G")
Joint'R%_ istrar (Admn.}

e
oo

\/'ﬁ/’/

/"’4
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gAY HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: (goq Dated: l\\\\\%\g

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rouf Raza Dar
S/O Ali Mohd Dar
R/O Waterhail Dar Mohalla the Khansahib Distt Budgam

vide Notification No.1588 dated 05.03.2018 has been declared as
Absolute/Final.

By Order . k//' Wﬁ‘

(Mohammad Yasin Beigh)
Joint Rc\a? strar (Admn.)

No: »gL/?D(/&SZZA/Dated: ()—\\\\ \)Wﬁ\q\q\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Rouf Raza Dar, Advocate.
...... for information and necessary action.

SN

~ a9

Joint Regfstrar (Admn.)
o
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R HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /e & Dated: > .) \ J%\q\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aquib Hussain
S/O Nazir Ahmad Bhat
R/O Kursoo Padshahi Bagh Srinagar

vide Notification No.452 dated 02.07.2018 has been declared as
Absolute/Final.

By Order . \/_;/UW,{O’
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: E(fpb{fa"l//g///Dated: D\ \' \ \I%\%\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Aquib Hussain, Advocate.
...... for information and necessary action.

oA

- o9 ~l-19
Joint Registrar (Admn.)
e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No: \bLosx Dated: :L\\‘\\'%\Q\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Showkat Ahmad Akhoon
S/O Mohamad Akbar Akhoon _
R/O Durhama, Mukdam Mohalla Tehsil Wayoora Distt. Baramulla

vide Notification No.1632 dated 05.03.2018 has been declared as
Absolute/Final.

By Order k/ \,fo/.‘,ﬁ 9

7\

(Mohammag Yasin Beigh)
Joint Reﬂécar (Admn.)

No: TV 33(/»3‘7'ZL Dated: D\ \\ \ \\ NS

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Showkat Ahmad Akhoon, Advocate.
...... for information and necessary action.

o b

o\ et
Joint Regigtrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ¥ %

NOTIFICATION

No: 1@@9 Dated: m%i, L,Z'lo"’(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aijaz Ahmad Sheikh
S/0 Nazir Ahmad Sheikh
R/O Ganstan Sumbal Sonawari Checkpora Distt. Bandipora

vide Notification No.1518 dated 02.03.2018 has been declared as
Absolute/Final.

By Order ' (/'f’m/ﬁ

)

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: § Q’Bl& J_’%éﬂDated: o1 /t/ [;:éxﬁi

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Bandipora.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Aijaz Ahmad Sheikh, Advocate.
...... for information and necessary action.

oA

f’"/"q

Joint Rekgi/sﬁ(Admn )



(), "

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* k%

NOTIFICATION

{&o>s Dated: 1\1\ \ e {c_;\
A

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Lokesh Kumar
S/0 Yijay Kumar
R/O Rajpura Mangotrain Jammu

vide Notification No.1540 dated 03.03.2018 has been declared as

Absolute/Final.

By Order -

- gty AT

Joint R

istrar (Admn.)

~ "
(Mohamn;éj Yasin Beigh)

v
No: SC(BD:;»D:) /Z__*‘{?’ Dated: 9| ) ! ‘ %\\c?
/- U A D

Copy forwarded to the: -

1.
2.
3.

o B

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu. ‘
in-Charge N.1.C High Court of J&K, Jammu for uploading on the

website.

Mr. Lokesh Kumar, Advocate.

for information and necessary action.

e
Joint Regigtr

o

- ”’”/ﬁj:’
ar (Admn.)

-

9



)@ > |
o HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
NOTIFICATION
No: /6oo.  Dated: ‘L\\\‘\%ms\q1

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Parvaze Ahmad Malik

S/O Nisar Ahmad Malik

R/O Ladgoo, Tehsil D.H.Pora Distt. Kulgam

vide Notification No.1567 dated 03.03.2018 has been declared as

Absolute/Final.
By Order . ;

y . PRUSST wrTal
(Mohammag Yasin Beigh)
Joint Registrar (Admn.)

No: S 4™ 6~ I\L' ¢Dated: D\ \\ \ \‘%'\G\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5.  In-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.
6. Mr. Parvaze Ahmad Malik, Advocate.
...... for information and necessary action.

_, T ETEL
Joint Reg'strar (Admn.)
S



'HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
k ok &

NOTIFICATION

No: _/ée|  Dated: l\\‘;‘\‘%\ek

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ambreen Akhter
D/O Mohd Amin Bandh

R/O Kai Chachkoot Banpora, Awantipora Pulwama

vide Notification No.448 dated 02.07.2018 has been deciared as
Absolute/Final.

B d & '
y Order — k/' M/dqufloy
(Mohammad Yasin Beigh)
Joint R:?ii;trar (Admn.)

No: ’g\({?)/o M‘S—/Z\(F Dated: f‘)’\ \‘\\\Qﬁ\q\"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for pubiication in the next
issue of Government Gazette. ’
President, District Bar Association, Pulwama
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Ambreen Akhter, Advocate.
...... for information and necessary action.

ok

, .
Joint Regfstrar (Admn.) 09 -
v



-
Ty
=~

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \ [Loo Dated: .\ \\\ L\m\q‘

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Rafiq Khan
S/O Ab Rashid Khan
R/O Hostel Mohalla Rangwar Tehsii and Distt. Baramulla

vide Notification No.1505 dated 02.03.2018 has been declared as
Absolute/Final.

By Order . L/' Wm?

(Mohammag Yasin Beigh)
Joint Registrar (Admn.)

No:gQi Doy—9q ! ] \f Dated: D\\‘ \\jﬁ\“}né \Q\\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Mohd Rafiq Khan, Advocate.
...... for information and necessary action.

oA

Joint Regisfrar (Admn.)e'o) |
z//




.'..’)/ ) ]

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok A

NOTIFICATION

No: \Sa Dated: ‘ZL\\\ \ %\9\

' \

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Makqueen Khonja
D/O-Adal Khonja
R/O H.No.109, Christian Colony Prem Naagar Jammu

vide Notification No.14 dated 05.04.2018 has been declared as
Absolute/Final.

By O :
y Order — \/v — Oq/ﬂ/{C}
(Mohammad,Yasin Beigh)
Joint R?i’égar (Admn.)

No: S 6299 = 5/1(// Dated: \\ X'B-:;L\Qz\

]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2.  Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Makqueen Khonja, Advocate.
...... for information and necessary action.

o

A |
Joint Registrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: /578 Dated: m\\\ \\'\nﬁ\ﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rohni Kiran

D/O $h. Jawala Parkash

R/O Hira Nagar W.No.5/8 Tehsil Hira Nagar Kathua

A/P Lane No.16, Plot No.14 Tawi Vihar Colony Sidhra Jammu

vide Notification No.1658 dated 05.03.2018 has been declared as
Absolute/Final.

By Order . K/' fm\,\ﬁ
(Mohammagd Yasin Beigh)
Joint R%idstrar (Admn.)

v 22—

No: S\({ 2.9 l“(?7/4‘4//Dated: D\\ \ i‘\%\ =\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua/Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kathua.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Rohni Kiran, Advocate.
...... for information and necessary action.

~. o

Joint Registrar (Admn.) 9

oA



\/x%v
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L I

NOTIFICATION

No: AS3. Dated: _/%-0/—20/%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Qurrat Ul Ain
D/O Sh. Gh. Ahmad Wani
R/ H.No.883, Govt Housing Colony Ompora Budgam

vide Notification No. 1791 dated 14.03.2018 has been declared as
Absolute/Final.

By Order

- —1-\9
5. W/D/Q//O\
(Mohammad Yasin Beigh)
Joint I‘Q/@i/strar (Admn.)

No: 5:5@6'5"6(9/[./) Dated: /8*/'2@/?

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association,Budgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Qurrat Ul Ain, Advocate.

...... for information and necessary action.

—- "4 49 9
Joint Registrar (Admn.)

-



N

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /826 Dated: _/2-¢/-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ummar Farooq
S/0O Mohmad Farooq Ganie
R/O Kurhamad Bye Pass Mohalla, Ganderbal

vide Notification No.614 dated 08.08.2018 has been declared as
Absolute/Final.

By Order ~ k/‘ \/_Am,ﬁ

~

(Mohammad Yasin Beigh)
Joint Regisfrar (Admn.)

No: 52E/2 17 )P patea: _1F~07-20/5

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Ganderbal.
[n-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Ummar Farooq, Advocate.
...... for information and necessary action.

M__
A o9 -ol
Joint Regisfrar (Admn.)

7



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok K

NOTIFICATION

No: /gaf% Dated: /%-0/-/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Muzamil Nisar
D/O Sh. Gh. Mohd Mir
R/O Khanda Khomeini Chowk Budgam

vide Notification No. 491 dated 10.07.2018 has been declared as
Absolute/Final.

By Order
) ‘/""‘9
(Mohamm asin Beigh) v9q-
Joint Registrar (Admn.)

No: VC5@06////CP Dated: /2/&/,/5}

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Budgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Muzamil Nisar, Advocate.

...... for information and necessary action.

- ‘/f/ \9

Joint Registrar (Admn )



VY ©
‘HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: /&y Dated: _/2-0/-/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Azhar Magqsood Lone
S/0O Sh. Maqsood Ahmad Lone
R/OrKachwa Muqam Wagoora Baramulla

vide Notification No. 534 dated 07.08.2018 has been declared as
Absolute/Final.

By Order .
58 17

(Mohammad Yasin Beigh)
Joint Rﬁéi/strar (Admn.)
No: 5860 — Ogj}%ated: /’t/2 -0/~ /q

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla.

S In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. '

6. Mr. Azhar Maqsood Lone, Advocate.

...... for information and necessary action.

J”‘/ A9

. 2l
™y
Joint Reglistrar (Admn.) 00\



W
: HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /$»2  Dated: _(2-/—/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Faisal Farooq
S/O Sh. Farooq Ahmad Wani
R/O Kuthoo Mohalla Harwan Srinagar

vide Notification No. 546 dated 07.08.2018 has been declared as
Absolute/Final.

By Order

e
R P
(Mohammad Yasin Beigh)
Joint‘%istrar (Admn.)

No: .52 9~ 97/%ated ([ F =/

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India. New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Faisal Farooq, Advocate.

...... for information and necessary action.

ok

/
Jomt'ﬁzfea'rsfra/riAdmn ) | ‘9



& ,
) HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
¥ ok ok

NOTIFICATION

No: /S22~ Dated: /7-0/-207%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Chander Prakash Singh
S/0 Sh. Chanan Singh
R/O Sanoora, The Rajpora Distt. Samba A/P H.No.37/C Lane No.2

Ambika Colony Kunjwani Bye pass Gangyal Jammu
vide Notification No. 1847 dated 15.03.2018 has been declared as
Absolute/Final.

By Order a_ e
—)- \/-—Q»"b/ ’6‘49
(Mohammad Yasin Beigh)
Joint Regjistrar (Admn.)
)

No: 226 9"@5/(//8ated: [D-0/-20/%

7

Copy forwarded to the: -

1. Principal District and Sessions Judge,Samba/Jammu.
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Samba. ,
In-Charge N.1.C High Court of J&K, Jammu for upioading on the
website.
6.  Mr. Chander Prakash Singh, Advocate.

...... for information and necessary action.

oA

i

: .0
Jgi-;t Registrar (Admr:.) [)C) ‘



\GX/

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 1523% Dated: 1Q~1->0\%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Hussain Badroo
S/0 Sh. Gh. Rasool Badroo
R/Or 105-A, New Colony Teh. Baramulla A/P H.No.68 Highland

Enclave Airport Road Gogoo Budgam
vide Notification No. 621 dated 08.08.2018 has been declared as
Absolute/Final.

By Order
k_/v f//k’(?
(Mohamm Yasin Beigh)
Joint Re istrar (Admn.)

-

No: f;:b@m»‘ﬂ-u\'t,? Dated: 1@»\'-3’”0\

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla/Budgam.
2. Secretary, Bar Council of India, New Delhi. :
3 Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
President, Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Mohd Hussain Badroo, Advocate.
...... for information and necessary action.

S0
Joint Reg trar (Admin.)

s -~

o A



Lo
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /SRO  Dated: /[#-0/-20/F

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Junaid Mubarik
S/O Sh. Mubarik Ahmad
R/O+Saria Balla Amira Kadal, Srinagar

vide Notification No. 479 dated 09.07.2018 has been declared as
Absclute/Final.

By Order . /ﬁ 9
- 0] -0 -

—) .
(Mohamnjad Yasin Beigh)
Joint Régistrar (Admn.)

No: 559;}5'6)0/CVDated: (7 ’67/:"267/7

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Junaid Mubarik, Advocate.

...... for information and necessary action.

oA

N T
) w~ga 1)
Joint R¢gistrar {(Admn.)

/ —

s/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: /S/9  Dated: /7-0/- 20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Ishfaq Ahmad Khan
S/O Sh. Mohd Magbool Khan
R/OrChokar pathpora Tehsil Pattan, Baramulla

vide Notification No. 562 dated 07.08.2018 has been declared as
Absolute/Finai.

By Order

: ~
(Mcham Yasin Beigh)
Joint Regfstrar (Admn.)

No: 1’}‘) ;;Lé’“/]“ ‘ﬁ{/é;/gated: /7 -0 ,//"11253/‘77

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramuila.
2. Secretary, Bar Council of India, New Delni.
3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
4. President, Bar Asscciation, Baramulia.
5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.
6. My. Ishfaqg Ahmad Khan, Advocate.

...... for information and necessary action.
! T
s (}_/I v’f)fﬂ’d”m
Joint Rggistrar (Admn.)

—




\ b

A

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok

NOTIFICATION

No: /&5/4 Dated: /7-0/ 2079

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Insha Manzoor
D/O Sh. Manzoor Ahmad Zarger
R/OrKhanpora, Noor Bagh Baramulla

vide Notification No. 556 dated 07.08.2018 has been declared as

Absolute/Final.

By Order | | u MW)C)

istrar (Admn.)

Joint '?7 ist

~7
(Mohammgd Yasin Beigh)
No: Lﬁ:&}é?),éﬁ/@/f) Dated: /? -0/ 20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla. y ,

5 in-Charge N.1.C High Court of J&i, Jammu for uploading on the
website.

6. Ms. Insha Manzoor, Advocate.

...... for information and necessary action.

s
Joint Registrar (Admn.)




(>

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. EE .

NOTIFICATION

No: /S/7 Dated: /#- &7-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Naheedah Bashir
D/O Sh. Bashir Ahmad Sheikh
R/Or Frisal Dhobipora Distt. Kulgam

vide Notification No. 495 dated 10.07.2018 has been declared as

Absolute/Final.

By Order

(Mohammad Yasin Beigh)
Joint ﬁgﬂstrar (Admn.)

No: S2FL7- 6Z/V8ated: [P-0/- 20/

Copy forwarded to the: -

1. Principal District and Sessions Judge,Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Kulgam.

5 in-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Naheedah Bashir, Advocate.

...... for information and necessary action.

] S

gl
Joint R istrar(Admn.)Oq ’ ?



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % ck

NOTIFICATION

No: /AS/6 Dated: /7-0/ 20/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sehrish Sami Wani
D/O Abdul Sami Wani
R/O Lane No.5 W.No.3 Puraninbal Shivpora Srinagar

vide Notification No.1638 dated 05.03.2018 has been declared as

Absolute/Final.

By Order Q\/ / 19

(Mohammad Yasin Belgh)
Joint R glstrar (Admn.)

No: S3A4S5/- »36/(’/ Dated: /Z-0/- 20/7

Copy forwarded to the: -

1.
2.
3.

ot A

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publlcatlon in the next
issue of Government Gazette. '
President, Bar Association, J&K High Court, Srinagar.
in-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
Ms. Sehrish Sami Wani, Advocate.
...... for information and necessary action.

./"’/Csdi]?

~
Joint Rég rar (Admn.)
A
/

"




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: b3y Dated: /[ 6-c/=JelG.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rifat Khursheed

D/O.Khursheed Ahmad Shah

R/O Malyarpora Azad Gunj, Distt Baramulla

vide Notification No.590 dated 07.08.2018 has been declared as

Absolute/Final.

By Order o \,,:4;\/\0]

Pamn B
(Mohamm3dd Yasin Beigh)
Joint Registrar (Admn.)

No: C;E 23 5.0 C’g[/Dated: /(; ~al— ) al (7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulia.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Rifat Khursheed, Advocate.
...... for information and necessary action.

oA

- MW\O[
Joint Re/q\istrar (Admn.)
3

¢
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\
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ¥

NOTIFICATION

No: /[S/S Dated: /7-0/-R08

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Saima Yaseen
D/O Sh. Mohd Yaseen Wani
R/O Dardpora Baramulla

vide Notification No. 26 dated 05.04.2018 has been declared as
Absolute/Final.

By Order \ \/J .

~7 k/' _ OCS /d\/)ﬂ
(Mohammag Yasin Beigh)

Joint Redlistrar (Admn.)

No: 537US-So/LP vated: (7=0/= 20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Governmert Press, Jammu for publication in the next
isstie of Government Gazette. '
President, Bar Association, Baramuila.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Saima Yaseern, Advocate.
...... for information and necessary action.

ok

\/—//
- q-d -9
Joint Redistrar (Admn.) U



v '
ARG HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % ¥

NOTIFICATION

No: /&/Y Dated: /7-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nishmeena
D/O Sh. Syed Mir Gh abi
R/O Gassi Mohalla Posha Masjid Iddgah Srinagar

vide Notification No. 579 dated 07.08.2018 has been declared as
Absolute/Final.

By Order k//v \ﬂwlq

—
(Mohammad Yasin Beigh)
Joint R/ezﬁtrar (Admn.)

No: S23729. é/c//éﬂ Dated: ) T-0/M 2005

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of india, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6.  Ms. Nishmeena, Advocate.

...... for information and necessary action.

o b

Joint Registrar {Admn.) 0 q/d’ ?
x/ T
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\ 57 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /<73 Dated: /2 -0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Henna Khan
D/O Sh. Abdul Rashid Khan
R/O Chandapora Habakadal Srinagar

vide Notification No. 1506 dated 02.03.2018 has been declared as
Absolute/Final.

BY Order . k/' \//:/o?;?l/ ’9

(Mohammad Yasin Beigh)
Joint %@rar (Admn.)

No: 55333~38/Lﬁ Dated: /2-0/-2¢/9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Henna Khan, Advocate.

...... for information and necessary action.

. Tt
—. %; [-19
Joint Regjistrar (Admn.)
A

b‘/"'/



HIGH COURT OF JAMMU AN} KASHMIR AT JAMMU

(iExercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ko

NOTIFICATION

No: /S/2> Dated: /7 -0/~ 20/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Azhar Muzaffar

D/O Muzaffar Ahmad Wani

Purnibal Shivpora Srinagar A/P W.No.3 Lane No.5 Srinagar

vide Notification No.1519 dated 02.03.2018 has been declared as
Absolute/Final.

By Order . Q/' \/‘/4(;’"61

(Mohammad Yasin Beigh)
Joint Re st}r (Admn.)

No: 52‘29—2%32/4)7 Dated: [7~0/-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Azhar Muzaffar, Advocate.
...... for information and necessary action.

o s

) ‘/
- "5 |19
Joint Regigtrar (Admn.)



<o
3 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: /S// Dated: /2-0/-20/%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Masrat Rasool Mir
D/O Sh. Ghulam Rasool Mir
R/G Budshab Nagar, Natipora Stadium Colony, Lane No. G,

Srinagar

vide Notification No. 1555 dated 03.03.2018 has been declared as
Absolute/Final.

By Order : g
A

—
(Mohamm asin Beigh)
Joint Regfstrar (Admn.)

No: LQ/AE?Z?/’QQ/QP Dated: /?'* 0/ 2@/6’

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delii.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Masrat Rasooi Mir, Advocate.

...... for information and necessary action.

/‘/\' o
2 ~ To9-0l” 17
Joint Rggistrar (Admn.)

o



\$°

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocafes Act, 1961)
¥ % K

NOTIFICATION

No: /<$/p Dated: /¥-0/-20/2

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Insha Ahad
D/O Sh. Abdul Ahad Mir
R/O Hardu Aboora, Tehsil Karhama, Distt, Baramulia

vide Notification No. 1514 dated 02.03.2018 has been declared as
Absolute/Final.

By Order
/
— \,f-/\

(Mohamm sin Beigh) 0% ol -1 9
Joint Registrar (Admn.)
/

No: 5&97’6\"’ ;20//&/’) Dated: /\‘;Z - / — ,)—-@/q i

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramiuiia.
2. Secretary, Bar Councii of india, New Delhi.

3. Manager, Government Press, Jammu for pubhcatlon in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla.
g

In-Charge N.I.C High Court of J&K, Jammu for uploadrng on the
website.

6. Ms. Insha Ahad, Advocate.
...... for information and necessary action.

-t

>‘I ~ /'/

Joint Re/srgf"f{(l\'dmn.‘)’ ¢ -ol~19
L f;//
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) A HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Conncil under Section 38 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: U8y Dated: /702619

Provisiorial admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sudesh Kumari

D/O Sh. Bua Ditta

R/O-Sant Colony Gagain R.S. Pora Jammu

vide Notification No. 508 dated 10.07.2018 has been declared as

Absolute/Final.

By Order

m\/_/‘/
03011

(Mohamma Yasin Beigh)
Joint Req istrar (Admn.)

No: S&hgﬁ// 6/[//7Dated |7 -6)- Lﬂﬁ

Copy forwarded to the: -

Principal District and Sessions Judge,Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Governmernit Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Sudesh Kumari, Advocate.

...... for information and necessary action.

WN -

o~

Joint R?éiéﬁaﬂ;;mn.) 09 ~o]=17
S5



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couiicil under Section 58 of the Advouaies Act, 1961)
® ok ok

NOTIFICATION

No:  /v83 Dated: /7 -0/-/%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Om Parkash
S/G Sh. Puran Chand
R/(xPacca Talab, New Plot Jammu

vide Notification No. 478 dated 09.07.2018 'hés_ been declared as
Absolute/Final.

By Order

(Moham asin Beigh) 09 «0’
Joint %atrar (Admn.)

No: 5355 §0’//p Dated: [ #-0/-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the

website.
6. Mr. Om Parkash, Advocate.
...... for information and necessary action.

/

SN | E

Jointﬁ&;ﬁﬁﬁdmn )0 )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok m

NOTIFICATION

No: /So09 Dated: /2 -0/-26/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nidhi Biskotra
D/O Sh. Kuldip Raj Singh
R/O V.P.P. Ratnal Khari Tehsil Bishnah Jammu

vide Notification No. 995 dated 15.02.2017 has been declared as
Absolute/Final.

By Order .
— oy

(Mohammad Yasin Beigh)oq/ﬂ\“lq
Joint ?@rar (Admn.)
No: 23709 /‘L//CWDated: /:7(0/*)0/9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Nidhi Biskotra, Advocate.

...... for information and necessary action.

ng-r)\t Reg strar(Admn)OC}'{d ’q
/

4 -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k¥

NOTIFICATION

No: /¢pg Dated: _/2-0/-20/4

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Junaid Sultan
S/O Sh. Mohd Sultan Reshi
R/O Drusoo near Police Lines, Tehsil & District Pulwama

vide Notification No. 10 dated 05.04.2018 has been declared as
Absolute/Final.

By Order . )
. f—ﬁo;/:}?
(Mohammad Yasin Beigh)
Joint%&strar (Admn.)
No: I M§/7M/[J7 Dated: /2-0/->0/9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Goverrment Gazette.

4. President, Bar Association, Pulwama.

5 In-Charge N.I1.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Junaid Sultan, Advocate.

......for information and recessary action.

J%?nt Registrar (Admn.) oa)




\%/D HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: [4 'F) Dated: /é’/a///’%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Raheela Riyaz
D/O Sh. Riyaz Ahmad Bhat
R/o Gulshan Nagar Bye Pass Nowgam Chadoora Srinagar

vide Notification No. 1670 dated 05.03.2018 has been declared as
Absolute/Final.

By Order | )

(Mohammag Yasin Beigh)
Joint Registrar (Admn.)

No: £ 2295 - 70/5,/ Dated: /1{%;/! /7

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Raheela Riyaz, Advocate.

......for information and necessary action.

e

Joint Reglistrar (Admn.) N 'd‘ /( 6’

ok



HIiGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® %

NOTIFICATION

No: /460 Dated: /£-0/2019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aamir Niyaz Bhat

S/O Sh. Niyaz Ahmad Bhat

R/O*Gole Market, Karan Nagar,Srinagar

A/P Mominabad Batamaloo Lane No.9, Srinagar

vide Notification No. 1512 dated 02.03.2018 has been declared as
Absolute/Final.

By Order

' e \r“‘”‘o'
(Mohamm Yasin Belgh)
Joint Rej{ﬂar (Admn.)

No: ff;%;z/g,q/fg//,éﬁ Dated: _(§-0]-2019

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, J&K High Court, Srinagar.
5.

In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Aamir Niyaz Bhat, Advocate.
...... for information and necessary action.

/\Aﬁ

R \\-¢
Joint Re rar (Admn.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: \S &9 Dated: D_L\[ \\9’@ \q

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irshad Rasheed
S/0 Sh. Abdual Rasheed Bhat
R/O" Gariend Khurd, Check Colony, Budgam

vide Notification No. 1272 dated 07.12.2017 has been declared as
Absolute/Final.

By Order .
, /-/
——y - - . ,0 \ f"\ﬂ
(Mohammad,;Yasin Beigh) \\
Joint Regjétrar (Admn.)

No: S U)o ~£S’//L‘V> Dated: l\\\\Q’D\ A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Budgam.

3] In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Irshad Rasheed, Advocate.

...... for information and necessary action.

Joint Regisgtrar (Admn.) {|—¢ |~ 9



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: /s € Dated: 21 {ns1q

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ishrat Magbool
D/O Sh. Ishtiaq Maqgbool Bhat
R/O Kulgam, Lakipora Kulgam

vide Notification No. 1268 dated 07.12.2017 has been declared as
Absolute/Final.

By Order o
(Mohammati Yasin Beigh)
Joint Regisfrar (Admn.)

No: S 4\ Gk’\f A \‘L"P Dated: ’)_\\\ k’hs\a]

\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kulgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '

6. Ms. Ishrat Maqbool, Advocate.

...... for information and necessary action.

Joint Regi#frar (Admn.) 11~ =1




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: \gén Dated: @quﬂo\ |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Tawseef Ahmad Malik
S/ Sh. Fayaz Ahmad Malik
R/O Taki Sultan, Baramulla

vide Notification No.1337 dated 12.12.2017 has been declared as
Absolute/Final.
By Order ' A9
-~ T\
(Mohamm asin Beigh)
Joint Regigtrar (Admn.)

No: SL(@C?SL/o?ZﬂDated: ANMRAL TN

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Tawseef Ahmad Malik, Advocate.

...... for information and necessary action.

/'/
- a1\%
: . \\
Joint Regigtrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /5¢6 Dated: 1\\‘\\\%\%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ruhi Ashraf
D/O Sh. Mohd Ashraf §Ra L,
R/O Chaser Kulgam A/P Toiba Colony, Srinagar

vide Notification No. 942 dated 21.08.2017 has been declared as
Absolu»te/FinaI.

By Order \/_/‘
(Moham d Yasin Belgh)
Joint Rjégrar (Admn.)

No: glm‘?lﬁ";/pﬁ Dated: 1\\\\\"}6\0\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. '
6. Ms. Ruhi Ashraf, Advocate.
...... for information and necessary action.

oA

Jgrn.z R} strar (Admn.) “




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ *

NOTIFICATION

No: _/4y¢¢, Dated: /8-t /9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Iflad Sarver Manhas
S/O Sh. Mohd Sarver Manhas
R/O Village Potha, tehsil Surankote, Distt. Poonch

vide Notification No. 825 dated 16.08.2017 has been declared as
Absolute/Final. |

By Order

—?

(Mohammz@ Yasin Beigh) || ~ul-l 3
Joint Regjstrar (Admn.)

No: €9 O}D"ﬁb/g Dated: /5-—/— [fz -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Poonch.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '

6. Mr. Iflad Sarver Manhas, Advocate.

...... for information and necessary acticn.

\_—f’J/

J/m";;t’ Regrirﬁdmn.) ‘ ;’0’""‘:?



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: /uyg Dated: _ IS-0/-20/g

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nancy Kundal
D/O Sh. Somnath Kundal-
R/Or Amir Nagar, Dabbar (Harsa), Bishnah, Jammu

vide Notification No. 809 dated 12.02.2016 has been declared as
Absolute/Final.

-

By Order

g

(Mohammad Yasin Belgh)
Joint Regigtrar (Admn.)

o
No: 520 63\‘—*6‘1,1 L() Dated: /S—-01~20/3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Deihi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Nancy Kundal , Advocate.

...... for information and necessary action.

. A
Jf)i?ItRe i r (Admn.) H G'({q

_—

l



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /4o Dated: /SJO/-—DQ/%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shazia Choudhary

D/O Sh. Mohmmed Majeéd Choudhary

R/O Dhammi Nagarota, Jammu

A/P H.No0.122/F oppo. Azad Residence Gujjar Nagar, Jammu -

vide Notification No. 334 dated 06.06.2016 has been declared as
Absolute/Final.

By Order
| o9
(Mohamm"'a’ﬁsm Belgh)“
Joint Re/%rar (Admn.)

No: 5203 5?’/LP Dated: /g\—’@/*’l 0/‘7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.
€.  Ms. Shazia Choudhary, Advocate.
...... for information and necessary action.

3

Joint Re@istrar (Admn.) i

‘/ S"'(/ -




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok

NOTIFICATION

No: _/44/ Dated: _/S-0/-(9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Fozia Tabasum
D/O Bashir Ahmad Teli
R/O Igbal Colony, Baramulla

vide Notification No. 521 dated 02.08.2016 has been declared as
Absolute/Final.

By Order ‘ ,
—- b m"/ﬁ:\q
(Mohammad )Yasin Beigh)
Joint Regi/ﬁr (Admn.)
No: §203¢8 (QZ/M Dated: /f/(}/f[i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulia.

) In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Fozia Tabasum, Advocate.

...... for information and necessary action.

Joint Regigtrar (Admn.) \\ ’0'/‘q



HIGH COURT OF JAMMU AND KASHMIR AT JANMIMU
(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1561)

NOTIFICATION

No: _ #¢2  Dated: /s-0/20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Suhail Zahoor Khan
S/0O-Sh. Zahoor Ahmad Khan
R/Or Bagat-1-Barzulla Khan Moh, Chanpora, Srinagar

vide Notification No. 07 dated 07.04.2016 has been declar'éd as

Absolute/Final.

By Order

—- d/l et \\-J(\"\O‘
(Mohammad,Yasin Beigh)
Joint Reg trar (Admn.)

L OZ/[/ j[/o Dated: /g'// /(J/ ;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jarnmu for publication in the next
issue of Government Gazette. |

4.  President, Bar Association, J&K High Court, Jammu. . -

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Subail Zahoor Khan, Advocate.

...... for information and necessary action.

~} ( e
Joint Regﬁ(/\dmn “"d, ‘Q’

Y =
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: _/4yy> Dated: _/5-0)-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Haroon Rashid Shah
S/O Sh. Ab Rashid Shah

R/O- Duroo Shah Mohalla, Tehsil Sopore Dangerpora, Distt.
Baramulla

vide Notification No. 714 dated 22.11.2016 has been declared as
Absolute/Final.

By Order N
(Mohammad,Yasin Beigh)
Joint Regjstrar (Admn.)

No: $2050 "tgfﬁfDated: [S—6/- )'(9/{?7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Haroon Rashid Shah, Advocate.

...... for information and necessary action.

) 161 C‘
Joint Regigtrar (Admn.)\ ~

/ —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couvancil under Sectivn 58 of the Advocates Act, 1961)

‘NOTIFICATION

No: Juyuy Dated: 1s{i|19

' 14

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nissar Ahmad Kumar
S/O Sh. Mohd Shaban Kumar
R/Or Kehnusa, Tehsil Aloosa, Distt. Bandipora

vide Notification No. 536 dated 02.08.2016 has been declaréd as
Absclute/Final.

By Order

\f’/ \%
Pt
(Mohammad/Yasin Beigh)
Joint Regjstrar (Admn.)
£

No: 92059-6Y [L’P Dated: |§\1 ]"’1 /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Badipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Bandipora.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

5. Mr. Nissar Ahmad Kumar, Advocate.

...... for information and necessary action.
«/’A

anh &/‘ \/J//\/\J/G “/\Q'

Joint Re ) strar (Admn.j
e



0

-HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
PR

NOTIFICATION

No: /439  Dated: /£-0/—20/3

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Osman Ali Watali
S/0O Sh. Shafqat Ali Watali
R/O-310 E.P Flats, Wazarat Road, Jammu

vide Notification No. 344 dated 06.06.2016 has been declared as
Absolute/Final. .

No:

By Order . ) ’

-
(Mohammad, Yasin Beigh)
Joint Regjstrar (Admn.)

;@3026”?’{/[/}) Dated: /.S -0/- 209

Copy forwarded to the: -

1.
2.
3.

o B

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
iIssue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Osman Ali Watali, Advocate.
..... for information and necessary action.

. "
A9

~-\ o
Joint Regystrar (Adimin.)
S



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1463 Dated: /é‘/of//‘?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Sajida Nain
D/O Javaid igbal
R/O 20-A, Lane-22, Tawi Vihar, Sidhra, Jammu
vide Notification No.349 dated 06.06.2016 has been declared as
Absolute/Final.

By Order ')\o\c\

\/“"

) }1 0\ -
(Mohamma Yasin Beigh)
Joint Registrar (Admn.)

No: fjf’;g, %/"56/4/ Dated: /é/o///?

Copy forwarded to the: -

3.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. ’
6. Ms. Sajida Nain, Advocate.
...... for information and necessary action.

o B

e

g .
Joint Regjistrar (Admn.)Q\wd \40‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k k

NOTIFICATION

No: _\H=8 Dated: 15=01~2019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mushtaq Ahmad Tantry
S/0O Sh. Gh. Qadir tantry
R/O Ainoo Brai, Tantry Pora, Tehsil Pahalgam, Distt. Anantnag

vide Notification No. 555 dated 02.08.2016 has been declared as
Absolute/Final.

By Order .

(Mohammad Yasin Beigh)
Joint Regigtrar (Admn.)

No: 20720 r?/S\\/P Dated: |S—01~270/9

]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. ‘

6. Mr. Mushtaq Ahmad Tantry, Advocate.

...... for information and necessary action.

) v \\/'d\/‘i
Joint RegAstrar (Admn.)



IS
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /429~  Dated: /S-0/-20/7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irshad Ahmad Dar
S/O Mohammad Subhan Dar
R/O H.No.64, Dar Mohalla, Palapora, Pattan, Baramulla

vide Notification No.773 dated 12.02.2016 has been declared as

Absolute/Final.

By Order
~ "

No: ‘_TZS@/(%V/Q/C/V Dated: /§/0/~w/‘?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Irshad Ahmad Dar, Advocate.

...... for information and necessary action.

o s

1

Z

Jgr;?l;(eg' trar (Admn.) \‘/d‘(\ C\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok %k

NOTIFICATION

No: 14246  Dated: Js._p1-2019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Maninder Singh
S/O Sh. Balbir Singh

R/O Sector-3, Gobind Nagar, Camp Road, Talab Tillo, Jammu
vide Notification No. 1129 dated 17.03.2016 has been declared as
Absolute/Final.

By Order u \/‘”\\km‘

Yanl
(Mohammad Yasin Beigh)
Joint Regisfrar (Admn.)

No: g%OOQ"gJLf Dated: _1S-01-19

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Maninder Singh , Advocate.

...... for information and necessary action.

Joint Reﬂ (Admn.)




¢

S\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok

NOTIFICATION

No: /02§  Dated: /S-/- 0/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Manpreet Kour
D/O Sh. Prithipal Singh
R/© Main Road Digiana Camp near Pawan Electronics Co. Digiana,

Camp, Jammu

vide Notification No. 1070 dated 17.03.2016 has been declared as
Absolute/Final.

By Order } .
— (/"” 11~619
(Mohammad Yasin Beigh)
Joint Regfstrar (Admn.)

No: .0A 05‘%& 6[//Q9Dated: S — 0/ 207

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu. '
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. :
6. Ms. Manpreet Kour, Advocate.

...... for information and necessary action.

o A

\/"/: .
~1° \\/0"/,ﬁ
Joint Redfistrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k ok

NOTIFICATION

No: [/y=>y Dated: |S-1-19

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neha Salaria
D/O Sh. Naseeb Singh
R/O Krishna Nagar, Kartholi, Dyansar, W.No.6, Tehsil Bari-

Brahmna, Distt. Samba
vide Notification No. 553 dated 02.08.2016 has been de_clared as
Absolute/Final.

-

(Mohammad )Yasin Beigh)

Joint Re%trar (Admn.)

No: ~S>-’O§5—S®J‘LPDated: N e |

By Ord .
y Order m/ﬂmo\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Samba.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Neha Salaria, Advocate.

......for information and necessary action.

~

N w—a19
Joint Registrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -
% %k ¥

NOTIFICATION

No: Iy>>» Dated: 1s—-01->0/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Jagpreet Kour
D/O Sh. Avtar Singh
R/OrWard No.17, Police Line, Jammu

vide Notification No. 1120 dated 17.03.2016 has been declared as
Absolute/Final.

By Order .
(Mohammad Yasin Beigh)
Joint Regfstrar (Admn.)

No: 5\QOU?"5))LP Dated: _|S —01-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '

6. Ms. Jagpreet Kour, Advocate.

...... for information and necessary action.

T

)
Joint Redgistrar (Admn.)




S

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: /¢32- Dated: /S-/— 26/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akshaydeep Singh
S/O Sh. Anoop Singh Jasrotia
R/OrH.No.25/2, Sector-C, Sainik Colony, Jammu

vide Notification No. 37 dated 07.04.2016 has been declared as
Absolute/Final.

By Order :
| J"‘mc\

—) -
(Mohammagd Yasin Beigh)
Joint Registrar (Admn:)

No: JQOW'((G/ZI Dated: /L,/P)a/Q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Akshaydeep Singh, Advocate.

...... for information and necessary action.

e

K"’ .
Joint Registrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok %

NOTIFICATION

No: /43l Dated: /S-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Angad Singh
S/O Sh. Karanjit Singh
R/O Plot No.46, Sector-10, Nanak Nagar, Jammu

vide Notification No. 38 dated 07.04.2016 has been declared as
Absolute/Final.

By Order . o
~ - . \0°
(Mohammad Yasin Beigh)*
Joint Registrar (Admn.)

No: 52055/L/('7/L70 Dated: /S-0/- }0/@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Angad Singh , Advocate.

...... for information and necessary action.

P

- -
Joint Registrar (Admn.) \o 1 0’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION
No: [Li20 Dated: /C-)-/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shaikh Arshad Habeeb
S/0 Habib Ulah Shaikh
R/O Ajar, W.No.6, Green Land Colony, Tehsil & Distt. Baramulla

vide Notification No.547 dated 02.08.2016 has been declared as
Absolute/Final.

By Order . P "'//\C;

~
(Mohammgd YVasin Beigh) \\/0\
Joint Registrar (Admn.)

No: 520,29"’?’[//5? Dated: /S (- (9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Shaikh Arshad Habeeb, Advocate.

...... for information and necessary action.

, N
Fanin \—o1—19
oint Rey trEr (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /129 Dated: /z -0/ -20/%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Amit Gupta
S/O Sh. Naresh Kumar Gupta
R/O Ward No.9, Hira Nagar, Kathua

vide Notification No. 591 dated 29.09.2016 has been declared as
Absolute/Final.

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
isesue of Government Gazette.
President, Bar Association, Kathua.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Amit Gupta, Advocate.
...... for information and necessary action.

o~

- G

Joint Reglgtrar (Admn.)\Q ol H
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seciion 58 of the Advocates Act, 1961)
* Ok ¥

NOTIFICATION

No: /428 Dated: /[S—=0/- >0/3

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shivani Rajput
D/O Sh. Sudarshan Singh
R/O*Barwal (kathua), Mohalla Tariwala, Tehsil & Distt. Kathua.

vide Notification No. 333 dated 06.06.2016 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Beigh)\0 ~

Joint R‘eg'ﬁ\r (Admn.)
No: $£0/7 - 2~-7/L{7 Dated: AS-0/. 20/% .,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kathua.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6.  Ms. Shivani Rajput, Advocate.

...for information and necessary action.

Joint Registrar (Admn. )‘Q"(3

-
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A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

B

NOTIFICATION

(U227 Dated: /&

_0/ =9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rohit Gupta
S/O Sh. Subash Chander Gupta

R/O-D.C Colony Bhawani Nagar B-Block near 16-B (‘?uch'l Sm;m
D.Co. Talab Tillo, Jammu

vide Notification No. 08 dated 07.04.2016 has been declared as
Absolute/Final.

By Order

~)

. Nt
(Mohammad Yasin Beig!:)

Joint R;e/z}/%trar (Admn.)
|

No:f}?é’”%/q/ug Dated: (S ~01—|

Copy forwarded to the: -

1.
2,
3.

4,
5

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi. :
Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

website.

Mr. Rohit Gupta, Advocate.

President, Bar Association, J&K High Court, Jammu. . .
In-Charge N.I.C High Court of J&K, Jammu for uploading on the

for information and necessary action.

ey’
Joint Registrar (Admii. )

/

L

o’/

N/\ /

f)f

\o -0l

dl"o?



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /26 Dated: /S-0/—/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Jahangir Ahmad Wani
S/O Sh. Gulzar Ahmad Wani
R/OrShahoora Litter, Bunpora-Opposite Tehsil Office Pulwama

vide Notification No. 752 dated 02.12.2016 has been declared as
Absolute/Final.

By Order BN " 0
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: SVQ?‘!/“(W/C}/C/) Dated: /'f"ﬂ/'/c} -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Pulwama.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Jahangir Ahmad Wani, Advocate.
...... for information and necessary action.

Joint %wmn.) \cS Zo\ A9

o b



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % sk

NOTIFICATION

No: /423  Dated: /S-0/-20/3

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Supriya Chouhan

D/O Sh. Chuni Lal Chouhan

R/O-Bagla Mohra, Jogpur Jakh, Samba

A/P H.No.107, Sec.3, Bhagwati Nagar, Canal Road, Jammu

vide Notification No. 1094 dated 17.03.2016 has been declared as
Absolute/Final.

By Order . .
) o o\
(Mohammad;Yasin Beigh)!O
Joint Regjstrar (Admn.)

No: (5/4&[%’6}3’/(,/9 Dated: AQIJ/V)0/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Supriya Chouhan, Advocate.

...... for information and necessary action.

— N I

Joint Registrar (Admn.)\Q -0l
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: /42t Dated: S-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Intakhab Ahmed

S/O Sh. Abdul Latief

R/O Village Hari, Surankote Poonch
A/P Indra Colony Janipur, Jammu

vide Notification No. 795 dated 12.02.2016 has been declared as
Absolute/Final.

By Order . \9
Vet O f'()\ -

—
(Mohammad Yasin Beigh)
Joint Regjstrar (Admn.)

No: .ﬁq&ﬁ~@2/£ﬂDated: /S - 0/")/(7/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Intakhab Ahmed, Advocate.

...... for information and necessary action.

Soint Reyfstrar (Admn.) 10 -0/ 77




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ko ok

NOTIFICATION

No: /{22 Dated: _£-0/-29/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Anurag Singh
S/0 Prithpal Singh
R/O 9-1deal Enclave, Extn.-3, Trikuta Nagar, Jammu

vide Notification No.786 dated 12.02.2016 has been declared as
Absolute/Final.

By Order ) L .
(Mohammad Yasin Beigh)
Joint Rjgistrar (Admn.)

No: Z)/‘?%"@{/Zf Dated: /X —0/—2¢/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Anurag Singh, Advocate.
...... for information and necessary action.

ok

v

\/"’/

Jg?ﬂ.Rj iStrar (Admn.) W-o\ A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

NOTIFICATION

No: /2> Dated: /-0/—> 0/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Syed Rabia Showkat
D/O Sh. Syed Showkat Hussain
R/O*Sangam near Children Park Boniyar, Baramulla.

vide Notification No. 723 dated 22.11.2016 has been declared as
Absolute/Final.

By Order . .
— wm;\c’

-~
(Mohammagd Yasin Beigh)
Joint Registrar (Admn.)

No: (Zﬁ%(?{jﬁlﬁ? Dated: /5(' 0/* 2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar. Association, Baramulla.
In-Charge N.I.C H|gh Court of J&K, Jammu for uploading on the
website.
6. Mr. Syed Rabia Showkat, Advocate.
...... for information and necessary action.

oA

—
Joint Re ar (Admn NG —'0\ C’

—
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

¥R ¥

NOTIFICATION

No: _ Jti> Dated: /t-0/- >0/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohammad Abdullah Shah
S/O Sh. Shabi Ahmad Shah
R/OWagoora, Baramulla.

vide Notification No. 548 dated 02.08.2016 has been declared as
Absolute/Final.

By Order

(Mohamm Yasin Belgh)\() O\
Joint Registrar (Admn.)

No:_g/?@l/”é?/(f?p Dated: /g‘”'f)/” 7/69/7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Baramulla.

5) In-Charge N.I.C ngh Court of J&K, Jammu for uploading on the
website.

6. Mr. Mohammad Abdullah Shah, Advocate.

...... for information and necessary action.

f/

Jomt Reggistrar (Admn. )\O O



HIGH COURT OF JAMMU AN} KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 ol the Advocates Act, {961)
Aok ok

NOTIFICATION

No: / g(V Dated: / C‘;)"" i 20/ L/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Syed Shaziya Lateef
D/O Syed Lateef Fazily
R/O Sofnaman Aglar Shopian

vide Notification No.27 dated 05.04.2018 has been declared as
Absolute/Final.

By Order

/L/(””/ ”’/"//) Dated: ({7~ 7/~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Shopian.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Ms. Syed Shaziya Lateef, Advocate.
...... for information and necessary action.

o A

m—v‘h ...—"""'«“”-

l / /’/a - Pl o - )

Jomt Reg:}?rar (Adrmin.) { ,.(3\’\0]
v/ G




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council un'd‘(fr_‘Seciion 38 of the Advocates Act, 1961)

NOTIFICATION

No: /S’f:zf Dated: f(/ = (i~ 2(”/(7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Msg. Danishta Gulzar
D/Q Gh. Mohammad Bafanda
R/0O Vidday, Srigufwara, Anantnag

vide Notification No.07 dated 05.04.2018 has been declared as
Absolute/Final.

—
(Mohamimad Yasin Beigh)
Joint Registrar (Admn.)

No: //5/ 5}[}7 """ Ca) (,///L/,/) Dated: /‘/:’/)“ (1’/‘ T :)/(/r/')'

By Order k/ \/—r’//o’c)/fgh 9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Msg. Damishta Gulzar, Advocate.
...... for information and necessary action.

oA

~ /

' T 0 fd'/}o7
Joint Reglstrar (Admn.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /552 Dated: /G- ¢/~ Dei’5.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Danish Nabi

S/o Gh. Nabi Parray

R/o Ugjam, Dialgam Anantnag

A/P Igbal Abad Lane No.4 Sector, Bemina Srinagar

vide Notification No. 1531 dated 03.03.2018 has been declared as

Absolute/Final.
By Order - —
. 5\
(Mohammad Yasin Beigh)
Joint %§trar (Admn.)

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jamm
4. u for publication in the next issue of Government Gazette.
4. President, Bar Association, J&K High Court, Srinagar.
5. In-Charge N.I.C High Court of J&K, Jammu for upioading on the
website.

6. Mr. Danish Nabi, Advocate.

L for information and necessary action.

) s
- QB“‘/' “ 5o a9
Joint Registrar (Admn.)

v S’//




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising pewers of Bar Couucil under Section 58 of the Advorates Act, 1961)

NOTIFICATION

No: ,;);1 Dated: / (‘?'“" of~ 2ol 9 -

Prowsnonal admission as an Advocate, granted under the

Advooates Act, 1961 in favour of:

Mr. Farooq Ahmed Khan
5/Q Ali Mohammad Khan
R/O Kursoo Raj Bagh Near Masjid Musaib Srinagar

vide Notification No.463 dated 03.07.2018 has been declared as

Absclute/Final.

By Order | \ > d-{’xg‘é%’;fﬂ <

"y s
(Mohammad Yasin Beigit)
Joint Reg strar (Admn.)

5/ ?— -

; '&/; e g’ ) I N N ™
No: 72 /&% =7 ’3/5 i Dated: [ ¢/ Jpir.

Co'py forwarded to the; -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for rui hc‘ation in the ne
‘issue of Government Gazette.

—-f..... Precident-BarAsscaiation. J&K High € Court, brlnagdr

5. In-Charge N.I.C High Court G. . “wy for uploading on the
websits. .

3. My, iy rona Ahmed Khan Advocate. e e e s

F S I &SP S S [T S
Lforntormation and necessary aotion,

e

oo A
v.«r'm

.

_..4"‘“

Joint F’ﬁg UM (hd!* 1)

e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /S5 Dated: /&-¢/- 2¢i9.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr, Naseer Ahmad Parey
S/0 Mohd Akbar Parey
R/Q Andergam Parrey Mohaila Teh. Pattan, Baramulla

vide Notification No.1572 dated 05.03.2018 has been declared as
Absolute/Final.

. —
By Order k 1 A
y . PPt A | O’
(Mohammad Yasin Beigh)
Joint Reg/i' trar (Admn.)
S e

T e Ay L Do N
No: (5 “7¢/ 2/ 7/@.? Dated: /(" (/" A<y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulia.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Nascer Ahimad Parey, Advocate.
...... for information and necessary action.

o B

- a
7y — '"/“-Oc’)f "//

Joint Regfistrar (Admn.

—



HIGH COURT OF JANMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocaies Act, 1961)
o I

NOTIFICATION

-

No: /557 Dated: (& 2077

Provisicnal admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Baseerat Ul Ain
D/O Nazir Ahmad Wagay
R/O*Ganowpora Arshi Shopian

vide Notification No. 542 dated 07.08.2018 has been kdec!ared as
Absolute/Final.

By Order

Joint Registrar (Admn.)

-

No: /> 77—/ / ' Dated: S5 -/ Dp

Copy forwarded to the: -

Principal District and Sessions Judge,Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Shopian.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Ms. Baseerat Ul Ain, Advocate.
...... for information and necessary action.

o bhwh =

o

st
Joint Rv? strar (Admn.)

//
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k Kk ok

NOTIFICATION

No: \san Dated: D—\\\\t\m\q\

LA

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Gaurav Sharma
S/O Sh. Vinod Kumar Raina
R/O 105,Sector 4 Marble Enclave Trikuta Nagar Jammu

vide Notification No. 1552 dated 03.03.2018 has been declared as
Absolute/Final.

By Order . :
y Order m‘?

U BN
(Mohammdd Yasin Beigh)

Joint Registrar (Admn.)

No: SL{M’&—E}!?I*{QDated: 3\\ \\l‘\}o\(\

Copy forwarded to the: -

Principal District and Sessions Judge,Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
Mr. Gaurav Sharma, Advocate.

...... for information and necessary action.

R bhowd=

®

. /‘/0%7{‘,,3

Joint Relgistrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: _\Sag Dated: 'l\\\\fxs \9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neha Mahajan
D/O Vaishno Dass Gupta
R/O A/d, Gandhi Nagar Jammu

vide Notification No.1614 dated 05.03.2018 has been declared as
Absolute/Final.

By Order o -
" . \0 /0\/\3
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: § 9'3"&0*62';'/1? Dated: __“)Q\_‘\\ x\’"\m\‘!ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5] In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Neha Mahajan, Advocate.

...... for information and necessary action.

i
Soint Regidférar (Admn.) \ O



\C‘l\‘%ﬁ o
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

* ok ok

NOTIFICATION

No: \&as”  Dated: 21 \\\naia

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mvr. Pritam Singh
S/O Attar Singh
R/O H.No.72, Camp Gole Gujral Road Munshi Chak Talab Tillo

Jammu

vide Notification No. 1598 dated 05.03.2018 has been declared as
Absolute/Final.

By Order

- b J—Vﬂi«‘ g ’ cf
(Mohammad Yasin Beigh)
Joint %@ar (Admn.)

No: StD726-7 ‘"‘7//«1? Dated: _D.\ \\\\D’n\ M

Copy forwarded to the: -

Principal District and Sessions Judge,Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Pritam Singh, Advocate.

...... for information and necessary action.

OoORRMLON~

&

//,

o =0
Joint Registrar (Admn.)
/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& ¥ Xk

NOTIFICATION

No: 409 Dated: //- 0/ 20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Narinder Kour
D/O Sh. Satpaul Singh
R/O Near Army Gate Bandhu Rakh, Kunjwani Jammu

vide Notification No. 1620 dated 05.03.2018 has been declared as
Absolute/Final.

By Order
“ \/J —’U ‘/‘C)
—
(Moha d Yasin Belgh)
Joint Reggistrar (Admn.)

No: g/-'y’ﬂﬁfﬁg;/é/bated: [}t 20/4 _

Copy forwarded to the: -

Principal District and Sessions Judge,Jammu.
Secretary, Bar Council of India, New Deihi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. |
Ms. Narinder Kour, Advocate.

...... for information and necessary action.

abbwbN=

o

. a1

Joint Re/g strar (Admn. )
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" HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % X%

NOTIFICATION

No: /sagn Dated: Dﬂ\\‘\'\\%\q\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Meera Bangotra
D/O Sh. Mohinder Paul
R/O Rajwal.P.O. Kaleeth Tehsil Akhnoor Distt Jammu

vide Notification No. 1579 dated 05.03.2018 has been declared as
Absolute/Final.

By Order b M/m

—~ ¢
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: 5‘1&@@%@/{? Dated: O\ ‘\\\\\Qm\“ﬂ;

Copy forwarded to the: - -

Principal District and Sessions Judge,Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '
Ms. Meera Bangotra, Advocate.

...... for information and necessary action.

PN =

o

LY /"‘

- - / o

- 758 o)1
Joint Registrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

& ok %k

NOTIFICATION

No: /§?Q/ Dated: 'D-\\\\%\q\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Karan Pandoh
S/0O Sh. Virender Pandoh
R/O Ward No.8 Muslim Mohalla Reasi

vide Notification No. 1862/ dated 15.03.2018 has been declared as
Absolute/Final.

By Order
y \/‘/\ (6‘ \ﬂ
~

(Mohammagd Yasin Be|gh)
Joint R‘? istrar (Admn.)

No: S G426 7-~’7'§7}~’%ated: g\‘\x\\%\ﬁ

Copy forwarded to the: -

Principal District and Sessions Judge,Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Reasi.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Karan Pandoh, Advocate.
...... for information and necessary action.

S e

o

/c)

) 09 @l
Joint Registrar (Admn.)
<



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok

NOTIFICATION

No: /Y3S  Dated: [7-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

M. Daljit Singh Sasan
S/O Sh. Puran Singh
R/O Ward No.1 Street No.5 Jawahar Nagar Kathua

vide Notification No. 1789 dated 14.03.2018 has been declared as
Absolute/Final.

By Order .
V" 29~ Zo)19

(Mohamm asin Beigh)
Joint R gﬂrar (Admn.)

No: ,S}%'Ll*’)f/L/ODated: /2 -0/-20/9

Copy forwarded to the: -

Principal District and Sessions Judge,Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Kathua.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '
Mr. Daljit Singh Sasan , Advocate.
...... for information and necessary action.

o 0D =

o

\/—"/ |q

Ty
Joint Re |strar (Admn. )



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k sk

NOTIFICATION

No: /Z/oz Dated: //- 0o/~ %/Q/\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Pawan Kumar
S/O Sh. Jagdish Nath
R/O Diansar Bari Brahmna Samba

vide Notification No. 1894 dated 16.03.2018 has been declared as
Absolute/Final.

By Order | V “”'/Gl/‘ﬁ

— 0 Q\ -
(Mohammad Yasin Beigh)
Joint Rjéijtrar (Admn.)

No: 97f7-42/4/90ated: [/-0/- 20/9

Copy forwarded to the: -

Principal District and Sessions Judge,Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Samba.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Pawan Kumar, Advocate.
...... for information and necessary action.

=) %\?
Joint Regtstrar (Admn.) ©F~

o Lb =

o



\ARY
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K ok

NOTIFICATION

No: /S6S5 Dated: /& ~ o0/~ Yo [<7

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Arun Pratap Singh
S/O Sh. Kulbhushan Singh

R/O Bhalwal’s Cottege W.NO.64 Lane No.2 Block Roop Nagar

Enclave Jammu

vide Notification No. 451 dated 02.07.2018 has been declared as
Absolute/Final.

By Order ' T
ram K \/.j U O\ ~U \(
(Mohammad Yasin Beigh)
Joint Rjgistrar (Admn.)
gt

No: /6076&6?//Zﬁ Dated: /=0 /) — D

'9

Copy forwarded to the: -

Principal District and Sessions Judge,Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Arun Pratap Singh, Advocate.
...... for information and necessary action.

oD~

o

S YL

/“,.
Joint Refistrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* k %k

NOTIFICATION

No: [S&6U. Dated: /&/-0/- 2014 .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mufrooza Altaf
D/O Sh. Mohd Altaf Mir
R/O Drangbal Pampore Pulwama

vide Notification No. 13 dated 05.04.2018 has been declared as
Absolute/Final.

By Order : .
I g9
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: /60 é°/7JZ</ZP Dated: /67“ a/ 20\7'(?
>

Copy forwarded to the: -

Principal District and Sessions Judge,Pulwama.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association,Pulwama.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
Ms. Mufrooza Altaf, Advocate.
S for information and necessary action.

ahRbsrON=

o

)’
Joint Registrar (Admr.)
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\ 3 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok &

NOTIFICATION

No: /384 Dated: //. /- 20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Irfan Rashid Mir
S/O Sh. Abdul Rashid Mir
R/O Kachan Ganderbal Wani Mohalla Ganderbal

vide Notification No. 553 dated 07.08.2018 has been declared as
Absolute/Final.

By Order VJ/O‘ U‘(\O‘

(Mohamm d Yasin Beigh)
Joint Rj%ls)*ar (Admn.)
No: S/4 Qé,g‘//éf Dated: _//» /. /9

Copy forwarded to the: -

Principal District and Sessions Judge,Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Ganderbal.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Irfan Rashid Mir, Advocate.
...... for information and necessary action.

abhbhown=

o

— :
Joint R ‘is;:/ar(’Admn.) 09-0(-19



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k k

NOTIFICATION

No: /S€2 Dated: [B8-0/-2019

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Mohd Yahaya
S/0 Syed Mohd Ashraf
R/O Nai Sadak Habba Kadal Srinagar

vide Notification No.485 dated 10.07.2018 has been declared as
Absolute/Final.

By Ord y
y Order . b \/"f/ﬂ‘,o\ -9
(Mohammad Yasin Beigh)
Jointj@strar (Admn.)

No: /505/%‘5§/Cﬂ Dated: /6/— o/~ 2-043 <

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, J&K High Court, Srinagar.

) In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Syed Mohd Yahaya, Advocate.

...... for information and necessary action.

T

) . QJQ\ -
Joint Registrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k %

NOTIFICATION

No: [§6> Dated: /0-(- Zolq

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudasir Ahmad Nengroo
S/O Sh. Gh Mohd Nengroo
R/O Vovidee Pora Sursuna Yaripora Kulgam

vide Notification No. 1901 dated 16.03.2018 has been declared as
Absolute/Final.

By Order L
—7" 1 —
(Mohammad Yasin Belgh)o 3"6’ ,q
Joint Rf?ﬂ/strar (Admn.)

No: / 6 0576~ é”),/w Dated: /6~ o/- 2<;1q

Copy forwarded to the: -

Principal District and Sessions Judge,Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Kulgam.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Mudasir Ahmad Nengroo, Advocate.
...... for information and necessary action.

aobbhon =

o

i //Ci

N q -0
Joint Rggistrar (Admn.)
/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ¥ ok

NOTIFICATION

No: |§&/ Dated: [§- 01~ 20/G

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rayees Ahmad Khanday
S/O Sh. Manzoor Ahmad Khanday
R/O Nepora Bumthan Anantnag

vide Notification No. 1593 dated 05.03.2018 has been declared as
- Absolute/Final.

By Order

(Mohamma Yasin Belgh)

Joint Regigtrar (Admn.)
>~

/,GQQQ--fJ“/L/ Dated: [&-0/ '“)/0\5,7

Copy forwarded to the: -

Principal District and Sessions Judge,Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, Anantnag.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Rayees Ahmad Khanday, Advocate.
...... for information and necessary action.
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""3// rol”9
Jomt R glstrar (Admn. )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

¥ %k ok

NOTIFICATION

No: [s&)/ Dated: /p-o0/- 2o/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mehraj Ud Din
S/O Sh.Muhammad Shafi Chopan
R/O Brinty Batpora Dialgam Usman Anantnag

vide Notification No. 16 dated 05.04.2018 has been declared as
Absolute/Final.

By Order - 9
\"’\ 09 ~ol”

(Mohamm Yasin Beigh)
Joint Re/g strar (Admn.)

No: /‘45)//5"95//5/) Dated: /0)—0a/ 20/ 4

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.I.C High Court cof J&K, Jammu for uploading on the
website.

6. Mr. Mehraj Ud Din, Advocate.

...... for information and necessary action.

Joint Redistrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* ok ok

NOTIFICATION

1§40 Dated: /8- - 20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Tabassum Rasool
D/O Sh. Gh Rasool Anchari
R/0*Umar Colony —B Lane 3 Lal Bazar Srinagar

vide Notification No. 1871 dated 15.03.2018 has been declared as
Absolute/Final.

By Order

, 1A
) . v O\’a‘ q
(Mohammdd Yasin Beigh)
Joint Rjé@'ar (Admn.)

No: /4026 ‘/7)///Cf) Dated: /0~ 0/ D07 5/3

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Tabassum Rasool, Advocate.

for information and necessary action.

N /.'/
— ——5q-¢1719
Joint I‘?/ igtrar(Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: /Xﬁ?f Dated: [§-0)- 2015,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Javaid Ahmad Mir
S/O Sh. Nazir Ahmad Mir
R/0 Bugroo Khan Sahib Mir Mohalla Budgam

vide Notification No. 1857 dated 15.03.2018 has been declared as
Absolute/Final.

By Order |

(Mohammad Yasin Beigh)
Joint Rggistrar (Admn.)

No: /60771"’“3;/[/ Dated: /&~ 07— 7/0/(? ,

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Budgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Javaid Ahmad Mir, Advocate.

...... for information and necessary action.

.

Joint Registrar (Admn.)




W
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

e

No: /5 << Dated: /<o /- D07

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Masheer Ul Haq
S/0 Sh. Mujtaba Ahmad Masoodi
R/O Tragpora Rafiabad Baramulla

vide Notification No. 481 dated 10.07.2018 has been declared as
Absolute/Final.

By Order

(Mohamm Yasin Belgh)
Joint Riz;,t}r (Admn.)
No: /éécl"l’“%//p Dated: /& — o/~ 94’(/9”

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Masheer Ul Haq, Advocate.

...... for information and necessary action.

‘/'/\/.- ,,.,{
istrar (Admn.) Q’ ° (7

"

o



w7

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: (557 Dated: /s- ¢/-0¢ (<.

Provisional admission as an Advocate,'g_ranted under the
Advocates Act, 1961 in favour of:

Mr. Naveed Naseem
S/0 Sh. Nazir Ahmad Wani
R/ Naira, Para Mohalla Pulwama

vide Notification No. 529 dated 10.07.2018 has been declared as
Absolute/Final.

By Order .
. bw ,o‘;—al”q

(Mohammad Yasin Beigh)
Joint l}rz"cgstrar (Admn.)
9/’

e e 2 ‘t o jﬁ.—- ~. ‘.’\ —
No: /15 Vi ifated: 1 o7 2 g

Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Pulwama.
5

In-Charge N.I.C H|gh Court of J&K, Jammu for uploading on the
website.

6. Mr. Naveed Naseem, Advocate.
...... for information and necessary action.

» \4
Jg;’t Re strar (Admn )ﬁ Cj



\Gb\“ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok ok

NOTIFICATION

No: /s¢6 Dated: /&- /- 2¢l< .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Qurat Ul Ain
D/O Sh. Ab Hamid Pandit
R/O Syed Hamid Pora, Nawa Bazar Srinagar

vide Notification No. 1594 dated 05.02.2018 has been declared as
Absolute/Final.

By Order | o 0
— b Yl Oq ’0'/, [
(Mohammad Yasin Beigh)
~ Joint Rﬁéis/trar (Admn.)
/ c/‘ oy t") ——/7/4,/’/ Dated: /!f“‘;, (f'&/1~ /’),(:';Z‘(%

-

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5. In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Qurat Ul Ain, Advocate.

...... for information and necessary action.

)
Joint Registrar (Admn?

%{j,w//!q



% \Q)D
A

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No: /s27F  Dated: _/9-/-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bismah Shafi

D/O Mohd Shafi Ahanger

R/O Gojwara, Malik Sahib Srinagar

vide Notification No.1845 dated 15.03.2018 has been declared as

Absolute/Final.

By Order \ -
.\ WIGI
(Mohammad Yasin Beigh)
Joint Re9 strar (Admn.)

-~

No: S209 2 ’QQ/LP'Dated: [8-/-20 /‘;.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Bismah Shafi, Advocate.
...... for information and necessary action.

o

. \/V:;/
Jg;l.t' Regigtrar (Admn.) OQ’C”/’%

12




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k¥

NOTIFICATION

No: [E264 Dated: 18-1-2019

| Provisional admission as an Advocate, granted under the-
Advocates Act, 1961 in favour of:

Mr. Umman Bashir
S/o0 Kh. Bashir ud Din Wani
R/O Wagoora Khawja Mohalla Baramulla

vide Notification No. 1784 dated 13.03.2018 has been declared as
Absolute/Final.

By Order ‘ . _—
~ - ‘/\//'D/O'POI"’C}
(Mohammadd Yasin Beigh)
Joint I?ﬁ istrar (Admn.)

No: S208%- Q')JLPDated (Q-1-2019

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla.
5

In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Unman Bashir, Advocate.

...... for information and necessary action.

Jomt Ij(ﬁ r (Admn.) ﬂ O]’d Ci



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Ok K

NOTIFICATION

No: /S»8 Dated: _/8-/-/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Keshav Singh Slathia
S/O Sh. Kalyan Singh
R/OHouse No0.95, Sector 1-A (East Extn.) Trikuta Naga, Jammu

vide Notification No. 11 dated 05.04.2018 has been declared as
Absolute/Final.

By Order ,

(Mohamm asin Belgh)
Joint R7 istrar (Admn.)

No: 539@/'6)6/L/)Dated: /6 [ - /CL’/

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. ‘

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

" 6.  Mr. Keshav Singh Slathia, Advocate.

...... for information and necessary action.

Jointy istrar (Admn)o /0'( (?

—



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
K ok ok

NOTIFICATION

No: /8o Dated: /2-0/-/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Anam Fatima
D/O Sh. Ali Asghar
R/OrH.No.732, Rajput Ground Near D.P.S. Shahidi Chowk, Jammu

vide Notification No. 06 dated 05.04.2018 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Belgh)
Joint R/eéstrlar (Admn.)
No: $38/022 /UL Dated: /2 -0/ /7

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, J&K High Court, Jammu.

5. in-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Anam Fatima, Advocate.

...... for information and necessary action.

o\ a1

Joint R lstrar (Admn.)

r/_’-



\ae

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 15>§ Dated: 1%--1-20(9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sujata Mattoo
D/O VYictor Mattoo

R/O H.No.106, Christian Colony, Prem Nagar, Backside Eid Gah
Road Jammu

vide Notification No.21 dated 05.04.2018 has been declared as
Absolute/Final. |

By Order /
(Moha m asm Belgh)
Joint R |strar (Admn.)

No: S202Y 'l‘ﬂLPDated: 1%~ 1-20(9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.1.C High Court of J&K, Jammu for upleading on the
website.
6.  Ms. Sujata Mattoo, Advocate.
...... for information and necessary action.

oA

S, '_'O,

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: /€29  Dated: (3./- /%

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rehana Bashir
D/O Sh. Bashir Ahmad Bhat
R/0r Khandipora Ranger Chadoora Budgam

vide Notification No. 585 dated 07.08.2018 has been declared as
Absolute/Final.

—
By Order ’ g
7
(MohamjziYasin Beigh)

Joint Registrar (Admn.)
No: SHE Lho- }géfgated: / P/ / 0}

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, Budgam.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. '

6. Ms. Rehana Bashir, Advocate.

...... for information and necessary action.

' -
) - N~ gq,-o\ q
Joint Redfistrar (Admn.)



f/}(\:\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /S3¢ Dated: /8-/-/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sumeara Rashid Tantray

D/O Sh. Abdul Rashid Tantray
R/OrParnewa, Khan Sahib Budgam

A/P Tengpora Bye Pass Batmaloo Srinagar

vide Notification No. 1590 dated 05.03.2018 has been declared as
Absolute/Final.

By Order

Joint Redfistrar (Admn.)

No: Wgﬁg‘}f’g}@/ﬁﬁ Dated: /15)(//\/2/) /9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Sumeara Rashid Tantray, Advocate.

...... for information and necessary action.

gﬂ/ -5l
Jomt/?; strar (Admn. )

o B



N4

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: _/So2 Dated: J7-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Bisma Ahad
D/O Sh. Abdul Ahad Mir
R/O*Habba Kadal, Tehsil Khas, Distt. Srinagar

vide Notification No. 802 dated 16.08.2017 has been declared as
Absolute/Final.

By Order : -
— _k/\f?/'/o/(?"‘o-l /‘q
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

5\2)’&5?*?" ﬁgq//ﬂ/)Dated: [F-0/-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Bisma Ahad, Advocate.

...... for information and necessary action.

-~ k_/v
Joint R/eélstrar (Admn ) ,/] 0)

—

g



\\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

¥ %k

NOTIFICATION

AY)a Dated: /Z-0/- 20/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arif Ahmad Shah
S/O Sh. Abdul Rashid Shah
R/O*Mirpora, Lar, Ganderbal

vide Notification No. 769 dated 16.08.2017 has been declared as

Absolute/Final.

No: ©265%-58 )LPDated: /T-0/-20/5

By Order

’—1 . ('
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

u

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Ganderbal.

5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Arif Ahmad Shah, Advocate.

for information and necessary action.

A

- o
istrar (Admn.)

—



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% % ok

NOTIFICATION

No: _(So0 Dated: 13- 61->019

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mudaser Ali
S/O Sh. Ali Mohmad Bhat
R/O*Tulla-Mulla, Mesherpora, Ganderbal

vide Notification No. 865 dated 18.08.2017 has been declared as
Absolute/Final.

By Order

/:‘/-/'
(Mohamm asin Beigh)
Joint péﬁtrar (Admn.)

No: 526479-52 [P Dated: |73-/- |9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Ganderbal.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Mudaser Ali, Advocate.
...... for information and necessary action.

oA

R )Oq ,d|'/‘7

Joint Registrar (Adimn.
o



.‘ \317/
Y HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 1499 Dated: /9-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rajeshwar Singh Sumbria
S/0O Sh. Puran Singh
R/O H.No.6/7, Sector-3, Extn. Trikuta Nagar, Jammu

vide Notification No. 914 dated 19.08.2017 has been declared as
Absolute/Final.

By Order .
/
— il OC\rO\"\ﬂ
(Mohammad Yasin Beigh)
Joint Rﬁéistrar (Admn.)
>

—

No: S26U1-Ub[CP pated: _[1-01- 2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Rajeshwar Singh Sumbria, Advocate.
...... for information and necessary action.

! : /
—~ A //q\éo\’\ﬂ

Joint R?ﬁis rar (Admn.) @
/ -

o s



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /ta§ Dated: /?/9/~M/7

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Hilal Ahmad Bhat
S/O Sh. GhulamNabi Bhat
R/O Sari Warpora, Dilshad Mohalla, Tehsil Pattan, Distt. Baramulla

vide Notification No. 1374 dated 29.12.2017 has been declared as
Absolute/Final.

By Order . k_/«f’"qﬂq//f’\*ﬂ

(Mohammagd Yasin Beigh)
Joint Registrar (Admn.)

No: S363S- t/(')/MDated: f}l"‘O//D/Ofe

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulia.

5 In-Charge N.1.C High Court of J&K, Jammu for uploadlng on the
website.

6. Mr. Hilal Ahmad Bhat , Advocate.

...... for information and necessary action.

N

o

P T

-

g

Joint%ﬁtrar (Admn.) ¢4 <119



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* k ok

NOTIFICATION

lyg 2 Dated: /2 - po/-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Riaz
S/O Sh. Riaz Ahmad
R/O-Maisuma Chanapora beind Electric Receving Station, Srinagar

vide Notification No. 1219 dated 06.12.2017 has been declared as

Absolute/Final.
By Order ' -
‘ A Q’
~— " b o \/-%; l
(Mohammad Yasin Beigh)
Joint Rj;/js/tfar (Admn.)

No: 556)-5%35{/&/7 Dated: _| 2 -0/~ 20/

Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President,

Bar Association, J&K High Court, Srinagar.

In-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.

Mr. Danish Riaz, Advocate.

for information and necessary action.

-
VT 0a al-1q

~y -
Joint Registrar (Admn.)

0
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % ok

NOTIFICATION

996 Dated: /9-0/-20/%

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Younis Hamid
S/O Sh. Ab Hamid Digoo
R/OrGhat Mohalla, Kakapora, Pulwama

vide Notification No. 1327 dated 12.12.2017 has been declared as

Absolute/Final.

By Order

— b Mw/ﬂ’\q
(Mohammad Yasin Beigh)
Joint Rjgis/trar (Admn.)

No: gbé&b"'lg/c’pDated: [F- 0/~ Ro7F

Copy forwarded to the: -

1.
2.
3.

o b

Principal District and Sessions Judge, Pulwama.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President,

Bar Association, Pulwama.

In-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.

Mr. Younis Hamid, Advocate.
for information and necessary action.

—
Joint

- i

. \/\/y"olg);a'—‘

Reggistrar (Admn.)
7

19



\0

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok

NOTIFICATION

No: 1¢/9s Dated: [#-0/->0/9

Provisional admission.as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saima Bashir
D/O Sh. Basher Ahmad Shah
R/O"Shah Mohalla, Pandach, Ganderbal

vide Notification No. 1291 dated 08.12.2017 has been declared as
Absolute/Final.

By Order

(Mohamma Yasin Belgh)
Joint Registrar (Admn.)

No: S26/7 /}Z/LP Dated: /? -0/ - )’W,j

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Ganderbal.
in-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. '
Ms. Saima Bashir, Advocate.
...... for information and necessary action.

~ " /' ('.
Joint Régistrar (Admn. )



g
\O
‘ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok ok

NOTIFICATION

No: _ /Y94y  Dated: _/7-0/-20/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Amina Doonu
D/O Sh. Ab Gani Doonu |
R/O Firdous Colony, H.No0.346, Bemina, Tehsil & Distt. Srinagar

vide Notification No. 1373 dated 29.12.2017 has been declared as
Absolute/Final.

By Order ‘
(Mohammag Yasin Beigh)

Joint Re%z:tr}(Admn.)
No: gbé////é/b/) Dated: /7 ”/" /9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Amina Doonu, Advocate.

...... for information and necessary action.

. /
—1 -

— 1
Joint Redistrar (Admn.)oq/al C?



\°
- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

* %k 3k

NOTIFICATION

No: /Y92 Dated: /9-/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Vineet Sharma
S/0 Sh. Rakesh Kumar
R/O Village Jandrore, P.O Choki, Ramnagar, Udhampur

vide Notification No. 1334 dated 12.12.2017 has been declared as
Absolute/Final.

By Order o A
— i A

(Mohammgad Yasin Beigh)
Joint %};i}trar (Admn.)

No: Lg}éOf’/O/LP Dated: /7 -Ol-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Udhampur.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Vineet Sharma, Advocate.

...... for information and necessary action.

8]

Joint Regfstrar (Admn.)



-
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Cou11c11 under Section 58 of the Advocates Act, 1961)

No:

* %k ok

NOTIFICATION

IUgo. Dated: 17-(-19

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sonika Malhotra
D/O Sh. Som Nath

R/O Upper Indra Nagar back side of Station Petrol Pump,
Udhampur (Village) Dallah Domali Chowk).

vide Notification No. 1057 dated :27.03.2017 has been declared as

Absolute/Final.
By Order
- (/‘//\
(Mohamm d Yasin Belgh)
Joint Rjét!ar (Admn.)
No: > S'c\a\“eoq\\’PDated: |7- 1-19

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Udhampur.

Secretary,
Manager, Government Press, Jammu for publication in the next

Bar Council of India, New Delhi.

issue of Government Gazette.

President,

In-Charge N.I.C High Court of J&K, Jammu for uploading on the

website.

Bar Association, Udhampur.

Ms. Sonika Malhotra, Advocate.

for information and necessary action.

a0

Joint Rzéﬁtrar (Admn.)
S

OC\/O



™

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: _ 149/ Dated: _/3-0/-/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Fancy Mohmood
D/O Sh. Gulam Mohd Bhat
R/0 Tarigam, Devsar Kulgam.

vide Notification No. 1223 dated 06.12.2017 has been declared as
Absolute/Final.

By Order

(Mohammag Yasin Beigh)
- Joint Regfistrar (Admn.)

No: §}565/%9/LP Dated: /\?"0/"/?

Copy forwarded to the: -

1.
2.
3.

4,
5

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Kulgam.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. |
Ms. Fancy Mohmood, Advocate.
...... for information and necessary action.

el e

Joint Registrar (Admn.)



2

N\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

% k%

NOTIFICATION

[UYF0 Dated: /Z-0/- 20/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Syed Aabid Hussain

S/O Sh. Syed Gh. Qadir

R/O Pachahar, Rajpora, Pulwama
A/P Nadir Gund, Peer Bagh, Srinagar.

vide Notification No. 1348 dated 12.12.2017 has been declared as
Absolute/Final.

No: 535(9? - q);/ Dated: / ? ~0/ ~-->ﬁ/(7

By Order

Joint Regjstrar (Admn.}j

Copy forwarded to the: -

1.
2.
3.

o b

Manager,

Principal District and Sessions Judge, Srinagar.
Secretary,

Bar Council of India, New Delhi.
Government Press, Jammu for publication in the next

issue of Government Gazette.

President,
In-Charge
website.

Bar Association, J&K High Court, Srinagar.
N.1.C High Court of J&K, Jammu for uploading on the

Mr. Syed Aabid Hussain, Advocate.

for information and necessary action.

Joint Registrar (Admn.)?



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ X

NOTIFICATION

No: 469 Dated: 13 01 2014

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sidharth Singh Pathania
S/O Sh. Sursewak Singh Pathania
Ward No.3, Mohalla Chohatta, Samba.

vide Notification No. 901 dated 13.02.2017 has been declared as
Absolute/Final.

By Order
PP ol

(Mohamma Yasin Belgh)
Joint Rﬂ strar (Admn.)

No: 52581 Q(O)LVDated I7-01-2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Samba.

9 in-Charge N.1.C High Court of J&K, Jammu for uploadlng on the
website.

6.  Mr. Sidharth Singh Pathania, Advocate.

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k k

NOTIFICATION

No: /480 Dated: [7- 0!~ 2>0/7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Syed Zahoor Abasss
S/0O Sh. Syed Javid Abas
R/O Chichoo Mohalla, Takia Magam, Kokernag, Anantnag.

vide Notification No. 1345 dated 12.12.2017 has been declared as
Absolute/Final.

By Order . —
Mk’@’q /G'\/H

2 °
(Mohammagd Yasin Beigh)
Joint Registrar (Admn.)

No: 555:]1§/6’C(’/LP Dated: /?/0//)/@/4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Ccuncil of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.1.C High Court of .J&K, Jammu for uploading on the
website.

6. Syed Zahoor Abasss, Advocate.

...... for information and necessary action.

-

. L d /
s ’ /‘

7 —1 o0 |

Joint Registrar (Admn.) ¢ 7 C}

—

-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /%87  Dated: /7-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Pir Waqar Ahmad
S/O Sh. Sunaullah Pir
R/O+Saiwan Lolab, Kupwara.

vide Notification No. 1247 dated 07.12.2017 has been declared as
Absolute/Final.

By Order .
" 0
(Mohammad,Yasin Beigh)

Joint Registrar (Admn.)

No: \6m55\59"74{/(40 Dated: /IZ~@/' 2—-*0/%l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kupwara.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Pir Waqar Ahmad , Advocate.

...... for information and necessary action.

Joint Registrar (Admn.)
5



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /URHE Dated: _/7-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Furkan Yaqub
S/O Sh. Mohd Yaqub
R/OrHanifiya Colony, Arampora, Sopore.

vide Notification No. 815 dated 16.08.2017 has been declared as
Absolute/Final.

By Order /

/—7 ¢ . dq.—(ﬂ
(Mohammad,Yasin Beigh)

Joint Registrar (Admn.)
V
No: 572563/68/@‘) Dated: /- 0/— 2o/%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulia.

5 in-Charge N.I.C High Court of J&K Jammu for uploading on the
website.

6.  Mr. Furkan Yaqub, Advocate.

...... for information and necessary action.

‘e \/"’:/: ol

Joint Regjﬁr (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising po“ ers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: Y4485 Dated: 3 -0l-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ishfaq Maqbool
S/O Sh. Mohamad Magqbool Shah
R/0 Qasba Lar, Ganderbal.

vide Notification No. 770 dated 16.08.2017 has been declared as
Absolute/Final.

By Order /
\ (\
o b ol Oa\’d\ i
_ (Mohammad,Yasin Beigh)
Joint Regl}&lr (Admn.)

No: 52557 - 6?»)L/7 Dated: |3 -0l- 2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Ganderbal.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Ishfag Maqbool, Advocate.
...... for information and necessary action.

o A

Jomt Registrar (Admn )

—



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seciion 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /Y8» Dated: /Z2-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Syed Iram Vajahat Byhaqi
D/O Sh. Syed Vajahat Hussain
R/OrSheesh Bagh, Illahi Bagh, Buchpora, Srinagar.

vide Notification No. 1054 dated 27.03.2017 has been declared as
Absolute/Final.

By Order

‘ ~ A4
(Mohamimad Yasin Beigh)
Joint Registrar (Admn.)

No: 52557‘/ Z/Z{’/QP Dated: /7 —0 /(- 20//9/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Srinagar.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Syed Iram Vajahat Byhaqi, Advocate.
...... for information and necessary action.

ok

w/"‘%’?

~"
Joint Refistrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k¥

NOTIFICATION

No: 1y8) Dated: 13-01-20)9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aaqib Javeed
S/O Sh. Javeed Igbal Bhat
R/O*Laroo, Kulgam.

vide Notification No. 867 dated 18.08.2017 has been declared as
Absolute/Final.

By Order

g et
Py 26 L_//' V‘/‘%‘
(Mohammagd Yasin Beigh)
Joint Registrar (Admn.)

No: S'@g%’;’)—%@:leated: H~-2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Kulgam.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Aaqib Javeed, Advocate.
...... for information and necessary action.

o

— o o’(-‘OH?

Joint Redistrar (Admn.)
—~



i

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k%

NOTIFICATION

No: 480 Dated: 13-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Mansoor Ahmad Mir
S/O Sh. Habibullah Mir,
R/O*Rung Mohalla, Lashtiyal, Kalaroos, Kupwara.

vide Notification‘No. 1281 dated 07.12.2017 has been declared as
Absolute/Final.

By Order , -
— L./‘ i OQ’CHQ’
{(Mohammagd Yasin Beigh)
Joint Rsz;trar {(Admn.)

No: S’?)S‘),'?L-Bll Ubated: [ -01-201% '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Kupwara.
In-Charge N.1.C ngh Court of J&K, Jammu for uploading on the
website.
6. Mr. Mansoor Ahmad Mir, Advocate.
...... for information and necessary action.

oA

) Q‘«Ul’lol
Joint Registrar ( Admn
1~



N
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: (439 Dated: [19-o0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Firdous Majid Bhat
S/0 Sh. Ab Majid Bhat
R/ Laripora, Kulgam.

vide Notification No. 960 dated 22.08.2017 has been declared as
Absolute/Final.

By Order — 9

(Mohammad Yasm Belgh)
Joint Re%str/ar (Admn.)
/

No: SV})SZ‘”D/G))L%ated: [} -01-2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Kuigam.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Firdous Majid Bhat, Advocate.

...... for information and necessary action.

//"'
1o Q-0 !"‘O]
Jomt Reg trar (Admn. )



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok

NOTIFICATION

No: /474 Dated: 7 -0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sakhi Hassan
D/O Sh. Gh Hassan Karnai
R/O*Nehru Park Boulverd Road, Dalgate, Srinagar

vide Notification No. 853 dated 17.08.2017 has been declared as
Absolute/Final.

By Order —
o Ooro’\/\@i

(mﬁha.mma Yasin Beigh)
Joint Re?gt/nr (Admn.)
No: 8% S’S*QDJLP Dated: |3 -~D[-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Sakhi Hassan, Advocate.
...... for information and necessary action.

o s

gl
.orinjt Re st;ar (Admn.)

—



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ¥ ¥k

NOTIFICATION

No: Y FF Dated: /&-6/- 201G

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Zulaikha Ajaz

D/O Sh. Ajaz Hussain

R/O-Makhdoom Pora Nowshera, Srinagar

A/P Green View Colony, Allochi Bagh, Srinagar

vide Notification No. 1321 dated 12.12.2017 has been declared as
Absolute/Final.

—
(Mohammag Yasin Beigh)
Joint Registrar (Admn.)

No: .S 2 SoS- ’0/(ﬂ)ated: /6 ~a [~ o/,

By Order y
' \ o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
4. President, Bar Association, J&K High Court, Srinagar.
5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the

website.
6. Ms. Zulaikha Ajaz, Advocate.

...... for information and necessary action.

-\ 0q-0l~1
Joint Regigtrar (Admn.)

[/



A

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /424 Dated: _/2-¢/-/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Gazanfar Ali Dar
S/0 Jdala-Udin Dar
R/O Dab, Shalhar, Tehsil Wakura, Distt. Ganderbal

vide Notification No.1356 dated 28.12.2017 has been declared as

Absolute/fFinal.
ey

(Mohamm Yasin Beigh)

Joint Reglistrar (Admn.)
"

No: S&WMJM/[/’ Dated: /‘;2 -0/ —-/@

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Ganderbal.
in-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Gazanfar Ali Dar, Advocate.
...... for information and necessary action.

o

Witk
istrar (Admn. )0 q

=

7"
Joint R7 i



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk %k

NOTIFICATION

No: \Se>_  Dated: t&i\l\ \%\q\

mod

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Adil Hamid Lone
S/0O Sh. Ab Hamid Lone
R/O*Lone Mohalla, Tehsil Pahaloo, Distt. Kulgam

vide Notification No. 23 dated 06.04.2017 has been declared as
Absolute/Final.

By Order k/ de\//\C:‘
) \!
_ (Mohammad Yasin Beigh)
Joint Re%s}ar (Admn.)

No: 2549 7 Dated: _S\\ \\,X%\‘“\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Kulgam.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Adil Hamid Lone, Advocate.

...... for information and necessary action.

Joint Regés/trar (Admn -~ )
v/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: Asay  Dated: 2a|\\np g

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mukesh Kumar Angural
S/O Sh. Gharu Ram Angural
R/Or Chak Tara, P/O Salehar, Tehsil Bishnah, Distt.Jammu

vide Notification No. 76 dated 06.04.2017 has been declared as
Absolute/Final.

By Order

b T
(Mohammad Yasin Beigh)
Joint Re%tr;r (Admn.)

No: -S\((Q—L\&"SB]L*FDated: ‘}\\’ \\\\!\p‘%\q\\

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, J&K High Court, Jammu.

S. In-Charge N.1.C High Court of J&K, Jammu for uploading on the

website.

6. Mr. Mukesh Kumar Angural, Advocate.
...... for information and necessary action.

o \\/C(\(\CW
Joint Re?} trar (Admn.)



HIGH COURT OF JAMMU AN} KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: \S s Dated: 9—\\\\\‘%\‘*\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shahroz Riaz Malik

S/O Sh. Riaz Ul Ghani Malik

R/O*Mohammad Dhampura, W.No.7, H.No.37, Bhaderwah, Doda
A/P H.No.147, Vidhata Nagar, Bathindi, Lape-l, Jammu

vide Notification No. 907 dated 19.08.2017 has been declared as
Absolute/Final.

By Order .
Lr(' PO
m

— - ol
(Moham asin Beigh)
Joint Regisftrar (Admn.)

No: S Uty — 47 I/ZF Dated: \l\ \\\ |&% \9\\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu/Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Bhaderwah. _
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Shahroz Riaz Malik, Advocate.

...... for information and necessary action.

oA

Joint Regigtrar (Admn.)



%4(

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok %

NOTIFICATION

No: \S g Dated: rJn\\\ \%\9\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shivang Tagotra
S/O Sh. Raman Sharma
R/OrH.No0.97, Sector-1, Sanjay Nagar, Jammu

vide Notification No. 904 dated 13.02.2017 has been declared as
Absolute/Final.

By Order
| o
(Moham asin Beigh)
Joint R gﬁar(Admn)
No: S~ 13() CI’/LWDated D~\X\\%\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.1.C ngh Court of J&K, Jammu for upioading on the
website.

6.  Mr. Shivang Tagotra, Advocate.

...... for information and necessary action.

o ’d\/
Joint Registrar (Admn)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No: /<8 Dated: D | ///% (Q\
777

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Divya Bharti
D/O Sh. Kanwar Paul Singh
R/OrVillage Mandliyal, P.O Ramgarh, Samba

vide Notification No. 40 dated 06.04.2017 has been declared as
Absolute/Final.

By Order ,//\c‘
(Mohammad Yasin Beigh)
Joint R@?ﬁtrar (Admn.)
No: S lgahgf%FDated: D///!//f\ﬁ\c/i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. |

4. President, Bar Association, Samba.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Divya Bharti, Advocate.

......far information and necessary action.

. /
ar/('Admn.) \\’{” ‘D\

Joint Regi




P
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: /587  Dated: Q\\\\\‘%\q\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mohd Jameel
S/O Sh. Mohd Sharief
R/O Kallar Kattal, Tehsil Surankote, Distt. Poonch

vide Notification No. 67 dated 06.04.2017 has been declared as
Absolute/Final.

By Order | .
i \/‘/\//'Cg\’/\c\
— Co o\
(Mohammad Yasin Beigh)
Joint F@trar (Admn.)

No: g\(f 224 -3—<%‘\I]I}(PDated: D;\\\\\‘\\%\\Q\)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Poonch.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Mohd Jameel, Advocate.

...... for information and necessary action.

f"/ \Q,]

Joint %ﬁtrar (Admn.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
3

NOTIFICATION

No: \S8¢  Dated: 2uly |nm\oy

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Bilal Ahmad Dar
S/0 Sh. Ghulam Mohi Din Dar

R/Or Kanipora, Kaildar, Tehsil Bagati Kanipora, Distt. Budgam
vide Nctification No. 1379 dated 29.12.2017 has been declared as
Absolute/Final.

By Order

- ‘_/
(Mohammatt-rasin Beigh)
Joint Registrar (Admn.)
.V/‘

No: & &N‘;\l’;/}/md’j Dated: D\\\'\‘ \\r}fr\\q\\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Budgam.

5. In-Charge N.1.C High Court of J&K, Jammu for uploading on the

website.

6.  Mr. Bilal Ahmad Dar, Advocate.
...... for information and necessary action.

~ e
Joint Redistrar (Admn.)f‘,\/Cﬂ ’

Rl




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: /{172 Dated: /é-0/~ 2019,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Mohd Irfan
S/0 Sh. Ghulam Nabi '
R/OrVillage Dharana, Breela,Ttehsil Mendhar, Distt. Poonch

vide Notification No. 914 dated 13.02.2017 has been declared as
Absolute/Final.

By Order -

~0
(Mohammad Yasin Beigh)\\
Joint Registrar (Admn.)

No: gg’zqé“ﬁ//(p Dated: /6~ O e TH (/]/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Poonch.
In-Charge N.1.C High Court of J&K, Jammu for uploading cn the
website.
6. Mr. Mohd Irfan, Advocate.
...... for information and necessary action.

o b

e /'/‘ \ \e‘"(:(‘ f-ta)
Joint th?istrar (Admn.
/ —
T



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k '

NOTIFICATION

No: | €8s  Dated: Qr////%\q\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Imran Akram
S/O Sh. Mohd Akram
R/OrMahore, Reasi

A/P Sidhra Bye-Pass near Masjid, Chinar Enclave, behind Police
Station, Jammu vide Notification No. 949 dated 14.02.2017 has been
declared as Absolute/Final.

By Order
—7 - L/"’J \\ —c(\”‘o)

(Mohammad)Yasin Beigh)
Joint Reg/i%@ (Admn.)

No: S‘lf'l\ob\'] /ZP Dated: \ rx,,(\q

‘ \

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Imran Akram, Advocate.

...... for information and necessary action.

s a4

Jom:thlstrar (Admn. )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok

NOTIFICATION

No: \ Ry Dated: B.\\\‘\)%\q\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Deepanjali Sharma
D/O Sh. Chuni Lal Sharma
R/O~Ward No.17 near All india, Radio Station, Kathua

vide Notification No. 42 dated 06.04.2017 has been declared as
Absolute/Final.

By Order

~ L/“M \\.oi’\%
(Mohammag Yasin Beigh)
Joint Registrar (Admn.)

No: T4 193204 I}l‘V Dated: g_\\‘ \\% \<\)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kathua.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Ms. Deepanjali Sharma, Advocate.

...... for information and necessary action.

Qnt Regidtrar (Admn.) \\’d\/‘ﬂ




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok ok

NOTIFICATION

No: \S > Dated: &\X\\\\M\Q\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Sahil Charak
S/O Sh. Pritam Singh Charak
R/O Lane No.53, Greater Kailash, Jammu

vide Notification No0.934 dated 14.02:2017 has been declared as
Absolute/Final.
By Order (/V -

(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: Slf 194 -9 7/M ,ﬂ Dated: ‘3—\\\\k}S \ D

Copy forwarded to th.e: -

1. Principal District and Sessions Judge, Jammu.

. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Sahil Charak, Advocate.

...... for information and necessary action.

ok

) ot \(\O,
Joint Registfar (Admn. )
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HIGH COURT OF JAMRFU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council underhSecti(m 58 of the Advocates Act, 1961)

NOTIFICATION

No: /s~ Dated: Ll\\\\\‘%g\q\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sanam

D/O Sh. Faqir Mohd

R/OrVillage Hartaryan (Sunari), Udhampur
A/P Ward No.6, H.No.64/C, Jogi Gate, Jammu

vide Notification No. 120 dated 07.04.2017 has been declared as
Absolute/Final.

By Order . —
(Mohammad )Yasm Beigh)
Joint Reg {tﬁr (Admn.)

No: (HS%“QB’} FDated 9\\\ \BK\Q\L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu/Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Udhampur.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Sanam, Advocate.
...... for information and necessary action.

o s

kﬂ/" J\\ G\’”‘q

Jomt Reg)gtrar (Admn )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ %

NOTIFICATION

No: _\ 5@\ Dated: 21 \\\nna,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Ashwani Kumar Banotra

S/0 Sh. Ram Chand Banotra

R/O"Majua Uttami,P.O Raika

A/P H.No.1, Street No.1, Shakti Nagar, Jammu

vide Notification No. 951 dated 14.02.2017 has been declared as
Absolute/Final.

By Order

(Mohammad asin Belgh)
Joint Regiggrar (Admn.)

No: & [t{?"):%WT/}ﬂ)ated: ‘l\\\%mﬂ\a\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Ashwani Kumar Banotra, Advocate.

...... for information and necessary action.

Jf'

PN —
Joint Registrar (Admin. )

/\\0\

‘,(;\ !q\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
% k%

NOTIFICATION

No: /< Se Dated: D\\\\\\\%\q\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saika Bashir
D/O Sh. Bashir Ahmed Khan
R/O*Gopal Pora, Khord, Anantnag

vide Notification No. 1243 dated 07.12.2017 thas been declared 'as
Absolute/Final.

No: $4 176 “‘*8(/&? Dated: 2\ \Y\\T’}g\‘"\‘

o b

By Order , ' T
o L ind
(Mohammadg Yasin Beign)
Joint Regfstrar (Admn.)

—

Copy forwarded to the: - _

1. Principal District and Sessions Judge, Ananinag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Anantnag. :
In-Charge N.I.C High Court of J&K, Jammu for uploadmg on the
website.

6.  Ms. Saika Bashir, Advocate.

...... for information and necessary action.

A T (-9
Joint R 7,' trar (Admn.)
/3




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %

NOTIFICATION

No: /Y%7 Dated: /&-0/-/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rahil Ahmad Shah
S/0 Bashir Ahmad Shah
R/O Tailwani Achabal, Anantnag

vide Notification No.1246 dated 07.12.2017 has been declared as
Absolute/Final.

)

(Mohammag Yasin Beigh)
Joint Registrar (Admn.)

No: 53/35-39/tPvatea: [6-0/- 1%

By Order y )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Anantnag.

5 In-Charge N.I1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Rahil Ahmad Shah, Advocate.

...... for information and necessary action.

Jgi:t Regfstrar (Admn.) |\~ 3 ‘r‘ (?
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: \S g Dated: il\\\\%:,\f'\‘

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Javid Igbal Kumar

S/O Sh. Gulam Rasool Kumar

R/O Brass Khansahib, Budgam

vide Notification No. 1265 dated 07.12.2017 has been declared as

Absolute/Final.

By Order :
(Moham Yasin Belgh)
Joint Registrar (Admn.)

No: SLU'?OJQ/J;CP Dated: ‘L\\\\\\%\C\\ .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Budgam.
in-Charge N.I.C High Court of J&K, Jammu for upioadlng on the
website.
6. Mr. Javid Igbal Kumar, Advocate.
...... for information and necessary action.

oA

[N /
N/’#f/i
el 1/7

Joint Regisfrar (Admn.) Nl ‘,’\c\

yd
/
¢
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
k %k ox

NOTIFICATION

No: \S"\® Dated: '3“\\‘\‘\'}@\@1X

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Attiya Shahid Shapoo
D/O Sh. Shahid Iqgbal Shapoo
R/O"H.No.63, Ward No.8, Iqbal Colony, Bhaderwah, Doda

vide Notification No. 780 dated 16.08.2017 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Belgh)
Joint Regis}&Admn.)
. SL]CE- éb/) PDated: \\\'}7\\0\ "

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Bhaderwah.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. '

6. Ms. Attiya Shahid Shapoo, Advocate.

...... for information and necessary action.

Wﬂ' r
Joint Regisfrar (Admn.) Y ol

¢
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: \S ¥+ Dated: D4\ XD 29

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Irfana Ashraf
D/O Sh. Mohd Ashraf Hajam
R/OrHanjiwara, Bala Firdous Colony, Pattan, Baramulla

vide Notification No. 827 dated 16.08.2017 has been declared as
Absolute/Final.

By Order

v Ma/' — \\ 0! & %
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: gQ/%"é%/l,ﬂDated: ‘)»\\ \\"}p\ﬁ

Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Ms. Irfana Ashraf, Advocate.

...... for information and necessary action. :
" \\rG"' 0)
Joint Regisftrar (Admn.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)

¥ ¥ %

NOTIFICATION

No: /€76 Dated: _2. ] f }%19\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Suhail Ahmad Lone
S/O Sh. Gh Mohd Lone
R/O Dardagud, Devsar, Bonpora, Kulgam

vide Notification No. 888 dated 19.08.2017 has been declared as
Absolute/Final.

By Order
u-/ cj\/"o‘

~ -
(Mohammad Yasin Belgh)
Joint Regisfrar (Admn.)
V

No: S‘({/Sﬁf)-"g")]é'ﬂDated: DL\\'\\‘%\G\‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kulgam.

5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Suhail Ahmad Lone, Advocate.

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /s9s  Dated: 1\\\\\\%\5‘

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Anandita Rattan Anand
D/O Sh. Kul Rattan Anand
R/0r H.No.483, Sec-3, Channi Himmat, Jammu

vide Notification No. 940 dated 14.02.2017 has been declared as
Absolute/Final.

By Order

(Mohammad asin Belgh)
Joint Regigtrar (Admn.)

No: SGlGe-3) };PDated ‘l\\ \\mﬁ\o\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.I.C H|gh Court of J&K, Jammu for uploading on the
website.

6. Ms. Anandita Rattan Anand, Advocate.

...... for information and necessary action.

Jomt Regigtrar (Admn.) \ o'\~




4

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of thg Advocates Act, 1961)

NOTIFICATION

No: \€1\ Dated: 595&333‘7 \O\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in fanur of:

Mr.Khursheed Ahmad Rather
S/O Sh. Farooq Ahmad Rather
R/O*Rather Mohalla, Kanchan Saloora, Ganderbal

vide Notification No. 771 dated 16.08.2017 has been declared as
Absolute/Final.

By Order

— \/W/\A\’\c\

(Mchammad Yasin Beigh)
Joint Regis{rar (Admn.)

No: géﬂ ({0*(157/l~*'ﬂ Dated: Qi ! \ \}%\Qg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for pubiication in the next
issue of Government Gazette.
President, Bar Asscciation, Ganderbal.
In-Charge N.i.C High Court of J&K, Jammu for uploading on the
website. '
6. Mr.Khursheed Ahmad Rather, Advocate.
...... for information and necessary action.

o

Y "”’5"’7:5;\‘3
Joint Regisfrar (Admn.) \\

p
e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k¥

NOTIFICATION

No: \s\>» Dated: O\ ‘\\ \\\%\Cﬁ\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sajad Ahmad Wani
S/O Sh. Gh Mohi Ud Din Wani
R/O*Kresh-Hama, Banpora, Kunzer, Baramulla

vide Notification No. 932 dated 21.08.2017 has been declared as
Absolute/Final.

By Ord : s
y Order mbfm‘q

(Mohammad Yasin Beigh)
Joint Regigtrar (Admn.)

No:S_WBL/"}?/Z:'F Dated: ')‘\\\\‘\%\01‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. ,

4. President, Bar Association, Baramulla.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Sajad Ahmad Wani, Advocate.

...... for information and necessary action.

e

~ -~
Joint Regi rar(Admn.)\"g‘ l

0\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:;

* % ¥

NOTIFICATION

\S 1 Dated: ©-\ \\\%\Q\

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Ul Rashid
S/O Sh. Abdul Rashid Zargar
R/Or Zargar Mohalla, Ichigam, Budgam

vide Notification No. 1233 dated 06.12.2017 has been declared as

Absolute/Final.

By Order

A

(Mohammad asin Beigh)
Joint Regigtrar (Admn.)

No: g‘t”').%ii{}/LV Dated: &\\\\%\QL

Copy forwarded to the: -

1.
2.
3.

4,
5

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.

Manager,

Government Press, Jammu for publication in the next

issue of Government Gazette.

President,

Bar Association, Budgam.

In-Charge N.I.C ngh Court of J&K, Jammu for uploading on the

website.
My. Irfan

Ul Rashid, Advocate.
for information and necessary action.

\(0\/\3

/O\

J/O—I_;It Regigtrar (Admn.) (” 0

1/-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /57y Dated: 1\\\\‘%\6\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aamir Hussain Itoo
S/O Sh. Gh Mohd Itoo
R/O+Jalapora Sonigam, Kulgam

vide Notification No. 1198 dated 06.12.2017 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Beigh)
Joint Regigtrar (Admn.)

No: SR({/'J—'l“lWI//;pDated: ")._\\ \‘\‘%\Cﬁ\

1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kulgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '

6. Mr. Aamir Hussain Itoo, Advocate.

...... for information and necessary action.

T

Jg‘r?t I’Regist ar (Admn.) \\"d\"c\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1S o Dated: 2u|tlnoig

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nida Khan
D/O S. Khalid Farooq Khan
R/O Umar Abad, Sector-B, Peer Bagh, Hyderpora, Tehsil Chanpora,

Srinagar
vide Notification No. 1349 dated 12.12.2017 has been declared as
Absolute/Final.

By Order
(Moham asin Belgh)
Joint Regigtrar (Admn.)
2

No: gk\\\(@&\\‘ugs Dated: D_\\\\%\ﬂ\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading-on the
website.

6.  Ms. Nida Khan, Advocate.

...... for information and necessary action.

_/-/*/
Joint Regigtrar (Admn.) \\—°

/

/ o\""o\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /S Dated: /&/-/~ 2/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Feroz Ahmad Parrey
S/0 Abdul Aziz Parrey
R/O Baghi Sidiq Mohalla Tehsil. Hajin, Bandipora

vide Notification No.466 dated 03.07.2018 has been declared as
Absolute/Final.

I S e . [ ) ) " .
No: 524 (s - /fj’/’i/' Dated: /d~ /— Doy

: A
By Order &/”,m ]

—
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

o

Copy forwarded to the: -

1.
2.
3.

Shi

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Bandipora.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Feroz Ahmad Parrey, Advocate.
...... for information and necessary action.

N /
o \,N,»_/O/gﬁ! /'(j,/{cj
Joint Registrar (Admn.)
e -

/ 5
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r HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: _/SYs Dated: /&~ /- 20/,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zamir Ul Islam Bhat
S/0 Mohammad Ashraf Bhat
R/ Padshahi Bagh Jawahar Nagar Sringar

vide Notification No. 618 dated 08.08.2018 has been declared as
Absolute/Final.

By Order N

el

(Mohammad, Yasin Belgh)
Joint Re/ trar (Admn.)

No: =270/~ & 7/6p Dated: /G~ 200G

Copy forwarded to the: -

Principal District and Sessions Judge,Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Myr. Zamir Ul Islam Bhat, Advocate.

...... for information and necessary action.

Ll e e

o

‘ \/_;
Joint Regigtrar (Admn. )

L~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /54 7 Dated: /&-/- 207+

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Uzma Amin
D/O Mohammad Amin Mugloo
R/o'Mughal Mahal Rainawari Sringar

vide Notification No. 519 dated 10.07.2018 has been declared as
Absolute/Final.

By Order \ -
(Mohammad Yasin Beigh)
Joint Regjstrar (Admn.)
No: ° —;")'?(7-5{/'"6 Cf’/[%ated: Je~ /- D%’?’f}‘

Copy forwarded to the: -

Principal District and Sessions Judge,Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Ms. Uzma Amin, Advocate.

...... for information and necessary action.

oD

o

\ __
UBrenrE

-’ ! a
Joint Rey' trar (Admn.)

D



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: /35"’/6 Dated: /&- eo7- 20/ .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Vikram Singh Chib
S/O Ranbir Singh Ghib
R/o0+Dab Ditta Jhiri Teh. . Marh. Distt. Jammu

vide Notification No. 29 dated 05.04.2018 has been declared as
Absolute/Final.

By Order
| *"’//,cqrw;

7"
(Mohammad Yasin Beigh)
Joint Regjstrar (Admn.)

No: ii55(7L’l77'w‘f'v':%/ul;ated: |@— o/~ %/C}

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jamm
u for publication in the next issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Vikram Singh Chib, Advocate.
...... for information and necessary action.

aohbowobd~

o

3 . /
Joint Regigtrar (Admn.)
4



P>

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok ok

NOTIFICATION

e / 3
No: ¢ lL“\/V»(‘ Dated: jp- @/ 206G

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Umarah Amin
D/O Mohd Amin Bhat
R/O Pantha Chowk Srinagar

vide Notification No.520 dated 10.07.2018 has been declared as
Absolute/Final.

By Order K_/' \/—fma’

—
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: 224 L’l’/'/l/é/é/l7 Dated: /&4~ Dol

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5. In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Umarah Amin, Advocate.

...... for information and necessary action.

|

Joint Registrar (Admn.)




W
Y HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: J€ys Dated: /%r//‘)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Yousuf Tantri

S/O Ab Aziz Tantri

R/O Tantray Pora Ainod Aishmugam Anantnag

vide Notification No.492 dated 10.07.2018 has been declared as

Absolute/Final.

By Order S
y — J—/‘/OC\ ,,d\ ‘7
(Mohammag Yasin Beigh)
Joint Re 2§trar (Admn.)

No: S}‘)"H'Lﬂ/d Dated: /8/01/ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Mohd Yousuf Tantri, Advocate.
...... for information and necessary action.

il

— f/do"//d}/ﬁ

Joint Regigtrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* ok %

NOTIFICATION

/1S4y Dated: /8/0;/;7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ishrat Nazir
D/O Nazir Ahmad Bhat
R/O Padshahi Bagh Charli Pora Srinagar

vide Notification No.555 dated 07.08.2018 has been declared as

Absolute/Final.

No: 55‘7 3( - 90//(/’/ Dated: /8/["////7

By Order V Wﬁ

(Mohammad asin Beigh)
Joint Regigtrar (Admn.)

Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge, Srinagar.

Secretary,

Manager,

Bar Council of India, New Delhi.
Government Press, Jammu for publication in the next

issue of Government Gazette.

President,
In-Charge
website.

Bar Association, J&K High Court, Srinagar.
N.I.C High Court of J&K, Jammu for uploading on the

Ms. Ishrat Nazir, Advocate.

for information and necessary action.

Joint Regigtrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 38 of the Advocales Act, 1961

LG

NOTIFICATION

[L“jg Dated /'6.,@/‘,;;_0 I /}

Provisional admission as an Advocate, granted under {he
Advocates Act, 1961 in favour of:

Ms. Shaista Qayoom
D/O Sh. Abdul Qayoom Yateo
R/O-Rawalpora-B Nomani Lane, Srinagar

vide Notification No. 597 dated 18.08.2018 has been deciared as
Apsolute/Final.
By Order o S ‘ . ,//‘

e I
(Moliammad Yasin Bmgh\
Joint Regé:/trar (Adinn.)
d

No: A30 7//1.'/7 Dated: _/6 —c[->a/4

Copy forwarded to the: -

1. Principal District and Seksmna Judge,Srinagar.
Secretary, Bar Council of India, New Delhi.

N.

3. Mananger, Government Press, Jammu for pubhication in the next
' issue of Governinent Gazetie.

4. . President, Bar Association, J&K High Court, Srinagar.

5. In-Charge N.1.C High Court of J&K, Jammu for uploading on the
- website.

6.  Ms. Shaista Qayoom, Advocaie.

.....for information and necassary action.

i &/ = "’"75\’“",’.‘ j.Qtf’% 9
Joint: Reﬁ'i/btla!' (Admn.) AR i

./ > -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

NOTIFICATION

No: [L5g Dated: _/{ -0/ 209

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sheezan Mushtaq
S/O Sh. Gh Nabi Mushtaq
R/O*Mustaffa Colony Rambagh Bala Srinagar

vide Notification No. 5394 dated 07.08.2018 has been declared as
Absolute/Final.

By Order .
ak it \ré’\’\c’

(Mohammagd Yasin Beigh)
Joint Regjistrar (Admn.)

No: /5396~ 59)2&?/¢4t/70ated: [E-—C1-2c19

Copy forwarded to the: -

1 Principal District and Sessions Judge,Srinagar.

2. . Secretary, Bar Council of Iindia, New Delhi.

3., Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '

6:  Mr. Sheezan Mushtaq, Advocate.

...... for information and necessary action.

o\ A
Joint Re} strar (Admn.)



L uhk
\
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /45F Dated: (& -01-2019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Ashiq Ali
S/0O Sh. Mohd Hussain
R/O Chimikchan, Thamgdumbur Sankoo Kargil

vide Notification No. 447 dated 02.07.2018 has been declared as
Absolute/Final.

By Order b //

(Mohamm d Yasin Belgh)
Joint R'e;éistrar (Admn.)
.

No: 551 Q/Owﬂ%/é.l’bated: l6-0]-2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of Iindia, New Delhi.

3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
President, Bar Association; Kargil.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Ashiq Ali , Advocate.
...... for information and necessary action.

o

e

N -~
Joint Re strar(Admn \\




ol
V1> HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: /4524 Dated: [6-0l 229

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Javid Ul Rehman
S/O Sh. Abdul Rehman Bhat
R/o~Aram Wari Foot Bridge, Raj Bagh, Near Masjid Rizwan

Srinagar
vide Notification No. 1538 dated 03.03.2018 has been declared as
Absolute/Final. '

By Order
: y /\OI
— L% \\,—U\

(Mohammyad Yasin Beigh)
Joint Reggistrar (Admn.)

No: 6%/;%/@@// £ P Dated: _/& -0t -2ciq

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

3} In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Javid Ul Rehman, Advocate.

...... for information and necessary action.

. ,f"’."/" ¢
h ol
Joint Registrar (Admn.)
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1 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /st// Dated: /§-/-/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Gousiya Gulzar
D/O«Gulzar Ahamd Thakoo
R/O Zampa Kadal Chattabal Srinagar

vide Notification No.547 dated 07.08.2018 has been declared as
Absolute/Final.

By Order /
(Moham asin Belgh)
Joint eglstrar (Admn.)

No: S"’)Q/'f}fl'%/f/f? Dated: /0 —[ - /?’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Gousiya Gulzar, Advocate.
...... for information and necessary action.

oA

g ;/\C]

Jgi—rzt' egh rar(Admn) t()
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /s ¢ Dated: /- o/~ 2019

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saba Manzoor
D/O Sh. Manzoor Ahmad Malik

R/O*Sonwar Srinagar

vide Notification No. 1881 dated 15.03.2018 has been declared as
Absolute/Final.

By Order A

el \\-
(Mohammad Yasin Beigh)
Joint R%isj‘ar (Admn.)

No: ,5317%’-'0722/L/) Dated: /6~ 0/ - 20/ g

o! 9

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Saba Manzoor, Advocate.
...... for information and necessary action.

o e

\/*//
e A A Y 14
Joint Registrar (Admn.)

/Y




\\iﬂ// HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: /‘I;Sfér Dated: /¢ -/->2015

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Gousia Gull
D/O Sh. Gh. Ahmad Dar
R/O*Ogmuna, War Mohalla Tangmarg, Distt Baramulla

vide Notification No. 1849 dated 15.03.2018 has been declared as
Absolute/Final.

By Order ) 9
) i \\"d\
(MohamnTAd Yasin Beigh)
Joint Registrar (Admn.)

No: 52 /79'”'"”'7?%:/) Dated: /6~ 0 /- 20/6(?

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President Bar Association, Baramulla.
-In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '
6. Ms. Gousia Gull, Advocate.
...... for information and necessary action.

oA

=

Jgi;)c RediStrar (Admn.)\]"’d‘ A9



\\“" HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No: /4523 Dated: /- 0/~ 20/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Azra Ismail
D/O Sh. Mohammad Ismail Parray
R/OrRawalpora Chinar Chowk, Srinagar

vide Notification No. 1561 dtaed 03.03.2018 has been declared as
Absolute/Final.

By Order

\r’.‘/@\/‘q
"
(Mohammad Yasin Beigh)

Joint Rigﬁar (Admn.)

No: 52”@5"'"7//5/” Dated: _/ §—0/— 20/

~

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Azra Ismnail, Advocate.
...... for information and necessary action.

oA

ek

"
Joint Regjistrar (Admn.)



W@

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ¥

NOTIFICATION

No: /f/{f;l Dated: /4 -01- 201G

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Khud Isfandyar Igbal
S/O Sh. Mohammad Iqbal Sofi
R/OrKral Khud Habba Kadal Srinagar

vide Notification No. 530 dated 07.08.2018 has been declared as
Absolute/Final. |

No: /(3”60"65/LD Dated: /4 -/~ D075

By Order .
| o

("7 -
(Mohammagd Yasin Beigh)
Joint Redistrar (Admn.)
P

4R}

Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge,Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Khud Isfandyar Iqbal, Advocate.
...... for information and necessary action.

AT 19

e
Joint Registrar (Admn.)




)

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% Xk ’

NOTIFICATION

No: /4s/ Dated: /6- ¢/ 206/7.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rozy Jan
S/O Sh. Gulam Nabi Mir
R/0 “Modhai Mohalla, Opp Munsiff Court Aishmuqam, Anantnag

vide Notification No. 502 dated 10.07.2018 has been declared as
Absolute/Final.

By Order :

(Mohammad Yasin Beigh)
Joint Regiistrar (Admn.)

No: —SN,)) /L-jw(/mg’f’,/c’,/? Dated: /4~ O/~ Do &

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Rozy Jan, Advocate.

...... for information and necessary action.

¥ - \\ ~g\~
Joint Registrar (Admn.)

[



Vo |
: HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %

NOTIFICATION

No: /4So  Dated: /é-o/- 20/F.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mehwish Imtiyaz
D/O Sh. Imtiyaz Ahmad Bhat
R/O*Sathu Barbarshah Srinagar

vide Notification No. 570 dated 07;08.2018 has been declared as
Absolute/Final.

By Order

' /,‘-\‘3\
" b e
(Mohamrzﬁasin Beigh\

Joint Redfistrar (Admn.)

No: 2> /Y ":,S\f’%//«/) Dated: /6 — o/~ Lo/3

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Mehwish Imtiyaz, Advocate.

...... for information and necessary action.

fﬁ(\ﬁ

"
Joint Registrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

® % %

NOTIFICATION

uYy9 Dated: /¢-/- 2019 .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Suhail Shahbaz Dar
S/O Sh. Mohd Shahbaz Dar
R/O-Kawari Handwara Kupwara

vide Notification No. 586 dated 07.08.2018 has been declared as
Absolute/Final.

By Order

No: & 3/ 64 7//«/9 Dated: &~/ ~ 20/

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge,Kupwara.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

—" bf \\rﬁ\’\cl

(Mohammad Yasin Beigh)
Joint R@/éftrar (Admn.)

President, Bar Association, Kupwara.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. ~
Mr. Suhail Shahbaz Dar, Advocate.
...... for information and necessary action.
\/_/\///'

Joint R7 istrar (Admn.)
—~

\\r(.f"’,a)
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V- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

~ (Exercising powers of Bar Counci} under Section 58 of the Advocates Act, 1961)
¥ ok ¥

NOTIFICATION

No: by @ Dated: 0/6 —0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Farhan Amin Vaida
S/O Sh. Mohd Amin Vaida
R/0 Govt Housing Colony, Bagh-I-Mehtab H.No.735, Srinagar

vide Notification No. 1732 dated 10.03.2018 has been declared as
Absolute/Final.

By Order . .
~3 L/"’J \\/d\ O,

(Mohammad Yasin Beigh)
Jointjgg/istrar (Admn.)

No: ,Q)/l/ﬂ ~Q§ZV7 Dated: /5 - /*’20/5}

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. ‘

6. Mr. Farhan Amin Vaida, Advocate.

...... for information and necessary action.

~ "~ \\,,b\”\c‘
Joint Registrar (Admn.)



AN

N

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* oo vk

NOTIFICATION

No: /SU/o Dated: /~/-19,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shahnaza Yousf
D/O Mohmmad Yousf
R/O Sheikh Mohalla Ward 10 Beerwah Budgam

vide Notification No.462 dated 03.06.2018 has been declared as
Absolute/Final.

By Order . w@@

—7
(Mohamyad Yasin Beigh)
Joint Registrar (Admn.)

No: gﬁﬁ////é/bf) Dated: /0—/— {/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi,
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Budgam.
In-Charge N.I1.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Shahnaza Yousf, Advocate.
...... for information and necessary action.

7" &/‘1 %‘Cy
Joint 74(/istrar (Admn.)

ok



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok X

NOTIFICATION

No: U F] Dated: /{/0///?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Peerzada Irfan Hassan
S/O Sh. Peerzada Ghulam Hassan
R/OrHardu-Ichloo Tehsil Tangmarg Distt Baramulla

vide thification No. 1908 dated 16.03.2018 has been declared as
Absolute/Final.

By Order

- . . \
N
(Mohammad Yasin Beigh)
Joint R/e;ids)ar (Admn.)
No: §3279- f@‘?/ﬁﬂ Dated: /[/‘Qdﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baiamuilla.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Peerzada Irfan Hassan, Advocate.

...... for information and necessary action.

- /4
A
) il \\' —\' \ﬂ

Joint Re/g Strar (Admn.)
S
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ¥

NOTIFICATION

No: /Yo Dated: /é/a///? |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rouf Mohd Rather
S/O Sh. Gh Mohd Rather
R/O<Kurhama Budgam

vide Notification No. 584 dated 07.08.2018 has been declared as
Absolute/Final.

By Order | | | .
A

— - M 1o
(Mohammagd Yasin Beigh)
Joint Registrar (Admn.)

No: 539 T3 #%/&/Dated: /§/D ///j?

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Budgam.

5. In-Charge N.I1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Rouf Mohd Rather, Advocate.

...... for information and necessary action.

el T
Joint Registrar (Admn.) \\ ¢ 119
—
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“ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
¥k ok

NOTIFICATION

No: /449 Dated: /{7%:///7

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: |

Mr. Muzaffar Iqbal Qureshi
S/O Sh. Mohd Mukhtar Qureshi .
R/O Doru Shahbad, Mir Maidan AnantnagA/P Gupt Ganga, Ishber

Nishat Hamza Hills (Exchange Road) Srinagar
vide Notification No. 844 dated 17.10.2018 has been declared as
Absolute/Final.

By Order

(Moham Yasin Beigh)\
Joint Registrar (Admn.)

-

No: &éi{f//??/l/ Dated: /1{//0////?

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag/Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Muzaffar Igbal Qureshi, Advocate.

...... for information and necessary action.

"
'an) —c\—
Joint Regyistrar (Admn.) ” <l \C’

/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /529 Dated: /8- /-2>0/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muzafar Majeed Chopan
S/O Abdul Majeed Chopan
R/O Mughama The Kunzer Distt Baramulla

vide Notification No0.1573 dated 05.03.2018 has been declared as
Absolute/Final.

By Order : "

Y -~ - ek ’6 ,01/)9

{Mohammad Yasin Beigh)
Jointézgistrar (Admn.)

No: gﬁ(éﬁﬁf’/ﬂ/tp Dated: /& -/- 240/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5. In-Charge N.I.C High Court of !&K, Jammu for uploading on the

website.

6.  Mr. Muzafar Majeed Chopan, Advocate.
...... for information and necessary action.

Jﬂ}%&%mn.){é -0 I”C)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council utider Section 58 ¢f the Advocates Act, 1961)
K % K

NOTIFICATION

No: (Y 4% Dated: /5/) f//‘?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: |

Mr. Ishfaqg Majeed Mir
S/0O Sh. Abdul Majeed Mir
R/O Sallar Bagander Distt Anantnag

vide Notification No. 1572 dated 03.03.2018 has been declared as
Absolute/Final.

By Order

k/v ot Ol"q
(Mohamm Yasin Belgh)
Joint R‘%aﬁs/trar (Admn.)

E206 [ éK/L/ Dated: ;/(;/,/0 ////7

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Ishfaq Majeed Mir, Advocate.

...... for information and necessary action.

a9

Jomt R glstrar (Admn ) H



€

)

HIGH COURT OF JAMMU AMND KASHMIR AT JAMMU

(Exercising powers of Bar Couacil under Section 58 of the Advocates Act, 1961)
® %k

NOTIFICATION

No: 824 Dated: 14 ~ (-2 019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;
Mvr. Sheikh Aasif Nazir

S/0O Sheikh Nazir Ahmad
R/O Gundbal, Andergam, Pattan Baramulla

vide Notification No.60! dated 08.08.2018 has been declared as
Absolute/Final.

By Order . "';/:g\'/\q
(Moharg; asin Beigh) | b

Joint Registrar (Admn.)
No: 52899 - %‘/U) Dated: _1Q~1- D0{9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulla. ,
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Sheikh Aasif Nazir, Advocate.

...... for information and necessary action.

oA

. e
. \f":// -
Joint Rejistrar (Admn.) 16 "0'/’7
~
.~



Be
l./
W HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: /Y67 Dated: /4‘//¢,,//?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sumaira Gulzar
D/O Sh. Gulzar Ahmad Sofi
R/OrAwantipora Pulwama.

vide Notification No. 482 dated 10.07.2018 has been declared as
Absolute/Final.

By Order

I

— - 1 W-o\ 19
(Mohammad Yasin Beigh)
Joint Rf&trar (Admn.)
No: &3 )55/ é@/&/ Dated: ]é r/o ///‘f

Copy forwarded to the: -

1. Principal District and Sessions Judge,Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Pulwama.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. ‘

6. Ms. Sumaira Gulzar , Advocate.

...... for information and necessary action.

Joint Rel istrar (Adm\n.lm ,_\Q\
g/,_, \\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ¥

NOTIFICATION

No: (Y64 Dated: /¢ o///?’

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Waseem Raja Bhat
S/O Sh. Mohammad Ramzan Bhat
R/O*Kalsera Nehalpora Pattan Baramulla.

vide Notification No. 1691 dated 07.03.2018 has been declared as
Absolute/Final.

By Order k/. fmﬂ

— A\
(Mohammad Yasin Beigh)
Joint ?&trar (Admn.)
No: §23249- 5”/5/ Dated: /5'/0////‘7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Baramulla.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '
6. Mr. Waseem Raja Bhat, Advocate.
...... for information and necessary action.

Joint R/ istrar (Admn.)

o b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* ok ok

NOTIFICATION

[H6E Dated: /6/01//9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Shahrukh Rashid
S/C Sh. Abdul Rashid Dar
R/O*Satoora, Tral, Distt. Pulwama.

vide Notification No. 469 dated 03.07.2018 has been declared as

Absolute/Final.

No: §§§l¢15w[48/5/ Dated: /é/@#ﬁ L

By Order

7 ~TTT) o\ -19
(Mohan;;/ad Yasin Beigh)

Joint Registrar (Admn.)

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Pulwama.

Secretary,

Manager,

President,

Bar Council of India, New Delhi. -
Government Press, Jammu for publication in the next

‘issue of Government Gazette.

Bar Association, Pulwama.

In-Charge N.1.C High Court of J&K, Jammu for uploading on the

website.

Mr. Shahrukh Rashid, Advocate.

for information and necessary action.

. /
Joint Régistrar (Admn.)



HIGH COURT OF JAMMIU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k& ok

NOTIFICATION

No: 14449 Dated: /é{/m//[f‘

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aarifa Hamid
D/O Sh. Ab. Hamid Bhat
R/O*Manzgam, Brane Nishat Srinagar.

vide Notification No. 1508 dated 02.03.2018 has been deciared as

Absolute/Final.
- b ol
(Mohammad Yasin Beigh)

| Jointﬁ?gistrar(Admn.)
No: 5512+~ C/)///"/Dated: /é/J ;//6‘ -

Copy forwarded to the: -

By Order -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6.  Ms. Aarifa Hamid, Advocate.

...... for information and necessary action.

-
\,J‘Jd

- - © el
ﬁ?\tR lstrar(Admn.)“fd‘ 1



\ ,)/‘L.\

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1462 Dated: /e:/o// /9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Haroon Rashid Dar
S/0O Sh. Ab Rashid Dar
R/O"Nadigam (Dar Mohalla), Narbal Near Jamia Masjid, Budgam.

vide Notification No. 550 dated 07.08.2018 has been declared as
Absolute/Final. '

By Order
\/-/"

.
(Moham asin Belgh)
: Joinﬁ%lstrar (Admn.)

53 ) Lf/%’t;/L’f Dated: /K/A) /// ?

Copy forwarded to the: -

,d\’

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Budgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Haroon Rashid Dar, Advocate.

e for information and necessary action.

ANl
Jomt Rj istrar (Admn.)



| \ ) ) :

- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /Y §) Dated: 6~ ot— (9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Humera Khan
D/O Sh. Gh. Mohd Khan
R/O"Manzgam Tarathpora, Kupwara

vide Notification No. 1229 dated @6.12.2017 has been declared as
Absolute/Final.

No: Q)i/?f?r'f/zj Dated: /6!!/!7

By Order

' k/' *"’L/,—c}\;\c\
> \

(Moham;;gd Yasin Beigh)

Joint Registrar (Admn.)
/

Copy forwarded to the: -

1.
2.
3.

4,
5

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, Kupwara.

In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

Ms. Humera Khan, Advocate.

...... for information and necessary action.

m\;\ 9

)’
Joint Registrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

"NOTIFICATION

i

No: /83 Dated: /§-0/-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aamir Nazir Lone
S/O Nazir Ahmad Lone
R/O Sonigam, Tehsil and Distt. Kulgam

vide Notification No.16 dated »06.04.2017 has beehﬁ declared as
Absolute/Final.

By Order {l g e \i .. ol MM
P o -
(Mohamm i Yasin Beigh)
Joint R glstrar (Admn.)
No: $2057-62/L P pated: /8-0/-2 0l ’M\
- l@ \'\\ 3
Copy forwarded to the: -
1. F’rincipa'l District and SessionsiJudge, Kulgam.

2. Secretary, Bar Council of india, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kulgam
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Aamir Nazir Lone, Advocate.
...... for information and necessary action.

o b

o

ey e i 1 e % aji VA’
Jomt Re%strar (Admn.)
§

)"s »r::!}\
el \i4

1“8V



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No: _/S0F#  Dated: /2-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tariq Raja Wani
S/O Sh. Mohammad Yousuf Wani
R/O+Wanipora, Makandpora, Tehsil Qaimoh, Distt. Kulgam

vide Notification No. 866 dated 18.08.2017 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Beigh)
Joint R/e?ifstrar (Admn.)

ot 2009 Wt/ owes: |F-0/-2010

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kulgam.

3) in-Charge N.1.C High Court of J&K, Jammu for upioading on the
website.

6. Mr. Tariq Raja Wani, Advocate.

...... for information and necessary action.

/'~/; ~
3y C OQ\“UMC?
Joint Regjstrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥k ¥

fa
NOTIFICATION

No: _/Sné& Dated: /3 -0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rehana Qayoom
D/O Sh. Abdul Qayoom Parimoo
R/O*Gulshan Mohalla, Badamwari, Harwal Narth, Srinagar

vide Notification No. 902 dated 19.08.2017 has been declared as
Absolute/Final.

By Order

. /'—
(Mohammad Yasin Beigh)
Joint R;&rar (Admn.)

No: 52602 - Ap/l foated: _[F-0/= 25/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Srinagar.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Ms. Rehana Qayoom, Advocate.
...... for information and necessary action.

o s

. / 2
— 0 0l 19
Joint Registrar (Admn.)
S



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: _ /S0&  Dated: /F-0/ 20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Hishma Gowher Mir
D/O Sh. Gowher Hussain Mir
R/O Kgbalabad, Anantnag

vide Notification No. 833 dated 16.08.2017 has been declared as
Absolute/Final.

By Order f}wfﬁ

(Mohammad Yasin Beigh)

Jointﬁzg/istrar (Admn.)

No: S5 é??««’@?\//éf) Dated: /7 *0/’”20/6%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Anantnag.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. '

6. Ms. Hishma Gowher Mir, Advocate.

...... for information and necessary action.

Joint %gistrar (Admn.)

Pl
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- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

NOTIFICATION

No: /Sol Dated: /#-o/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Saba Ashraf
D/O Sh. Mohd Ashraf Bhat
R/O+Lane No.4, H.N0.68, Rawalpora Qayoom Colony, Srinagar

vide Notification No. 1288 dated 08.12.2017 has been declared as
Absolute/Final.

By Order Q/, w/‘%/\c\

— 0
(Mohammad Yasin Eeigh)
Joint Regfistrar (Admn.)

No: JSALFH- 7’6/@’” Dated: /[ Z-0/- 3-0/7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, J&K High Court, Srinagar.

5. In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. '

6. Ms. Saba Ashraf, Advocate.

...... for information and necessary action.

k . /,/.//
- AT 09‘"0’43
Joint Rigstrar (Admn.) '

¢ e



W
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k %k

NOTIFICATION

No: /503 Dated: /2 -p/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zameer Ahmad Mir
S/O Sh. AzizUl Rehman Mir
R/O*Mir Mohalla, Diver Ander Bugh, Sogam, Kupwara

vide Notification No. 1325 dated 12.12.2017 has been declared as
Absolute/Final.

By Order b WQ)

~
(Mohammad Yasin Beigh)
Joint }@trar (Admn.)

No: 52665'/?07/(_[7 Dated: | 7 - 59/r)(7/‘§7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kupwara.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Zameer Ahmad Mir, Advocate.

...... for information and necessary action.

\

. 7
~) %HO]

Joint Registrar {Adimn.
L'Z//
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, [961)
¥ %k ok

NOTIFICATION

No: /4//7?,1 Dated: /. 0/ 2074

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Shazad
S/O Sh. Mohd Shafi
R/OrBhalla, Bashlla (Bhalla), Distt. Doda.

vide Notification No. 605 dated 01.12.2015 has been declaréd as
Absolute/Final.

By Order

—~) 0
(Mohamm asin Belgh)\
Joint R?{;istrar (Admn.)

W 3

,g-/g}ﬁ)/é%%j(ﬂDated: /.- /- /9

Copy forwarded to the: -

Principal District and Sessions Judge, Bhaderwabh.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, Bhaderwah.

In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Mohd Shazad, Advocate.

...... for information and necessary action.

WN -

oA

\

N /
Joint R g\l'stm'dmn \O

/v

\//‘////v;]

/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961

No:

R

NOTIFICATION

/20 Dated: [S-0/-20/F

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sadaf Fayaz
S$/Q Sh. Fayaz Ahmad Kar
R/O New Kar Mohalla Tar Pulwama

vide Notification No. 663 dated 29.12.2015 has been deciared as

Absolute/Finai.
By Order /
— - —\D
(Moham Yasin Beigh)

Joint Registrar (Admn.)

No: Jg‘/lfﬁé ""’2’(////(2'? Dated: /E 0/ - 20}[7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, Bar Association, Pulwama.

5. In-Charge N.I.C High Court of J&K, Jammu for upioading on the
website.

6.  Mr. Sadaf Fayaz, Advocate.

for information and necessary action.

.+

-7 -
Joint Rs,gistrar (Admn )\

« ek
.—/"1 .f;/ .

Lo\
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i HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocales Act, 961}

NOTIFICATION

No: /41t Dated: [/-0/- 20/9-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: -

Ms. Vishakha Chib

D/O Sham Singh

R/O Khour, Distt. Jammu

A/P Purkhoo, P/O Domana Jammu

vide Notification No.201 dated 29.05.2015 has been declared as
Absolute/Final.

—_—
By Order . L/’ M/&‘T’O',\ﬁ

{(Mohammad Yasin Beigh)
Joint R7§i/sjrar (Admn.)

No: S/022 -2 '7/4/) Dated: //—~ &/ 2079 .

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi. ,

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, Bar Association, J&K High Court, Jammu.

In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Vishakha Chib, Advocate.

...... for information and necessary action.

wn -

oA

T C
— - (\m =y Ot 3
Joint Reg}éjra/nr (Admn.)

v
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councit uader Section §8 of the Advocates Act, i961)

NOTIFICATION
No: /ly& Dated: //~ o/~ 1o(F

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Heemanshu Sharma
S/0 Parveen Kumar Sharma
R/O W.No.15 behind Flour Mill Patel Nagar, Katiua

vide Notification No0.262 dated 16.07.2015 has been deciarad as
Absolute/Final.

By Order ) O
,,M’-— /0\/ \
(Mohamm d Yasin Be:gh)oo\
Joint R?@I?/t,[ar (Admn.)
SIB6-E1 10 e

Dated: //- @7 Deacsy

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Kathua.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Heemanshu Sharma, Advocate.
...... for informaticn and necessary action.

il

4\-"’" " 03 dl'M

~)
Joint Req\ls rar (Admn.)

of 5/"



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: U/l Dated: /[ /- O/ >0/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Monika Rathore -
D/O Sehdev Singh Rathore
R/Or Sh. H.No.62A, Daily Excelsior Lane Indira Colony, Janipur,

Jammu

vide Notification No. 190 dated 28.05.2015 has been déclared as
Absolute/Final.

By Order | b /

(Mohammad Yasin Belgh)
Joint Regigtrar (Admn.)

No: 5‘/&/‘Dw/é—/épDated: s 20/?/‘

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
in-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
Ms. Monika Rathore, Advocate.
...... for information and necessary action.

—- ek
Joint Regfstrar (Admn.) U

g-a-19



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

No:

* % %

NOTIFICATION

/12 Dated: //~ o/ 20/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junaid Ul Shafi
S/O Sh. Mohd Shafi Rashi
R/ Hariwantoo Tangmarg, Baramulla

vide Notification No. 703 dated 30.12.2015 has been declared as

Absolute/Final.

By Order

pank
(Mohammad, Yasin Beigh)

Joint Reyg'ﬂar (Admn.)

No:\S‘/{{OZ/’//L/) Dated: //~/— 20/G

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, Baramulla.

5. In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website. |

6. Mr. Junaid Ul Shafi, Advocate.

for information and necessary action.

TN 19
Joint Regigtrar (Admn.)

f% 1°)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Xk

NOTIFICATION

No: /lI2 Dated: //— o0/~ 20/ .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iram Farooq
D/O Sh. Farooq Ahmad Bhat

R/O Bagat Mohalla, Sidiq Colony, Bye-Pass, Kupwara, Tehsil

Sopore, Distt. Baramulla

vide Notification No. 625 dated 01.12.2015 has been declared as
Absolute/Final.

By Order | .

(Mohamma Yasin Belgh)
Joint Regjstrar (Admn.)

No: SI1795~ ﬁﬁﬁ/l/Dated: //~ a/' 9-19/9

Copy forwarded to the: -

1.
2.
3.

4
5

Principal District and Sessions Judge, Baramulia.
Secretary, Bar Council of India, New Dethi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, Baramulia.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Ms. Iram Farooq, Advocate.
...... for information and necessary action.

Jf
(o Rels 6G- d
oint Re rar (Admn.)

I-19



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* ¥k ¥

NOTIFICATION

No: /)0 Dated: /I~ 0/ 209

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Daljeet Singh
S/0 Sh. Babu Ram
R/O Nagarota (Prehlta) Barohli, Distt. Kathua

vide Notification No. 671 dated 29.12.2015 has been declared as
Absolute/Final.

By Order

w‘:/qu /0,/\9
Yasin Beigh)
Joint Registrar (Admn.)

No: S/ 7 &6 »67{/[/ Dated: //—/ - Lb/c;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Kathua.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6.  Mr. Daljeet Singh, Advocate.

...... for information and necessary action.

Joint R¢gistrar (Admn.)
‘;,/



'

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k%

NOTIFICATION

No: /Yo% Dated: //- &/- 2olg.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Saika Jan
D/O Sh. Ali Mohd Parray
R/O*Moominabad Mandebal, Eid Gah, Srinagar

vide Notification No. 587 dated 01.12.2015 has been declared as
Absolute/Final.

By Order

. ~—5q-0\""
(Mohammad Yasin Beigh)
Jointizlgistrar (Admn.)

e

No: 5—‘/’7“}‘3 %;/Lﬂ Dated: _//— O/~ éo/éj‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Saika Jan, Advocate.

...... for information and necessary action.

~
Joint




2

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

NOTIFICATION

No: /(4"7? Dated: //— 0/~ 209

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Peerzada Abid Hussain

S/O Sh. Peer M. Saif U Din Shah

R/O* H.No.443, Sec.D, J&K Bank Lane, Bemina Batmaloo,
Srinagar

vide Notification No. 222 dated 29.05.2015 has been declared as

Absolute/Final.

By Order : 19
— . 0 0\ ~0 l"
(Mohammad Yasin Beigh)

Joint Rggistrar (Admn.)

No: $1787- QZ/LP Dated: //~0/—20/G

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Peerzada Abid Hussain, Advocate.

...... for information and necessary action.

Jifr?t'itLaf/@'Admn_) 0%\49




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: ok Dated: [/ - 061- 20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Seema Noor
D/O Sh. Noor Mohammad Wani
R/O Budgam Oppo. D.C Office, Budgam

vide Notification No. 1174 dated 24.02.2015 has been declared as
Absolute/Final.

By Order

— - : \/ oo\/d‘/m
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: sf/7&/’(yé/éf)Dated: [/~ ol- 9/?’)2/? ,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Counci! of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Budgam.

3} In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Seema Noor, Advocate.

.....for information and necessary action.

/
\ i
- 4 %’dl 19
Joir%eglstrar (Admn.)
s



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥k ok

NOTIFICATION

No: _/4o¥ Dated: //- 2!~ 20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Anju Verma
D/O Manga Ram Verma
R/O H.No.1314, Lane No.14, Green Enclave behind School

Edication Board, Jammu
A/P VPO Bhngdone, Telsil & Distt. Samba
vide Notification No.1381 dated 30.03.2015 has been declared as
Absolute/Final.
By Order 0P
~ ~ 709 |
(Mohammgd Yasin Beigh)
Joint Refgistrar (Admn.)

No: %,//'77.5"’50////” Dated: //- 0/~ 20!F

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu/Samba.
Secretary, Bar Council of India, New Delhi.

2. - . .

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. .

4. President, Bar Association, J&K High Court, Jammu.

5. in-Charge N.I1.C High Court of J&K_ Jammu for uploading on the

website.

6. Ms. Anju Verma, Advocate. ‘
for information and necessary action.

ah 090!
Joint Regyistrar (Admn.)
S




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councif under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: ol Dated: //- 0/~ 2019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shaieb Hussain

S/O Sh. Mir Mohammad Akram
R/OrTapper Payeen Pattan, Distt. Baramulla
A/P Lower Laxmi Nagar, H.No.88, Jammu

vide Notification No. 988 dated 01.01.2015 has been declared as
Absolute/Final.

By Order - .

y _ b m Y
-~ ' 0&
(Mohammad Yasin Beigh)

Joint Regis{jr (Admn.)
A T
No: \5 /7 é‘?‘/ 77/&ﬁ Dated: // —~ O’/ - 2{)/0; .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu/Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, Baramulla.

5 In-Charge N.1.C High Court of J&K, Jammu for up|oad|ng on the
website.

6. Mr. Shaieb Hussain, Advocate.

...... for information and necessary action.

Krl/‘ Tk
Jomt Reglar (Admn.) Utﬁ



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

* %k ¥

NOTIFICATION

No: /Q,Qg Dated: [/-/~ 2019

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Hritik Badyal

S/0O Sh. Ravi Parkash

R/OH.No.1312, Indra Colony, Janipur, Jammu

vide Notification No. 377 dated 05.10.2015 has been declared as

Absolute/Final.

By Order ' \_/, \/—/‘//é)\/f\q

— - ok
(Mohammad Yasin Beigh)

Joint %ﬂstrar (Admn.)

No:,C/7é—5”égl////> Dated: //~ &7~ 2079 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, Bar Association, J&K High Court, Jammu.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Hritik Badyal, Advocate.

...... for information and necessary action.

0

m't Registrar (Admn.) ¢ g(d'




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k

NOTIFICATION

No: _/4o/- Dated: //- &/~ 2007

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Firdous Ahmad Rather
S/O Mohammad Ahsan Rather
R/O Arin (1d-Gah Mohalla), Bandipora

vide Notification No.401 dated 05.10.2015 has been declared as
Absolute/Final.

By Order N/_/: /,0‘

(NT;r?am Yasin Beigh) { %’/o\/ '
Joint %g/trar(Admn)
No: 577ﬂm_56/LpDated M~ 06/~ }0/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Bandipora.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Firdous Ahmad Rather, Advocate.
...... for information and necessary action.

oA

: /
il
— -
Joint Re strar (Admn )
i <)//



-

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

Provisional admission as an Advocate, granted under the

& * %

NOTIFICATION

/iy - Dated: J1—ol- 2009,

Advocates Act, 1961 in favour of:

Mr. Maroo§ Bashir
S/O Sh. Bashir Ahmad Teli
R/O*Khanpora, near Al Hadis Masjid, Baramulla

vide Notification No. 1187 dated 24.02.2015 has been declared as

Absolute/Final.

By Order

— - .

(Mohammad Yasin Belgh)

Joint R(%irar (Admn.)

No: 5ﬁ/7b§'§07/ép Dated: //—/- 20 /‘7

Copy forwarded to the: -

1.
2.
3.

o b

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President,

In-Charge N.I1.C High Court of J&K, Jammu for uploading on the

website.

District Bar Association, Baramulla.

Mr. Marooj Bashir, Advocate.

for information and necessary action.

Jomt Rﬂlr (Admn )

o9

els -19
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

NOTIFICATION

No: B97- Dated: 1/~ /~20/ 9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Umer Basheer Rather
S/O Basheer Ahmed Rather
R/O Near Agriculture Complex, Doda Faridabad, Doda

vide Notification No.687 dated 29.12.2015 has been declared as
Absolute/Final.

1
(Mohammag Yasin Beigh) ®
Joint Registrar (Admn.)

No: ) Q737’Z/9/(/P Dated: _//- /- 25’

By Order J./:/qjo \/\O]

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bhaderwah.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. .

6. Mr. Umer Basheer Rather, Advocate.

...... for information and necessary action.

. =" g-0]] 9
— %
Joint Regjstrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

NOTIFICATION

No: /%94 Dated: //-/. /ﬁ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Bushra,

D/O.Sh. Farooq Ud Din Bhat

R/O Sheeren Abad (Sheeri), Tehsil Baramulla, Distt. Baramulla.
vide Notification No. 1119 dated 21.02.2015 has been declared as

Absolute/Final.

By Order \

1 . . .,0
(Mohammad Yasin Beigh)
Joint Regjijvé(Admn.)
No: g/?%%’ ZQ/{fDated: // / /5/? r

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4.  President, District Bar Association, Baramulia.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website. |

6. Ms. Bushra, Advocate.

...... for information and necessary action.

Joint Re strar(Admn.)Og



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

NOTIFICATION

No: /%97 Dated: /. &/- %0/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arshid Bashir

S/OSh. Bashir Ahmad :

R/O Sultanpora Kandi, Thoker Mohalla, Baramulla

A/P CPWD Quarter, Bemina, Srinagar.

vide Notification No. 563 dated 01.12.2015 has been declared as

Absolute/Final.

By Order .
ey K \/f
(Mohammad Yasin Beigh)

Joint Re%(Admn.)
No: 5 /7R7- 52/&,?Dated: i 0/ /9

Copy forwarded to the: -

0&¢I1

1. Principal District and Sessions Judge, Baramulla/Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramulia.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Arshid Bashir, Advocate.
...... for information and necessary action.

S

Ay

Joint Reglstrar (Admn.) U&KU‘



Ng

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k sk

NOTIFICATION

No: /29¢ Dated: /1. o/ 20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Mohd Magbool

S/O.Sh. Abdul Kareem

R/O Ward No.11, M.H. Road, Udhamur.

vide Notification No. 559 dated 15.10.2014 has been declared as

Absolute/Final.
By Order

(Mohammad Yasin Belgh)o‘é

Joint Rem%dmn J)
gl?ﬁ/’)G////o Dated: i//’ [ >0/9 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Udhampur.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Mohd Magbool, Advocate.

...... for information and necessary action.

&/c\ T

-~
Joint Registrar (Admn

/ ,//'.‘



HIGH COURT OF JAMMU AND KASHMIK AT JAMMU
(Fxercising powers of Bar Council under Section 58 of the Advucatt Act, 196))

* ok %

NOTIFICATION

No: /%95 Dated: //-0/->0/9

T

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anwar Ul Haq

S/0 Sh. Amim Ul Haq

R/O Lower Ujhan (A) Mohalla Lamwalla W.No.2, Tehsil Darhal,
Distt. Rajeuri. '

vide Notification No. 335 dated 14.07.2014 has been declared as
Absolute/Final.

By Order
—" et Ef 4‘40)
(Mohammad/Yasin Beigh)
Joint Regfstrar (Admr! N
..... S 3
L8 )/C) /(/;W Dated: | cJ/ >0/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pajouri

2. Secretary, Bar Council of India, New Delhi. - :
3. Manager, Government Press, Jammu for publication in fhe rlex’t
issue of Government Gazette.
4.  President, District Bar Association, Rajouri.
5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Anwar Ul Haq, Advocate.
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok %k

NOTIFICATION

No: /59 Dated: //- o/ 20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Urfan Mirza
S/O Sh. Ajmal Hussain
R/O Badhoom . Rajouri

vide Notification No. 893 dated 22.12.2014 has been declared as
Absolute/Final.

By Order .
(3/‘ \/J
) . .0
(Mohammad Y asin Beigh)

Joint Re%(Admn.)
No: II;%Q’/Q/(/P Dated: //- O/- 2-0/9

Copy forwarded to the: -

1.
2.
3.

4.
S

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Rajouri.

In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

Mr. Urfan Mirza, Advocate.
...... for information and necessary action.

—
Joint Regfstrar (Admn.) ¢

g o9




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ¥ ¥

NOTIFICATION

No: /293 Dated: _//. W*"}W?'

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jameel Ahmad Dar
S/OSh. Ab Gaffar Dar
R/O Drugmulla Qasima Colony, Kupwara

vide Notification No. 577 dated 15.10.2014 has been declared as
Absolute/Final.

By Order K :
(Mohammag Yasin Beigh)
Joint Regdfistrar (Admn.)

No: Q?O/vzmé/éﬁ Dated: /’/’ b7 7,[?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kupwara.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Jameel Ahmad Dar, Advocate.

...... for information and necessary action.

wﬂfd/\;\‘o)

e X
Joint Registrar (Admn.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

NOTIFICATION

No: /392 Dated: //-¢/-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepak Kummar Tonothra
S/O.Sh. Nasib Chand ,
R/O Kotli Manotrian, Tehsil and Distt. Reasi

vide Notification No.1114 dated 19.03.2014 has been declared as
Absolute/Final.

By Order | %\O)
O rd

—
(Mohammad Yasin Beigh)
Joint Regjstrar (Admn.)

No: 5 5(75"?0’3/47p0ated: /-Gl -2019

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Reasi.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Deepak Kumar Tonothra, Advocate.
...... for information and necessary action.

o b

-

Joint Regi&tfar (Admn.) 0%}/0\" 9

I




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥k 3k

NOTIFICATION

No: /39 Dated: //-0!-206/7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Wasiim Ahmad Dar
S/ Sh. Gh. Hassan Dar
R/O Awgam, Darpora, Kulgam

vide Notification No.727 dated 14.11.2014 has been declared as
Absolute/Final.

By Order | . A9
(Mohammad Yasin Beigh)

Joint Regjstrar (Admn.)
<1 468949 [f/'LL‘/)Dated: [{-0)— 20 19

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Kulgam.

5 In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Wasim Ahmad Dar, Advocate.

...... for information and necessary action.

/

N ) /
Joint Registrar (Admn.) Y &



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: _/39e Dated: //-p/-2019

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Majid Zahoor Bhat
S/O Sh:Zahoor Ahmad Bhat
R/O Mooninabad Ashajipora (Bona Dialgam), Anantnag

vide Notification No.294 dated 23.05.2014 has been declared as
Absolute/Final. |

By Order

Joint Regigtrar (Admn.)

No: gq/ 6573‘5%9/&—7’)Dated: M-07~ 2o/9

Copy forwarded to the: -

1.
2.
3.

oA

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Anantnag.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
Mr. Majid Zahoor Bhat, Advocate.
...... for information and necessary action.

Y - 0%/(‘
Joint Redistrar (Admn.)

-~

- ,,.c/

f/‘

Ka/' f%\"g
— - = ok
(Mohammad Yasin Beigh)

2 o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: /5577 Dated: //-0/-20/9

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sajad Bashir
S/O Shs Bashir Ahmad Ahanger
R/O Malik Mohalla Shopian

vide Notification No.871 dated 09.01.2014 has been declared as
Absolute/Final.

By Ord . ;
y Order | f@‘)

1
(Mohammad Yasin Beigh)
Joint Regi'sZ‘;(Admn.)

No: 5“/677’6)2% /) Dated: //-0/-20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Shopian.
5

In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.

6. Mr. Sajad Bashir, Advocate.
...... for information and necessary action.

B
Joint Reg trar(Admn.)ax

-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok

NOTIFICATION

No: /408 Dated: //—@/-)0/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Priyanshu Sharma
S/O Sh+-Hans Raj Sharma
R/O Channi Himmat, Sec. No.4, H.No.410, Jammu

vide Notification No.05 dated 04.04.2013 has been declared as
Absolute/Final.

By Order ‘ .
(Mohammad Yasin Beigh)
Joint Regisgtrar (Admn.)
"

No: gﬂflé}/"’?é/L'FDated: /-0/-20/}9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, Bar Association, J&K High Court, Jammu.
In-Charge N.I.C High Court of J&K, Jammu for uploading on the
website.
6.  Mr. Priyanshu Sharma, Advocate.
...... for information and necessary action.

Joint Rﬁstrar (Admn.)
\// .

o~




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: [38F Dated: //- 0/-20/9

Provisional admission as an Advocate, granted under the

Advocates Act, ‘1 961 in favour of:

Mr. Syed Saleem
S/O Sh Syed Farooq Ahmad
R/O Druroo, Rangmarg, Baramulla

vide Notification No.464 dated 04.09.2013 has been declared as
Absolute/Final.

By Order .
y \///\,
(Mohammad Yasin Beigh)
Joint Re%/s/trar (Admn.)

No: S)66S8- 7ﬁleDated: {/:0/ - )O/C%'L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Baramuila.
In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.
6. Mr. Syed Saleem, Advocate.
...... for information and necessary action.

4.
S.

\9

—

Joint .Reg/j- Far (Admn.)gg’d’/w




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L I ]

NOTIFICATION

No: /384 Dated: //- 0/ -20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rubia Hassan

D/O Sh. Gh Hassan Wani

R/O Ajar, Bandipora

vide Notification No.681 dated 31.12.2012 has been declared as

Absolute/Final.

By Order — \/\O\

~ . . (6/0
(Mohammagl Yasin Beigh) 0
Joint Regdistrar (Admn.)

No: 5/6§Q/6£//éf7 Dated: //* 0/ - /9‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Bandipora.

5 In-Charge N.1.C High Court of J&K, Jammu for uploading on the
website.

6. Ms. Rubia Hassan, Advocate.

...... for information and necessary action.

T

P M '
Joint Re rar (Admn.)

/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: /285 Dated: //-0/- 20/9

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Imyran Ahad Bhat
S/O Sh. Abdul Ahad Bhat
R/O Bona Mohalla, Tilsara, Chari Sharief, Budgam

vide Notification No.553 dated 23.11.2010 has been declared as
Absolute/Final.

By Ord
, 6&
(Mohamm asin Belgh)

Jomt?&strar (Admn.)

No: g/ﬁéqj’&é’/d/)Dated // O 20/9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette. ‘
President, District Bar Association, Budgam.
In-Charge N.I.C High Court of J&K Jammu for uploading on the N
website.
6.  Mr. lmran Ahad Bhat, Advocate.
...for information and necessary action.

JomtR Wmn)()&/d, 9

oA



